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rter Past Eight

The House met at a
lock.

of the
[MRr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ExpPORT AND IMPORT CONTROL OFFICE

*1734. Shri Gidwani: (a) Will the
Minister of Commerce and Industry
be pleased to state whether the atten-
tion of Government has been drawn
to tHe following observation made by
the Special Judge, Shri V. S. Bakhle
of Bombay, while convicting a clerk
in. the OMce of the:Deputy Chief Con-
troller of Export and Import for ac-
cepting a bribe: “We find a bribe
being freely demanded in the Export
and Import Contrel Office”?

(b) If so, what steps have Govern-
ment tahen to stop corruption in the
department?

The Minister of Commerce (Shri
Karmarkar): (a) Yes. Sir. Govern-
ment is aware of the obiter dictum
referred to

(b) Licensing policy and procedure
are revised from time to time to eli-
minate opportunities for curruption
as far as ponssible. Complaints are
promptly investigaled and suitable
action—Departmenta! or otherwise—
is taken.

The hon. Member wil! alsc e in-
terested to know {hat the case referr-
ed to in (a) was detected a.d pur-
sued largely due to the initiative of
the joint Chief Controller of- Imports,

Bombag

Shri Gidwani: Is it a fact that there
is another case known as the export
scandal case going on in Bombay in
which the Assistant and Denuty Chief
Corieetare of Fxpoarte alene with
seven othars of the Depar‘ment are

89 PSD.
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being prosecuted on the charge of
cheating the Governmeni of India,.
fabricating documents etc, gad ‘hat
eight persons who were originally

implicated had been released as
sanction of the Government of India
for proceeding against thc principa’
accused in the matter of the two rela-
ted offences wag not given?

Shri Karmarkar: [ am nrot aware
of the full facts of the case at the

moment in detail. I should like to
find out,
Shri Gidwani: Supposing 1 give

short notice...

Mr. Deputy-Speaker: Order, order.
I cannot allow suppositinng here,

TITANIUM INLUSTRY IN TRIVANDRUM

Mascarene:

*1737. Kvmari Annie
and

Will ihe Minister of Commerce
Industry be Emassd to state whether
Government have recelved any report
with regard to the financlal failure of
the Titanium Industry in Trivandrum?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
No such report has been received.

Kumari Annle Mascarens: May I
know the attitude of Government In
regard to granting a loan to this
industry?

Shri T. T. Krishnamacharl: Govern-
ment dves not lend money.

Mascarene: I mean
the loan of money by

recommending t!
Finance Corporation.

the Industria

Shri T. T, Krishnamachari: In cer-
fain cases, Government do recommend.
I can tell the hon. Member that in
this particular instance the matier is
before the Tarif Commission. As
soon ag this question was tablid. I «ot
into touch with the Travancure-Sochin
Government and asked them what the
nasition wae That Government  gay
that before providing the additional
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finances that are needed they would
prefer to wait for the report of the
Tariff Commission. An application was
made "/ thi: company for a loan
from the Industirial Finance Corpora-
tion and it was not pressed. Even
the company wanted to wait for the
report of the Tariff Commission to
support iis cluim for a loan. That is
the present pusition,

Kumari Annie Mascarcne: May 1
know whether the hon. Minister, when
he visited the factory, was impressed
with regard to the mismanagement of
the industry?

Shri T. T. Krishnamachari: The first
part of the question is not correct. I
did not visit the factory. I only visit-
ed Trivandrum and I met the people
connected with the factory. I do not
think that there has been deliberaie
mismanagement. The operation of
certain circumstances has made the
cost of the product, name'y, titanium
dioxide, rather high and the utllisation
of the prcduct alsg by the one industry
that can utilise it, namely the paint
industry, is presenting difficulties. We
do hope that the position might be
satisfactnrily solved after the Tariff
Commission recommends, if it does
at all, some measure of protection.

T.AND REFORMS ORGANISATION

*1740., Shri L. N. Mishra: (a) Wil
the Minister of Planning be pieased to
state whether Government propose to
e>t1blish some Land Reforms Organi-
sation on an All-India basis in pur-
suance of the recommendations made
by the Planning Commission?

(b) If so, what is the progress made
0 far {n that direction?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
A statement is laid on the Iable of
the House. [See Appendix X,
annexure No. 408.]

Shri L. N, Mishra: May I know
whether this newly constituted Cen-
tral Committee for Land Reforms will
be g permanent body or a temporary
one’t

Shri Hathl: It is intended 1o be a
permanent body.

Shri L. N. Mishra: Have Guvern-
ment any idea about the imolementa-
tion of the land reform programmes as
envisaged ~under the Five Year Plan
br the varioug States?
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Shri Hathi: Government Is studyiag
legislations of the varjous States. It
has already studied the legislations of
Hyderabad, Bombay, PEPSU, Punjab
and Delhi.

Shri L. N. Mishra: Have Govern-
ment any idea about the steps taken
by the various States for imposing a
limit on holdings; if the answer is
yes, then may I know what is the
ceiling fixed by each Bfate?

Shri Hathi: The c¢éiling will have
tg be flxed, having regard the con-
ditions locally, namely, what they
would call an economic huv'ding for
each particular State, the sofl, the
vield of the crop etc. That will rest
with the States concerned, but this
organisation will advise them in this
matter. :

Bhri L, N. Mishra: Mai I know
whether or not a ceiling has already
been fixed by some States?

Shri Hathi: Some States have fixed
it. For_example, Bombay has flxed
fifty acres. Some States have flxed
the ceiling at five times or eight times
the economic holding. Some States
have taken a fami'y unit or group and

fixed their ceiling according to that
unit,

Shri Achuthan: Is there any State
which has not.so far taken uny inli-
tiative in this matter up till now?

Shri Hathi: There are some States

where legislation has not yet been
passed,

Shri Achuthan: Who are they? ™

Shri Ramananda Das: Are Govern-
ment contemplating the redistribution
of land to the 'andless labourers with-
out compensaticn, as hag been done in
Kashmir?

Shri Hathi: This is one of the iteins
taken up in the Plan itself.

Shril L, N, Mishra: May I know whe-
ther compensation is to be paid to
those land-holders who are deprived
of the surplus land”T -

Shri Hathi: Compensation wi'l have
to be paid, but as to how it is tn be
paid, that. of course, will depend on
varioug factors.
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Shri L. N. Mishra: Is it to be paid
by the Uniop Government or by the
State Governments?

Bari Hathi: Not by the Union Gov-
ernment.

Mr. Deputy-Speaker: We are stray-
ing away from the main question.
Next qu

DEVILOPMENT OF VILLAGE INDUSTRIES

*1741. Shri S. C. Samanta: (a) Will
the Minister of Commerce and Indus-
try be pleased *» state how many vil-
lage industries are proposed to be
taken up for their development?

(b) How will the Central Govern-
ment help the State Governments in
the matter?

(¢) Have any arrangements been
made for the research and training in
village industries?

{d) Which of the State Governments
have come forward to take up which
of the village industries”

The Minister of Commerce (8hri
Karmarkar): (a) Eleven for the pre-
sent.

(b) The matter is under the consi-
deration of the All India Khadi aud
Village Industries Board,

(c) The question is under examina-
tion. :

(d) The matter is undey correspon-
dence between the Board and the
State Governments.

Shri 8. C. Samanta: May I know
whether a common production prog-
ramme hag been evolved with a view
to avoiding competition by large-scale
Industry?

Shri Karmarkar: Not yet. The
Board is bound to consider that ques-
tion in due course,

Shri S. C. Samanta: May I know
whether Government are goiag to
evolve machines worked by power
which are suitable for small-scale
industries?

Shri Karmarkar: That also wi'l be
considered by the Board in due course.

Shri Sarmah: How are Guvernment
going to glve the money allotted to
the different Stateg under the Plan in
respect of cottage industries and small-
scale industries?

Shri Earmarkar: So far ag village
industries are concerned, the Board
Is now selzed of the matter. It has
been allotted funds for this year, and

- it will consider the manner in which
the Btates are to be alded in their
vil'age industries programme.

Shri Sarangadhar Das: May I know
what arrangements are being made
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to introduce small machines neressary
for promoting village industries of
various kinds, and may I also know
if there is manufacture of these
machines in progress, so that they will
be available tg the villagers.

Shri Karmarkar: I understand that
a research institute is being p'anned
and a sum of Rs. 5 lakhs is being
budgeted for thig purpose. The sub-
ject of evolving small machines for
village industiies will also I hope,
form one of the matters of research
work carried on in that institute. As
a matter of fact, some small machines
have been obtained [rom Japan. They
have been found useful, There has
therefore been multiplication of these
machines, and they have been distri-
buted. I can cite one example, viz.
0il ecrushing machines,

Shri Barman: The Planping Com-
mission recommended the imposition
of a small cess on mill-extracted oil
50 ai&to benefit the village oil indus-
try. May I know what stepg have
been taken by Government to imple-
ment that recommendation?

Shri Karmarkar: So far as I am
aware, that subject is still being con-
sidered by the Vil'age Industries
Board that has been constituted, and
when their conclusions are {inalised,
we shall consider the matter.

Shri A. N. Vidyalankar: Have Gov-
ernment got any scheme in hand for
pushing up the sale of the village in-
dustry products in foreign markets?

Shri Karmarkar: Yes. I understand
that a marketing organisation is being
contemplated.

Shri S, C. SBamanta: May - I know
whether Government are going %o es-
tablish Regiona] Finance Corporaticns,
because some States have financial
difficulties for estab'ishing the same?

Shri Karmarkar: Not at present. Ald
in the shape of grants will be made
to the States as before, but hereafter
on a little larger scale.

ft wwr wubr ¢ w97 F a1 Ewar
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Shri Sarmah' Will the amounts
allotted to the States under the Flve
Year Plan be shown in the ‘State
Budgets or separate accounts will he
maintained so that the progress_ of
budgeting under the Five Year Plan
may be separately assessed?

Shri Karmarkar: I am quite sure
that the results of any efforts that
we make under the Five Year Plan
will be assrssedl in a proper manner.
The first consideration of the Board.
ag I said, will be as to how much of
the money should be ulilised under
the Ceairal Government itsell and
how much it will be possible to give
out to the States., So far as I under-
stand. at the moment regular reports
are calicd [or from the States in res-
pect of the uti'isation of the fun.ls
disbursed tv the States.

TitatyA Dam AND Bokaro THERMAL
STATION

*1742. Shri N. P. Sinha: Wil
the Minister of Irrigation and Power
be pleased to state how long it will
take to complete all work in connec-
tion with the Tilaiya Dam and Bokaro
Power Station?

The Deputy Minister of Irrigation
and Power (Shri Hathi): It is expect-
ed that all work in connection with
the Tilalya Dam and Bokaro Power
?;;gion will be completed by July,

Shri N. P. Sinha: May I know whe-
ther the attention of the Government
has been drawn to a report which ap-
peared in one of the Bombay week-
lies that only certaln turbines were
worked at the time the Prime Minis-
ter inaugurated the okaro Power
House and later they were stopped?

Shri Hathl: The attention of the
Government was drawn to that fact,
but the repory is not correct,

Bhri N. P. Sinha: May I know how
many turbines were actually working

on the day the plant was inaugurated
at Bokaro? :

Shr] Hathi: All the turbines of the
one unit that was installed were work-
ing. The position is that in such big
plants, it is always necessary—and it
is the practice—that after wurking.
the plant has to be checked and it has
to be shut down for a rlicular
Fenod. Even though no defert was
ound, it was for purposes of check-
ing that for a few days the plant had
to be rsl'ut down,

Shri T. K. Chaudhurl: May I know,
Sir, if the report that appeared in the
same paper about the fpundalions of
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the Tilaiva Dam sinking down has
been found to be correct?

Shri Hathl: That is also not a cor-
rect report and Government have
issued a press note on that.

Shri C. R. Chowdary: What action is
proposed to be taken against the
paper for the publicatidgh of {fa'se
report?

Mr, Deputy-Speaker: He is concern-
ed with irrigation.

ot Tgra feg: A @
N o frid & a? § w1 g
T wr?

Shri Hathi: Enquiry was made and
the report published wag found to be
absolutely wrong.

Shri Nanadas: May [ know, Sir,
whether arrangements have been made
to utilise all the power produced in
Bokaro thermal power station?

Shri Hathi: Arrangements are being
made.

REBCOGNISED INSTITUTIONS FOR CIVIL
SecTioN OFFICERS

*1744. Shri M. §. Guru amy:
Will the Minister of W Housing
and Supply be pleased to refer to
the list of recugnised institutions for
civil section officers as lald on the
Table of the House in answer to un-
starred question No, 630 asked on the
19th March, 1853 regarding recruit-
ment to C.P, W.D. and state:

(a) since which year the Diplomas
from Hewett and Civil Engineering
Schools, Lucknow have been recognis-
ed; and

(b) since when the degree of B.Sc.
in engineering from Banaras Univer-
sity, has been recognised for recruit-
ment to the cadre of Civil Aviation
Officer?

The Deputy Minister of Works, Hons-
ing and Bupply (Shri Buragohain): (»)
Since 1836, but Section Officers who
passed from these institutiong prior to
that year and were in continuous ser-
vice under Government were also con-
sidered qualified.

(b) There is no such cadre, but the
Degree of B.Sc. in Engineering, of the
Banaras University, for purposes of
recruitment to Government service.
was recognised since the institution of
the Degree.
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Shri M, 8. Gurupadaswamy: May I
know, Sir, whether Government are
aware that some of the failed students
from these institutions were appointed
as Sectional Officers in the C.P.W.D.?

Bhri Buragohain: It may be correct
with regard to those pevple who have
been in continuous employment from
before 1936.

M Shri M. S, Gurupadaswamy: May I
know whether any individual qualified
as B.Sc, (Mining) of the Banaras
University was recruited as Civil Sec-
tional Officer recently?

Shri Buragohain: I am not expected
to know about the reecruitment of each
officer in the employment ot 1ihe
CP.W.D.

Mr. Depuly-Speaker: These are
matters which hon. Members can take
up with the Ministers outside the

ouse,
IMPORT OF CLOTH
*1745, Shri K. P. Sinha: Will the
Minister o Commerce and Industry

be pleased to state:

(a) the total quantity (in yards) of
cl:ctih imported into India in 1952-53;
a

= (b) the reasons that led to the
grant of import permits?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) A statement is placed on the
Tahle of the House.

(b) Import of only such varieties
was permitted during the January—
June and July—December 1952 licens-
ing periods which are not manu-
} factured in the country in suffl-

cient quantilies to meetl internal
requirements. For the licensing perfod
covered bv the half year January—
June 1953 licencés are issued on a
quota basis having in view the fact
that dimnm-t duties have been steeply
raised.

STATEMENT
Imports of cotton cloth dum%’ the year
1052-5% (April 1952 1o Yanuary 19533).

7. Cotton piecegoo’s. 40,76,956 yards.
2. Tents of cotton. 7.10,212 yards,

Shri E, P. Sinha: May I know the
va'ue of iraports country-wise?

Shri T. T. Krishnamachari: I have
not got the break-up,

Shri Dabhl: Is it not a fact that
the country is more than self-sufficient
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in the matter of cloth and it so, where
was the necessity importing
foreign cloth?

Shri T. T. Krishngmachari: The hon.
Member has not apparently listengd to
my answer. The types of cloth that
were allowed to be Imported were
such as are not manufactured in this
country in any large quantity and I
may tell him that during the two
licensing periods of 1952-53 the type
of cloth that was allowed to be im-
ported was umbrella cloth, typewriter
ribbon fabric, velbet and velveteen,
and Italian satip weave.

Shri N. M. Lingam: May know
if the varieties are such lhai the
counly cannot do without them?

Shri T. T. Krishnamachari: ®on.
Member comes from a place where
there is plenty of rain. If he thinks
that he can do without an umbrella,
I do not think so.

Shri Kelappan: Is the hon. Minister
aware that one of the clauses of the
resolution on Fundamental Rights that
was adopted at the Karachi session of
the Indian Nationa] Congress was to
the effect that import of foreign cloth
will be stopped under Swaraj?

Shri T. T, Krishnamachari: It (s
quite likely, Sir, there was such a re-
solution.

EKumari Annie Mascarene: May I
know, Sir, from which countries these
goods are imported?

Shri T. T. Krishnamacharl: 1 said I
have not got the break-up,

Shri Muniswamy: May I know, Sir,
which particular quality is largely
imported and from which place?

-8hri T. T, Krishnamacharl: I have
said the types are umbrella cloth,
Italian satin weave, typewriter ribbon
fabric, velvets and velveteen which
are required by certain tvpes of trade,
and which are not manufactured in
this country in any quantity or In the
proper quality required.

Shri G. P, Sinha: May 1 know
whether the non-production vf these
imported articles in our country Is
due to lack of raw materia! for which
no substitute can be had?

Mr. Deputy-Speaker: We are going
into details.

Bhri Sarangadhar Das: What at-
tempts have been made in India to
manufacture these qualities of cloth
which are being imported now?
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Shri T. T, Krishnamachari: I do not
think any attempts are being made;
nor js it worthwhile making any
attempt, since the quantity required
is so small that it would not be eco-
nomic to manufacture them. We
are not aiming at self-suffi ciency in
regard to every particular detail of
our regquirements,

RESIDENTIAL BUILDINGS FOR GOVERNMENT
EMPLOYEES

*1746, Shri K, C. Sodhia: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total expenditure incurred
by the Central Government on residen-
‘tial buildings consiructed for Govern-
ment employees of all the grades in
Delhi and New Delhi during 165i-52
an? 1952-53:

(b) whether all these bul'dings are
in occupation;

(r) the number of units which re-
mained vacenl, auuo

(d) the total amount of rent collec-
ted for occupation of these buildings
during 1951-52 #nd 1952-537

The Deputy Minister of Works,
Housing and Supply (Sarj Buragohain):
I presume the hon. Member wants to
know .he total expenditure incurred
during 1951-52 and 1952-53 by Guv-
ernment on the maintenance of resi-
dential buildings constructed for Gov-
ernment employvees of all grades,
which are under the administrative
control of the Central Public Works

ortment. The Informiation is as
follows:

(a) 1951-52: Rs. 66'0 lakhs (approx.)
1952-53: Rs. 68'5 lakhs (approx.)
(b) Yes.
(c) None, exrent for very short
periods,
(d) 1951-52: Rs. B2 lakhs (approx.)
1052-53: Rs. 85 lakhs (approx.)

Shri Napadas: May I know whether
Government have construcled bui'd-
ings for their staff in the provincial
headquarters?

Shri Barigohain: I am not quite
sure. Tir, Drnbnblrr we mav be build-
Ing some houses in Bombay and Cal-
cutta. But I have not got the details
with me at the moment.

Shri K, C. Sodhia: What was the
amount of rent assessed? -

Ruragohain: I have already
given In iny answer the amount col-
lected as rent for the occupation of
these houseg I believe In a year the
amount acsesied vomes to roughly
about Rs. 90 lakhs.
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Shri K. C, Sodhiy: I have not been
able to follow what was the amount
collected as rent,

Shri Buragohain: Sir, I gave the
figures of the rent collected in my
?nksliluer--Rs. 82 lakhs and Rs. 85
a 5.

Shri Thanu Pillai: [ want to know
whether the expenditure incurred by »
the Central Government on rcsiden-
tial buildings includeg the construction
cost also. May I know how much has
been spent on new buildings during
that period?

_Shri Buragohain: The capital expen-
diture on new construction of build-
ings under the administrative control
of the Central Public Works Depart-
ment was Rs, 32,62,110 during 1951-52,
and Rs. 32,38,361 during 1952-53.

Shri Punnoose: May I know ' the
standard by which the rent is fixed?
Is it on the basis of the amount spent
on the building or on the basis of the
salary of the employee vccupying it?

Shri Buragohain: It is fixed on the
basis of both, There is a celling limit
which is 10 per cent. of the emolu-
ments of the employee. Otherwise it
is fixed on the basis of about 6 per
cent. of the cost o construction of the |
building without taking into account
the cost of land and of the services
installed.

_Shri Punnoose: Is there anything to
limit it—that more than sv~h and
such u percentage of a man's salary
wi'l not be taken as rent.

Mr. Deputy-Speaker: That is what
he said—not moure than 10 per cent.

Shri Punnoose: I want to know
whether there is that upper limit
over which it will .not be tlaken as
rent from a man's salary,

Shri Buragohain: That limit is 10
per cent. of the salary of the em-
ployee.

Shri Sarangaflhar Das: May I know
whether residential accommoda‘lon 1s
being constructed for the scientific
staff of all the National Laboratories
spread all over the country?

s lflu'l Burhgohain: I should think so,

Shri A. M, Thomas: Having regard
to the requirements of Government
employees may I know how far Gov-
i;;nmgnt have been able to meet

em?

Shri Buragohain: We have been
building every year in Delhi 1 think
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roughly about 1,100 units of accom-
modation, and in certain years we
have been building even much more
than that—top the extent woif 2,500
units or s0. But I believe it will take
a number of. years before we can ease
the situation in Delhi.

Shri Sinhasan Singh: What are the
maximym and minimum amounts that
are spent over different kinds of build-
*ings on their maintenance?

Shri Buragohain: I am afraid I will
have to ask for notice.

#% WAW WY : A4 A% (oaA Twd-
§: qeenftr ot § fro w0 w1
e 0

Shri Buragohain: I think vut of a
total number of 45.000 in Delhi the
outstanding demand would be about
30,000.

TRADE WITH NEPAL

*1747. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state the quantity and
value of the principal exportc to and
imports from Nepal during the latest
yvear for-which flgures are available?

The Minister of Commerce (Shri
Karmarkar): Sir, I lay on the Table of
the House two statements showing
quantities of principal imports from
and exports to Nepal from India
during 1952. Value figures are not
availalble |See Appendix X, anne-
xure No. 53.]

Shri Jhulan Sinha: May [ know
if there has been any increase in the
import into India of paddy and rice
over the previous year?

Shri Karmarkar: I have not the
relative figures. I have the figure
for the calendar year 1852 which |is
given in the table,

"INDIAN COMMERCIAL. ORGANISATION  IN
AMERICA

*1748. Ch. Raghubir Singh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that there is a commercial or-
ganisation in America on behalf of
Indian Government?

(b) I{ so, what is the annual ex-
penditure on this srganisation?

The Minister of Commerce and In-
dustry (S8hri T. T Krishnamachari):
(a) and (b). Yes, Sir. The strength
of the n~rganisation and the expen-i-
ture incurred on it is given in the
statement laid on the Table of the
llgllouse‘] [See Appendix X. annexure

0. 5§l
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Ch. Raghubir Singh: Do Government
propose tu set up such commercial or-
ganisations in other countries? It so,
what are those countries?

Shri T. T. Erishnamachari: Well, Sir,
proposals for expanding the commer-
cia! organisation are being considered
every year. I have at the present
moment no facts before me in regard
to our proposals for the next year.

Shri Punnoose: Can the hon. Minis-
ter give us some idea about the kind
of functions that this organisation
performs—does it include exhibition
of our goods and all that?

Shri T, T. Krishnamacharl: Yes, Sir.
Where it dves not retﬂ;lire men and
material of a nature where no spevia-
lisation is called for, these' commercial
organisations handle them, Where
we have to participate in important
B:;}lli-ill?itions we send our own staff from:

i.

Shri A. M, Thomas: May 1 know
whether this commercial organisation:
is working in collaboration with our
Embassy there?

Shri T. T. Krishnamachari: Natural-
ly, they are subordinate to the Fin-
bassy where there is an Embassy. and
wherever they are outside the head-
quarters of the Embassy the Ambas-
sador or the High Commissioner of
thfi area is in control of this organi.
sation.

Shri C. R. Chowdary: May I know
whether wheat in America is purchas-
ed through this erommercial organica-
tion or through any agency other than
this?

Shri T. T. Krishnamachari: That is
a question which I am afraid I cannot
answer offhand; I must consult the
Food and Agriculture Ministry..

APPLICATIONS FOR LOANS FROM INDUSTRIES

*1749. Ch. Raghubir Singh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether it s
a fact that there were some applica-

tions for loan from various industries
in 19527

(b) If so, how many applicants
were given loan?

(¢) Who were those applicants and
what sum does each get?

(d) What is the basis of this selec-
tion? . '

Thae Minister of Commerce and In-

dustry (Sbhri T, T. Krishngmacharl):
(a) Yes, Sir.

(b) to (d). A statemen: riving the
information which is available s
placed on the Table of the House. [See
Appendix X, annexure No, 52.]



2615 Oral Answers

Ch. Raghubir Singh: May I know the
number of applicants from UP. for
these loans?

Shri T. T. Krishnamachari: Accord-
ing to the statement that I have here
I do not think any of them cocme from
U.P.

Shri T. K. Chaudburl; May I know
il these applications were to the In-
dustrial Finance Corporation or to
the Government direct?

Shri T. T. Krishnamachari: The In-
dustrial Finance Corporation does not
apply to Government for loans. Peo-
ple apply to the Industrial Finance
Corporation. There are a few cases
in which approach is made ‘o -Govern-
ment and in such cases Government
gives the loan if it considers it
necessary.

Shri Muniswamy: May I know whe-
ther any applications were received
from Madras State, for what kind of
industries, and what was the action
taken on them?

Shri T. T, Krishnamachari: I am
afraid, 8Sir, the answer s in the ne-
gative for all the questions.

MARKETING OF HANDICRAFTS

*1750. Ch., Raghubir Singh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that some expert from the
United States has come to India to
advise the Centre and State Govern-
ments on marketing of handicrafts?

(b) Has he started his work and
submitted his report?

(c) What amount Government are
going to spend on his services?

(d) How long will he remain in
India?

The Minister of Commerce and In-
dustry (Shrl T. T. Erishnamachai):
(a) to (d). The answer to (a) is in
the negative.

It might be that the hon. Member
has in mingd the visit of one Mr. Marti.
nuzzi of Macy Stores in US. 1If so.
I mighl inform -him that he was
ihvited to discuss the possidility of
Macy Stores interesting themnselves in
our handicrafts. Mr. Martinu-zi has
had discussions with the concerned
officials as well as with some of the
Members of the Handicrafts Board.
An expciiditure of Rs. 58127~ has been
incurred jn connection with  his visit
to Indiz. and bhe remained £ thre
wecks in tnis country.
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WaAGONS FOR TRANSPORT OF SALT

*1751, Shrl Jethalal Joshi: Wil
the Minister of Production be p.eased
to state:

(a) whether Government are aware
that a large quantity of salt has been
lying heaped up in Saurashtra on ac-
count of non-availability of wagons .
for its transport; :

"(b) whether production of salt has
suffered on that account; and

(c¢) if so, whether Government pro-
pose to take any steps to remove the
difficulty in the avallability of wagons?

The Parliamentary Secretary to the
Minister of Production (Shrn R G.
Dubey): (a) Yes, there has been accu-
mulation of stock of salt but ncn-
indenting or shori-indenting for salt
by the dealers in some of the consum-
ing areas and increased production
rgsultinﬁ from the opening r several
new salt works in Saurashira were
chiefly responsible for the necuri'a-
tion in 1952 and the reason was noi so
much the non-availaoility of wagons.

(b) No.

(c) Does not arise in viow of the
unswer to rart (3) of the quesilon.

Shri Jethalal Joshl: Is it 2 fact that
the small producers of salt »n ‘zn
acres of land do not get wagons and
they suller most? -

Shri R, G. Dubey: No. Sic.  Such
complaints have not been brpught (o
the notice of Government so far.

MINERAL O1L MINING AND REFINING

*1752. Shri A, N. Vidyalankar: Wil
the‘tl\;ltigfster of Production be pleased
to H

(a) the number of industrlal con-
cerns in Indla, that are engaged in
mineral oll mining or refining in-
dustry,

(b) the number of Indian and
foreign concerns respectively;

(c) the amount of Indian and

foreign capital invested in the indus-
. t .

(d) the proportion between Indian
and foreign employees in these con-
cerns, that are getting salaries or re-
munerations over Rs. 500: and

(e} what the Covernment are doing
{o get a suffirlent number of Iadians
\rained in this industry?
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The Parliamen Secreta: the
Minister of Production (Bh Q.

Dubey): (a) to (e). The required in-
formation is being collected and will
be laid on the. Table of the House as
soon as possible,

MEETING OF HANDLCCM BCARD

*1754. Shri-R. 8. Lal: (a) Will the
Minister of Commerce and Industry
be pleased to state whether any meet-
i:}g o; the Handloom Board has taken
place?

(b{ If so, what steps has it taken
to ret ?ieve the weavers from unemploy-
men

(c) Has any step been taken to
help J.heae weavers by supply of cheap
yarn?

The Minister of Commerce and Ia-
) (Shei T, T. Krishnamachaii):
a

(b) and (c). Schemeg for assist-
ing and developing the handloom In-
dustry have to be formulatedr and
worked out by State Governments to
whom grants wil] be made by the
Central Government after examination
of all such schemeg by the Fandloym
Board. Such schemes are awnited.

Meanwhile a Central Directorate to
assist the State Governments ana a1
Export Marketing Organisation to pro-

mote exports have been set up by the
All India Handlvom Board.

Aot e
*2e4Y. FTo wEaamet : ¥4 Qe
#At yg IR ¥ F w4 fF

() s & Ao
fafies geansll o %3 framr s
fear & ;

(&) g7 weqreii & w5 faeft
s gt &;

(7) ®1 gg wu & fis Aerad
srdR: Agem A a8

(w) afz gt o wers e Frar
JFEH QT @ S TEw wrorw
aar
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(v) o &  fafee
weqral ¥ o wx W & e
TFE JerT 93T § Wi I® A
A ®aner ey ?

The Deputy Minister of Irrigation
and Power (Shri Hathl). (a) Abaut
Rupees one crore uptc 31st March, 1953.

(b) About Rs, 9.5 lakhs,

(¢) There is no Work Centre at Nilo-
kheri,

(d) Does not arise.

(e) Rs, 26,000/- on Tannery which
was closed down on account of diffi-
culties in procuring vaw hules nml
because of the sudden death of the
Expert who had planned it.

o wawt : R\ 4E ATAW €A
wr wifas ¥ 0k § fr xa F corfe
& 1 R vy i fyd g 1%
wraem g Y g ?

Shri Hathl: No defect 1n plunning.

o EEqETEY : ¥qT GTIHY
g fr agi ® samardy faa fea ww
gy s@ arx@r  ?

o gt T & ff oot o O
¢

Shri Kelappsn: May | wnow what
was the diffculty in procuring row
hides?

Shri Hatil: The dificulty was that
in the beginning hides had to be im-
ported from different placex because of
the demands.

Shrl Barman: May 1 know the capi-
ta! sunk in this tannery aud how are
the ?installatlons going to be utilised
now

Shri Hathl: T will require notice.
The income is 8°5 lakhs.

Shri Jasani: May I kiaww whether
thic income is net incorme or gross
income?
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Shri Hathl: Nel income.

Pandit K. C, Sharma: Has the Gov-
ernment taken any steps wilh regard
to the marketing of its produce?

Shri Hathi: Thes¢ are all co-opera-
tive indusiries being rup by private
individuals on a co-operative basis
‘and steps are being taken to see that
the produce iz being marketed.

Pandit K. C. Sharma: Has Govern-
ment nothing to do with regard to
marketing of the produce?

Shri Hathi: I said steps are being
takep to see that it is being marketed.

Prof. D. C. Sharmy: May I know
whether some sale depots have been
organised in different places in Pun-
jab and elsewhere for the s of
articles manufactured at Nilokheri?
Are they having good customers?

Shri Hathl: I have no information.

Shri Gldwani: What is the number
of trainees now left with the insti-
tution and what was the original num-

Bhrl Hathl: Which institution? There
are so many institutions

Shri Gidwani: In
tions?
Shri Hathi: T would reaquire notice.

Shri Sarangadhar Das: May I know
whether in planning the tannery the
source of raw material, i.e.,, hide was
not considered in the beginning?

Shri Hathl: It was considered.

¥ oww fog o Y e
A NFusAfeqge & e

dfrehor '@ T Wk ax fea? <@
m g7

Shri Hathi: The total
today is about 7,000.

CeENTRAL Pay CoOMMISSION'S AWARD FOR
RAiLwAY COLLIERY WORKERS

*1756. Shrl P. C. Bose: Will the
Ntul::lster of Production be pleased to
state:

(a) the names of the categories of
workers of Rallway collieries to whom
the Central Pay Commission's award

been made applicabie;

(b) the categories of wurkers in
respect of whom the award has been
ady implemented:

all these institu-

population
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(c) the categories in respect of
whom the award has not yet been

implemented; and

(d) the cause of delay in impl
ting.the award? S SEenar

The Minister of Production (Shri
E;, iﬁ'g‘i;dd”: (‘a)dto_ (tc). Aiz stateme:i:;
e required information is la
on the Table of the House. [See Ap-
pendix X, annexure No. 53.]

-

(d) After the workers were original-
ly classifled into various categorles
such as skilled, semi-skilled, ete., it
was decided that the -classification
should follow the Railway Workers'
Classification Tribunal Award. The
re-classification of numerous categories
of workers, which involved comparison
of each category of workers in the
Railway collierieg with the correspond-
ing category of workers in the Railways
after taking into account their exist-
ing pay and duties entailed consider-
able time and labour.

I may add tha* every step is being
taken to expedite the final tgisposal of
this matter.

8hri P. C, Bose: May I know whether
the implementations will have retros-
pective effect?

Shrl K, C. Reddy: I think so. In
previous cases where orders were
passed later, it was said that they
would have retrospective effect from
August, 1949,

171;!;. Deputy-Speaker: Question No,

Kumari Amle Mascareno: May I
put this question?

Mr, Deputy-Speaker: Yes.
TAMARIND PuLp (EXPORT)

*1735. Kumari Annie Mascarene (on
behalf of Shri P. T. Chacko): (a) Will
the Minister of Commerce and Indus-
try be pleased fo state whether tamas-
rind pulp is exported from India?

(b) If so. wha' was the quantity ex-
ported in 1952 and the countries to
which exports were made?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Figureg of
export of tamarind pulp are not re-
corded separately in official statistics
and it Is therefor., not possible to say
whether taparind is also exported in
the form of pulp. Tamarind has
been separately specifled In trade
statistics from April, 1952 and a state-
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ment showing its exports to different
countries in the period April to De-
cember 1952 is placed on the
Table of the House, [See Appendix
X, annexure No. 54.]

I find that the total quantilty ex-
ported was 5.016 tons and the value
was Rs. 19,16,021,

Shri Napadas: May [ know how
this tamarind pulp which is exported
is used in those countries?

Shri Karmarkar: For the same use
&s here.

Shri A. M. Thomas: May I put this
question?

Mr. Deputy-Speaker: I will come
back after calling other hon. Mem-
bers. They may object......

Yes, Mr. Thomas.

INousTRIAL HOUSING SCHEME IN TRAVAN-
core-COCHIN

*1736. Shrl A. M. Thomas (on _be-
half of Shri V. P. Nayar): (a) Wil
the Minister of Works, Houslng and
Supply be pleased to state whether
the Travancore-Cochin Government
have forwarded to the Union Govern-
ment any detalled scheme or schemes
for construction work under the In-
dustrial Housing Scheme and if so. to
whlsh areas in the State do they re-
iate?

(b) What is the total cost of the
State Government's scheme, and what
amount, if any, do the Union Govern-
menf propose to grant or loan to the
State Government?

(c) What is the Union Government's
machinery to assess the adequacy of
such construction programmes in the
States and to implement them?

The Deputy Minister of Works,

Housing and Supply (8hri Burago-
hain): (a) Yes. The Travancore-
Cochin Government propose to con-
struct 925 tenements in eleven towns
of the State, namely, Trivandrum,
Quilon, Chavara, Al'eppey, Ernaku-
lam. Alwaye. Trichur, Koratti, Pe-
rambavur, Kottayain (Pallam) and
Kundara. The exact distribution of
tenements among these towns ’
however. still to be determined by
the State Government.

(b) The amoun; asked for is Rs.
25 lakhs, divided equally as loan and
subsidy, for the construction of the
tenements, The amount or financial
assistance which will be sanctioned
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has not yet been determined because
the required information in detail has
not been received from the State
Government, .

(c) Government is guided princi-
pally by the industrial population of
a State for which suitable housing has
not yet been provided.

Shri A, M. Thamas: May I cnquire
whether any application for industrial
loan has been made by any industrial
g?nge,rn in the Travancore-Cochin

ate?

Shri Buragohain: I am not aware of
any such applicationc from the Tra-
vancore-Cochin State.

Shri 8. C. Samanta: The first ques-
tion seems to be important.

Mr. Deputy-Speaker: I won't allow
any more questions.

slslu'i Nanadas: May I put No. 1739,

kY

Mr. Deputy-Speaker: No. I cannot
allow hon. Members to put questions
tabled by other hon. Members who
are absent without gefting their
authorisation.

WRITTEN ANSWERS TO QUESTIONS

EvectricAL EQuUIPMENT Factory

*1733. Shri M. L. Dwivedl: (1) Will
the Minister of Predaction be pleas-
ed to state whether the proposal for
the establishment of a factory ror
the manufacture of electrical equ
?dt;nt in this country has materta.l:

(b) It so, at what site and what Is

the total lnvntment of the concern
likely to

(c) Have negotiations with any
firms been conducted and if so, with
whom?

(d) Which of the project reports
I}wa;;ay been found to be the best and

(e) Are experts in the art of manu-
facturing electrical e%ipment avail-
able in the country or have they to be
called from other countries?

The Minister of Production (Shri
K. C. Reddy): (a) The proposal {s
under examination

(b) Does not arise at this stage.

(c¢) Project reports were prepared
!5 three firms. namely. Associated
ectrica] Indusirles of the United
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Kingdom, International General Elec-
tric Company of the US.A. and
Westinghouse International Electric
Company of the U.S.A. in 1949,

(d) Nv decision was taken tp imple-
ment any of the project reports be-
cause of financial stringency,

(e) It is likely that a certain num-
ber ol technical expertg will have to
be obtained from abroad in the inifial
stages,

Prices oF TyREs

*1738. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply to
Starred Question No. 126 asked on the
10th November, 1952 and state:

(a) what are the terms of reference
to the Tariff Commission, regarding
the uiitxim{ of prices of tyres made in

d -

{b) by what dale Government ex-
pect the report of the Tariff Commig-
sion; and

(c) whether Government propose to
take any interim steps to see that the
prices of tyres made in India do not
at least exceed the retail prices of
corresponding sizes of {yres made in
England?

The Minister of Commerce (Shri
Karmarkar): (a) The hon. Member's
attention is invited to Government
Resolution No. 3-T(3)/52, dated the
30th October, 1952, a copy of whick is
available in the Parliament Library.

(b) August 1953.

(¢) The Government propose to
await the result of the enguiry.

CIGARETTE MANUFACTURE

1739, S8hri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the 1total value nf cigaretics
manufactured in India in 1951 and
1952;

(b) the tofal value of cigarettes im-
ported into India from other countries
specifying the quantity imported from
each foreign country; and

(c) the share of foreign capital in
the clgarette manufacturing industry
in Indla?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamacharl):
(8) and (b). Two statements are laid
on the Table of the House. [See
Appendix X, annexure No. 55.]
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(c) Government are unable to ive
precise information on thjs subject.
The position as it obtained in 1848
is found in the Reserve Bank's publi-
{.‘atzlor;i ion the subject of foreign assets
in India.

MobEL EXPERIMENTS REGARDING KOs1 RIVER

"‘11‘43. Shri S, N. Das: Will the Mi-
nister of Irrigation and Power be
pleased to state:

(a) whether model experiments to
determine the behaviour of the Kosi
in all its aspects are being conducted;.

(b) if so, the nature of eriments
being carried on; and P

(c) by what time these experiment
are likely to be finalised? pe g

The Deputy Minister of Irrigati
and Power (Sari Bathl):o(a) rNg.a Soi:

(b) and (c). Do not arise.

JooMia CuLTIVATION

*1753. Shri Dasaratha Deb: Will the
Ntlutzister of Planning be pleased to
state:

. (a) the total population of ‘ribes
in Tripura who have to depend on
shifting cultivation i.e. Joomia culti-
vation; and

(b) whether there is any scheme in
the Five Year Plan for making these
tribes to take to settled form of agri-
culture?

The Deputy Minister of Irrigagion
mogower y (sihﬂ'r fhthl): (a) About
g people in Tripu
Joomig cultivation. PES& Gepsad upen

(b) A sum of Rs. 20,000 has been
provided in the Plan for training these
tribes to take to a settled form of
agriculture. Besides this amount the
Chief Commissioner spen during 1952-
53 Rs. 20,000 to settle Joomias on
pough cultivation, A provision of
Rs. 30,000 has been made for the con-
;;nuatinn of this scheme during 1958-

ELEcTRICITY SUPPLY BY D.V.C.

*1757. Shri N. B, Chowdhury: Will
the WYinister of Irrigation and Power
be pleased to state:

(a) whether anv petitions have been
received by the D. V. C. for the sup-
Ply of electricity for commercial use;

(b) if so, how many of them are
from Bihar and how many ‘roran West

Bengal;
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(c? what es of industries have

applied for it; and

(d) how much electricity is likely
to be consumed by the jute mills in
West Bengal?

The Deputy Minister of Irrigation
and Powér (Shri Hathi): (a) Yes, Sir.

(b) Seven from Bihar and nine from
West Bengal,

() (D)
licensees
(ii) Coal mines.
tiit) Iron and Steel Industry.
(iv) Copper Mines-and Works,

(v) Locomotive Manufacturing
Works.

(vi) Aluminium Industry.
(vii) Ceramics and Fireclay.

(viii) Telephone Cable Manufac-
turing.

(ix) Cement Manufacturing.
(x) Chemical Industry.
(xi) Cotton mills.

(xii) Mica Mines and Micanite Fac-
tory.

(xili) Railway Electrification.
(d) Not known.

Electricity  distributing

DeveLoPMENT COUNCILS 10R INDUSTRIES

*1758. Dr. Amin: Will the Minister
of Commerce and Industry be pleased
to gjate the name, qualifications and
experience of each member of each of
the Development Councils constituted
s0 far under the Industries (Develop-
ment and Regulation) Act?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The hon. Member's attention Is invited
to Notifications Nos. S R, O. 454 and
455 both of 4th March, 1953, copies of
which are laid on the Table of the
House. [See Appendix X, annexure
Nu. 56.]

BeTEL-NUTS (IMPORT)

1280. Shri N. B. Chowdhury: (a)
Will the Minister of Commerce and
Industry be pleased to state the quan-
tities of betel-nuts imported into
India during the years 1948-49, 1949-
50, 1950-51, and 1951-527

(b) Which are the countries from
which it was iinported during these
years?

(c) What are the prices of this
commodity at present in these count-
ries according to available reports?
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The Minister of Commerce (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the
House. [See Appendix X, annexure
No, 57.]

(c) Information is not aval'able
except for Singapore. The whole-
sale price of betel-nut in Singapore
during February, 1953, was Rs, 37-7-0
per cwt. for Bukit Batu split variety.

ELEPHANTS USED AT DEVELOPMENT CENTRES

1281. Shrl Gampati Ram: (r) Will
the Minister of P be pleased
to state whether elephants are uscd

anywhere at development centres for
the construction of the projects?

(b) If so, what i{s the number of
elephants utilised and at what pro-
jects?

(¢) Do the Government of India
contemplate engaging a large number
of "elephants in the country for pro-
duction purposes?

(d) How many men can be replac-
ed in work by an elephant?

The Deputy Minister of Irrigation
and Sower (Shri Hathl): (a) and (b).
Aocording to iInformation  Aavailable
to the Government of India, elephants
are employed vccasionally in Assam
for earthwork on bunds. in Cochic for
dragging timber from forests and in
Uttar Pradesh for ploughing and har-
rowing in certain forest areas. In Assam
during 1952-53 about 20 elephants
were employed by the Public Works
Department.

(¢) No such proposals are at pre-
sent under consideration. :

(d) According to Intormation furni-
shed by the Assam “Government 20
to 30 men would be reauired to ro'l
earthwork on ga length of road or
bund whirh can be consolidated
through trampling by one elephant.

TRADE COMMISSIONERS

1282, Shri Nanadas: (a) Will the
Minister of Commerce and Industry
be pleased to state what is the number
of Indians employed as Trade Com-
missioners, Assistant Trade Commis-
sioners, Secretaries. Section Officers
Asgistants and clerks in each cate(ory’.‘

(b) How many of them in each
category belong to Scheduled Castes?

(c) What steps have Government
taken to fill up the posts recerved for
;lbrel bggrheduled Castes and Scheduled
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Minister of Commerce and In-
1du:slrgl!.';v (Shri T, T. Erishnamachari):
(a) (i) Gazetted:

Trade Representatives (of all
grades)
Section Officers ]
(ii) Non-Gazetted:
Superintendents/Assistents in-

charge L8
Assistants g
Stenographers 23
Clerks and Typists 18
(b) None.

(c¢) The posts of Indian Trade Rec-
presentatives abroad are borne on the
cadre of the Indian Foreign Service
and the instructions issued by the
Government of India in regaid ty the
reservation of the vacancies for mem-
bers of the Scheduied Castes/Tribe:
are also applicable in the case of
recruitment to the Indian Foreiqn
Service,

As regardg the posts of Section OM-
cers, Assistants, Stenographers an.d
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other ministerial posts, these are
drawn from the Central Secretariat
Service and such members of the
Scheduled Castes/Tribes as have been
taken in that Service are elieible fur
appointment abroad.

EXPORT OF JUTE

1283. Shri Rajagopala Rao: (a)
Will the Minister of Commerce and
Industry be ?leased to staie the total
maundage ‘of jute transported from
the revenue districts of Vizagapatnam
and Srikakulam or the railway Dis-
trict of Waltair on the Eastern Raill-
way during the financial years end-
ing March 1851, 1952, and 19537

(b) What is the total tonnage of
jute exported from V:zagapatnam
Bimli and Calingapatnam ports
{Lgnsc;hgg during the years 1951-52 and

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) Information is bein, collected
and will, on receipt, be faid the
Table of the House.

(b) Nil
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HOUSE OF THE PEOPLE
Thursday 30th April, 1953

The House met at a Quarter Past
Eight of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

8-50 a.M.
LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have
received the following ‘etter from Dr.

Satyaban Roy:-

“On account of my health hav-
ing suddenly taken a bad turn I
have been advised by my doctors
not to proceed to Delhi now.
Please allow me an extension of
the period of leave up till the end
nf the present session.”

On the 19th March, 1953 Dr.
Satyaban Roy was granted leave of
absence from the sittings of the House
upto the end of the third weck of
April,

Is it the pleasure of the House that
permission be granted to Dr. Satyaban
Roy for remraining absent from all
meetings of the House till the end of
the presen‘ session.

Leave was granted.
1

ELECTION TO COMMITTEE

Mr. Depuiy-Speaker: I have to
inform the House that the following
Members have been elected to serve

142 PSD
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on the Indian Central Tobacco Com-
mittee:—

1. Shri Kotha Raghuramaiah
2, Shri Rameshwar Sahu,

PAPERS LAID ON THE TABLE

BuUDGET STATEMENT OF DELHI STATE
Ex.zcrmcr_rv BoArp

The Depuiy Minister of Irrigation
and Power (Bhri Hathi): I beg to
lay on the Table a copy of Statement
of estimated capital and revenue
receipts and expenditure of the Delhi
State Electricity Board for the year
1853-54 under sub-section (3) of sec-
tinn 61 of the Electricity (Supply) Art,
1948. [Placed in Library. See No.
39/53]

AIR CORPORATIONS BILL

PREsSeNTATION OoF REPORT oOF SELECT
COMMITTEE

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt.—North): In the
absence of the Chairman, I hes to
present the Report of the Select Com-
mittee on the Bill to provide for the
establishment of Air Co ations, to
facilitate the acquisition by the Alir
Corporations of undertakings belong-
ing to certain existing air companies
and generally to make further and
better provisions for the operation of
air transport services.

PATIALA AND EAST PUNJAB
STATES UNION LEGISLATURE
(DELEGATION OF POWERS) BILL.

Mr. Deputy-Speaker: Now, further
consideration of the motion moved hy
Tr. Katju on the 20th April, 1953.

Sardar Hukam Singh (Kapurthala-
Bhatinda): When the House rose
yvesterday. I was trying to make out
a case that no reasons have been
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(Sardar Hukam Singh]

given in the speech of our hon, Home
Minister why our Parliament should
adopt this Bill. I was complaining
that no details have n given by
which Parliament could decide whe-
ther we can spare the time to under-
take the legislation that was proposed
to be passed. Even this much was
not known whether the legislation
that was contemplated was of such
an importance that it could not wait
till the new Assembly was formed
We had not been told this much also,
how long it would take for the Gov-
ernment or the President to order
fresh elections in that State, which
period might be taken into considera-
uon 1o judging whether the legislation
that was proposed could wait till that
time ur not.. Even this much was not
stated to us whether the legislation
that was in hand or was contemplat-
ea was the only one that had been
undertaken or was intended to be
passed, and had been proposed by the
old Assembly when the then Govern-
ment was in power, or something new
has been adopted, and proposed by
the Adviser who has gone there and
he finds it gecessary in the interests
of the State. All these facts, if they
had been placed before the House may
have enabled the House to form an
opinion whether really this is the
proper legislation and we should
adopt it and whether Parliament can-
not find time to take up that legisla-
tHon itself. 1 also stressed this point
that sub-clause (3) of clause 3 would
not be of any avail when the legisla-
tion has already been enacted and it
is in force and I also cited the same
precedent that when this was the case
so far as the Punjab was concerned,
we found difficulty and there was a
natural reluctance and hesitation in
taking up and passing any amend-
ments at that time. Parliament would
be confronted with a fact establish-
ed and naturally, there will be dis-
inclination to make any amendments
or any meodifications.

9 AM

Now, today, I come to the second
point: President’'s power to legislate.
Of course, I need not say that the
President has no separate department
of legislation of his own. It is only
the Executiye that would advise him
to pass that legislation. It might be
the Home Minister or the Minister of
States or the Executive collectively or
even a Secretary that might propose
and ‘the legislation passed by the
President, It would be an Act in
force before anybody learns what it
contalns and what effect it would
have wupon the general masses.

(Delegation of Powers) Bill

because no representative sghall have
any opportunity to look into it before
it becomes law, no opinion would be
invited. and no opportunity would be
atforded to any person to scrutinise
it. Such being the case, my complaint
ig that we would be creating a bad
precedent and an unwholesome con-
vention if we pursue this method.
Already the hon. Home Minister told
us that the course adopted in the case
of the Punjab was being followad
even now and if we follow that con-
vention or precedent, whatever we
might be pleased to call this, it would
add another precedent to the one we
have already and if and when any
contingency arises later in the case
of any other State, perhaps the pre-
sent Home Minister or whoever the
successor may be who comes into his
shoes, might be armed with two pre-
cedents that already Government
have adopted this course. Therefore,
in future cases as well this would be
done, For that fear, I am of the
opinion that we should not add to the
precedent that is already there and
Parliament should not divest itselt of
the powers that it has and should not
delegate this authority back to the
President.

This discussion in Parliament that
is allowed, is not permitted only for
this purpose that the representatives
that are rcollecteq here, who come
from different places and have differ-
ent views should have an opportunity
of discussing that legislation and pro-
posing amendments. Tt has a differ-
ent aspect as well. We have to
educate the country as well. The
discussion that takes place here is
followed by the whole country outside
and they come to know what is
happening. What I really feel is that
the maxim that was formed long ago,
that ignorance of law is no excuse,
can hold good only if that discussion
is allowed in the legislature, If that
is shut out. in my opinion, this should
be reversed; ignorance of law should
be an excuse and nobody should be
punished because if the common man
does not have an opportunity and does
not know what that law is, how could
it affect him? Certainly he should
not be held guilty if he is ignorant of
that. We have 1o educate the masses
also. The method that we are now
gning to adopt would deprive 1{he
masses of that opportunity .that they
would pormally have of learning what
is contained in the legislation and
giving their reactions as well. On
that account also I beg to submit that
Parliament should not delegate this
power to ithe President
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I mentioned yesterday that when
the Proclamation was being discussed
here, our Home Minister made it very
clear that as soon as the Delimitation
Committee finishes its work, protger
general elections will take place, that
the main anxiety of the Government
was the maintenance of law and order
and that was the only hurdle that
was to be crossed. In his estimation,
if there were no Delimitation Com-
migsion, the work would have been
finished in four months, and Govern-
ment would have ordered General
Elections, but now that the Delimita-
tion Commission is to perform its
functions, that might take six months.
But the public are agprehenslve of
how the Delimitation Commission has
started its work. When this was an
emergency ‘hat had arisen and special
powers had heen taken by the Presi-
dent, it was meet and proper that the
Delimitation Commission should have
started straight with this Province.
But we were surprised to find that
instead of taking up its work in PEPSU
the Delimitation mimission started
just at the farthest end, at the other
end of the country. Bombay was the
first State where the Commission
started its work, It could not be
understood what urgency was there
to take up the delimitation work In
Bombay first and ignore PEPSU which
needed tha* work .to be finished first
of all. That created many apprehen-
sions in the minds of the people ané
they were suspicious whether the
Government was honest at all in their
professions when they said that the
General Elections would he held as
soon as possible.

Then even in respect of this Deli-
mitation Commission’s work we have
been promised that that might be
fnished within six months and there-
after we might have the General
Elections, but certain press reports
have appeared that the delimitation
work and the revision of rolls might
be completed by the end of this year.
That created another suspicion, but
then there was a subseguent report
that now it is expected that that
would be flnished two months earlier.
Whether that period of 31st December
was fixed by the Government itself,
and whether the coming nearer by
two months gives any credit is beside
the point. In both cases. whether it
is finished by 31st December or whe-
ther it is brought nearer by two
months and is finished by 31st Octo-
ber, it does not make much difference.
The promises were that the Govern-
ment would =see that the FElections
tnok place within six months. but
now the reports. if they are correct.

(Delegation of Powers) Bill

if there is any substance in them,
indicate that the revision of rolls
might take so much time.

So far as rolls are concerned, it
will be interesting to note that _the
last Government that has been o
completed the rolls, and had the
revision also done in the beginning of
this year. That was done just recent-
ly, and there was no need for ta
up the preparation of the rolls an
revision again except that double
expenditure would be involved. There

‘was no sense in taking up the pre-

paration of the rolls again, and revis-
ing them.

So, my submission is that if the
Government is really committed to
the promises made by them on the
day when the discussion on the pro-
clamation was taking place, if they
stond by those assurances and are
honest and sincere in their profes-
sions, then they should see that this
General Election takes place as soon
as possible, within six months accord-
ing to their own commitment, or even
earlier than that. If that is not done,
the apprehensions of the le will
certainly be confirmed that there is
something else in Government’s mind,
and not the desire to bring about a
stable Government in office as early
as possible.

Now, I will sum up ang say that no
case has been made out for this Bill to
be passed, There is no urgency. We
have not been told what Bills are
pending, whether it is the only legisla-
tion that was pending before the last
Assembly which has to be passed, or
whether, in view of the assurance
given to us that the administration
was taken over in the interests of
security and ctability and to restore
confidence Iin the services and to give
a purer administration to the people,
the Adviser sent there has thought of
certain legislation which would sub-
serve these interests that were in
mind when the administration was
taken over. Unless that is known,
Parliament is not in a position to give
its wverdict as it is intended to
given because it is indicated in the
Statement of Objects and Reascus
that Parliament has no time to spare
for such legislation that is necessary
tc be passed and that the power
should be delegated to the President.

With these remarks I oppose this
legislation, .

Dr. 8. P. Moaokerjee (Calcutta
South-East): May I ask a question of
the hon Minister! The previous
speaker has rightly - asked what
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[Dr. S. P. Mookerjee]

exactly are the plans of Government—
how many Bills are now ready which
Government desires to pass, oOr
whether some Bills are under
prepairation? If we can have
some idea., then the debate may follow
a realistic turn,

The Minister of Home Affairs And
States (Dr, Katju): We have some
Bills in draft ready to be promulgat-
ed, and as for future legislation. we
cennot exist in a vacuum. Nobody
can say what may or may not be
necessary. Bills which are immedi-
ately in hand are:—I am using, Sir,
the abbreviation which I dislike
mysel{—

1. The PEPSU Ala Milkiat righ_ts
Bill (i.e. superior rights in

land)

2. The PEPSU Occupancy Tenants
(Vesting of Proprietary
Rights) Bill

8 The PEPSU Tenancy And
Agricultural Lands Bill
4, The Dramatic Performances
Bill, and
5 The Police (Incitement to Dis-
affection) Bill.
Dr. S. P. Mookerjee: Is that part of
the Dramatic Performance Bill?

Dr. Katju; It is the next point.
You are putting it in a jocular way,
but it is very necessary, You treat
it sometimes as a dramatic perform-
ance. 1 know. We have a dramatic
performance acted every day in the
streets of Delhi.

Dr. S. P. Mookerjee: It is due to
the Home Minister.

Shrl Chattopadhyaya (Vijayavada):
It is theatrical, not dramatic,

Dr. Eatju: This thing is of vital
.jmportance and necessary for the
maintenance of law and order and
promoting security in the State.

Shri K. K. Basu (Diamond Har-
bour);: May I know whether any of
these Bills were pending before the
Legislature when it was superseded,
or whether they were drafted after-
wards?

Dr. Katju: The drafting has been
in hand for many months and months.

Shri K. K. Basu: Were they intro-
duced- and pending before the Legisla-
ture when it was superseded?

Sardar Hukam Singh: They had
been Introduced. Copies had been
sen* to the Central Government. and
a discussion was taking place with

(Delegation of Powers) Bill

the Planning Commission for two
days, and permission had been given,
and only two days after, the Legisla-
ture was superseded. '

Dr. Katju: That is a point of
additional sanction which the hon.
E:rnber, Sardar Hukam Singh, requir-
afew sTex I W (qETiE ) ¢
e fecdY st wrew, T faw F oY
IR UF B (NTC ) §  aFra 34!
fast ® wT E A 97 T F qarferw
TG 13 9 | IW THA W I« fF foAw
#7 fas ¥& grow & wrar A 1w grew 7
qifaaTiz & gg SANTT WIE qrEAE
® gEF A€ avgw 71 & fed g grr
fiedft o wew #Y fd wrd @ e 7@
& AR FT 4T AR 99 7T 6 N
fafree ® wewre &, 3T wewiy & 7€),
¥ A Iq AR T 0F agT 7 AR awfr
ANE FFOC Y A | F IT AFAT Y
"I g 9 JFAT AE) ATgar, AfwT
# frgraa wza § WS sT AT E
A oty x@ are A a<w faegw 1
& 91 39 a8 fY o« e G w7 AT
T ZI99 % qTAA 0 WAT |

JaraTEr, T kg famwt o«
¥ farelY oY ©22 waddz (ToT aTET) ®
Aforedwx (frar wew) wv A ARy
N gefregfer qaifedt (wrdarfesT)
nrgacts frararard, g oF e
& $gfer (w2r) €7 § fraar g
wrer Y qR TE wIAT W F 1A g
fe & gar( €29 AN (%=
aoeTe) AT o A FLAT) i A
ATq® E1ET G g fag afgw 4 43
I (FAFTC) LW F AT AL
fied o w31 fr A g A ® AR
@ o § fF raddT wre gfegr fsdt
AT T | TG WG B qATHAT g
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g I'r fore® afd 93+ & Tdia (sumaw)
srrferearira og 9% 9 1@ |

# waw & WX w7 qIgw g
T ¥ fren &1 Fré g 7§ AR
§ agf o i ®1E wEARe, AgEa
(faftga:) gamdy dga waddz, +
54 fFew &1 W@IT A TAR FT THT
g ar I8 & faw & awft o« amw
o gwdr & f& us oft &z
aﬂﬁrmiimmnmﬂm
FTAW EK | AL | G TARAC B
farzrar A€Y /e, FE FordlY fipew w1 aret
wrar AgY a1t | g@ fad wvi] Ty
78t § i A s Qe gz N oF a0
& woAT qarg ArfgT #3 1 ww AT
o aw fis mde & al 9X we
a=arT g Ay, S aAEs & fe ¥
AqZ AIA FIFEAT L | g TF IAY
e & W & oraw iy K Al
A F AT AW H I TG AT
0T geprad e (ermraa ) waw ge € |
¥ ot orq &gy ar o ag § v
W qrE ® wredY 9% 7gqH F@ & fw
drga wadie €Y gEAT TG AT,
uw ggfafaqma (Wowr)§ ar & o
39 #7 fgez § | dfew agw & %
fare & ared WY o 7Y ® < gwarfe
T /R A, wANg d frIw ®
WEATA TG a4 @, T 1 762 51
IARTFEIT & wF w1 Fwy F faar
19 1 37 w1 faar a32dl & Wi 55 AN
Fa1 At § W IWE TR N6 Ay
#1 nferama 9o Wi § (o T Avew
# u=T gq %\ anry wre gfeqy afq -
w7 ( wies arcela faami 1 i )
R §, I TN AT ATAX qg FATH
srar € f5 ow ot wor 9% forg 9 fie
o @ & gETT 74T @F Ag oA
g ar, gr am ad FX R § )

(Delegation of Powers) Bill

g ¥ gx s N (SgN-
qIT) Y qFT, 9w qg TS WG (e
A F AEGE FRATE, AAFF AT TR
IYS FRATT AT T AT, WO ST
FYTHT LS T & F g ITIT T GEIAL
fedy & ard w1 and, W d
ATHS AT T3 SforeraT Y off THT IYE
BT & § X IE W AT TE AN EH
gr39 w1 gg dT & fF ag ST gy
® fg ag § war w1 o 39 § foey
SR 3§ R ATAET WAR R R E |
AT, THT ILE ® USRI ¥ AT IT
§ #fad wg fieer oy o ww arew
¥ qfees §

“The President may by Procla-
mation declare that the powers -t
the Legislature of the State shall

be exercisable by or under the
authority of Parliament.”

WH AMIE § 5 owrowr oy aw
7 fawr a7 g, g avew
e @ grow & v .faw
ama & g afer T gew WA
frsiara]d fr agt & w9 warw *®
AT A | T A{VT /Y qF
WX fordY wvdz & oY gwr 3o &
forer ® wT ETIT 1 weraT # iy o
ag qifeaide a1 A AR wegTOA
Stz g R ZE R T A qr A
frfy &, TR @ A NEE AW
FEATAA ¥ O AR § qEr 9T AR |
# wxa & o AT wrgwT g, W< IW
TR A & 7 grIw@ & avHA ol 7 A
wifee % o o e g #7 fasr g ar
fs g oF Qante ( wETSTeT ) s
g i woR e W fet s ard
(Frera) W& fegr o | Ande o ay
7% & fr grow forw & fordrerdy o ¢
T WY WEATOT qT WF | W
T & a9 T A0 § N 39 7 7w
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[d4fex 3T T Wit

) 7 @A 5 fedy 22 & weaa
g foex Sar wfas @ ar 78 ?
& weqarT fod § Y gF &AW Y
9T g9 # AT AIT WETATAT ATF
Sfod qrga &1 ar TadT wgw g1 feedy
w7} 37 I1fgd | W gH AT W
quY faedgrdt AR g w1 oFAr
0T Arfgd | qAE F A 39 6 O,
wre § g dfen & 3w, geva A
fagaa ﬁ,ngw?f‘wm:

“Therefore I would like the
House to consider, and I would at
least like it to have it on record as
my personal opinion, that in future
if any such contingency arises, we
should see that recourse to Article
357 is not resorted to, because it
is an abnormal thing."
Fwzad af & wgar g fr &
wYq (wagAd) g fr gagrag & wea-
ara fedt s wafEY (nfawrd) &
fag 1@ WX g W9R QR HOEAS
WA A FT FR | AT o [FAT A CH
2T § wrara A gare a fafree (18-
w4t ) wrga } uF faez ( gt ) a@mg
¢ fr 3 finas fawr qgi sr$< 99 w0
wigd § | & wgar § o gE gIw R
T I IR GF g3 4 WRT A 94
Fifs T A X wT § N G
gifaw & fa® a7rd o1 4@ &, 97 #
Qqrar ZreR A W 0 Afe a9y
qfes ( aTEEde T fraaseaa) arw
faw § 99 #1 seewe ( sfawq )
gu Jora F AT wT A F § W I oA
7 w7 4% § o fr agi ) wifezgaw
( dfrar ) swgsdr ( fraferg )
qr 1 I & A W s A
wifgd 1 &few ofe a3 aew
R ek gt & g9 war wav
wfed ¥ swm § e @ W wg

S415
(Delegation of Powers) Bill

wATfea a1 9T wHe 4T | AW
w7 arge g ganfas &Y ag g
fs g7 W9 FUAA B T AA KW |
w famr & qf ow T W ek
FTE WA R 9 awr Ay W v 41
AT GATH FT ATHAT I 97 fF T €
% fr @ wemaraa gw feelt gadr wa-
fr s gn 1 ag 2T § f wrar
Iq waifE@Y 7 fag Y g7 98 WA
&7 9TEA § q2 TEF #4 waw frar)

AMAAAT, KL AW AN R
T %1 g 59 & fr ag3Q s W
wt W ®Kr mddr wftegm #
qarfas w19 aff s A 3@ W
Triw (fadwr) 2 R, 39 &Y e
%< 2 waifw orq addz wY fasderdr &
fF gL qF Bz ‘g7 qerE fag fx
Nfaorrw s fre srfeeget (-
wfraTT # JTaeEl # 9qAL ) wTH W
@ 3T &7 7w & fr 3w &z s wfe
WA § AT IS §TE | TR
wTq 37 %Y foredrdy & fis & e gr O
we § srafegqm & qarfes wwer
Qargaragi | AR g fRram o
® 3 waad & a7 i gark i fafaec
qrga 9 quls § 7R, TF WA w7
wurgar fear WY g 9T w¢ dun fn
agt A cfaagfer qrax ( srdarfasr
gar ) IwQam @ g ok &1 Ag
® foqr o T ATAQTAT TE AT
w<d, gt 9 v G% wrax ( fafw aav
smxeqt ) dar A ar fyw & oz g«
o §@ | afeT @ ® Tg qhel
aF & & T aur fr ol mhiT A oa
farer o fgemar g fv 3 gramr W
wx &% faar I 1 & wAar € W
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@ g9w 7 A fasma & 1§ v fs
AT d%a Tadde  agh o wfwar
ar e wrd wraw fear € 1+ @y A
q e g f vz madde fedt gady
€37 § GEIAI F1 AAT W G AT
w1 39 & J¥wr & g e ag fedt ag
w7 #1 feerd (e ) FT & | Jfww &
WET & O FAT q1gar § 5 @ o
% aefrom ag g § fv gw o Ao |/
TR G AT IFEATAC AT ARG |
W and § wd Fga1 § fr g # At
& & x ArE T Y farwran wror &Y T,
Fagnag aqraremar g 1 d @
o¥ goTH &1 @A arar § faa @ g
qeg & faet § oK gt areqs A
I # A9 qGI §, @ AQ AT o
g A1 7T qrdT FY FIAT ALK PAv
& BT g4 @i faad 4, gearan wrefr §
] qg ATHTA AGT TAOATAT STEAT N ATAY
AR ITH rAar g WA A q19 wwA
# urg W foaa #1 €3 A faw § A§
Qe 7 § fw gt as dog @ v Lu
wrdT &7 qare § ag faegT S A
R w1y Y Ffay e6r A arfgg fag
TR iasrad | & & gu oW
waar § | Wa g @ guEw
dgmdamd @ agr @ § 1| TR
ardy wifag & s @ o At Y A
IRET ICELHR (v ) wE gw Ay
AT @R § TR e
I (W) F A R
g Form fe wad dorma & dedae F ar
YT gHL AW g # e H |

# st w7 wigw g e o e
e & g8 fawraa § fr forw v Sy
/ a9 9T Aol ¥ 39g @ FAO W
T g€ w3 frar a1 96 I & @
A TAARET AT TAIAF I FTATA ¥ AH
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(Delegation of Powers) Bill
afi gi, o i S Y awAwE A G
wiewr & feedfor (sogeor) ® fawr
g § OF TR T 9FF §T & AT
ot §, ST ey ré grarg 7 it
R TS TR agigzar 1 &
WIT & 99 FTATAEATE 5 9 oy
q matAz wEet & fin gt fearaet
() 3t grra § a7 WA IEY
aifgd fe Y ¢ w1 43 fafre T oifgar
& ST 99R FAw | qLANT ()
%7 §, frad s & A qmr aerEr
STATE A T W TR FTEY {1 T
AT R wgA JopRr AT | G-
g w1 fagr arg W A el
i § amg | q gaR w® g
§ W ad quas § 1 wR gfr
&t § WA Aradiaat § afes
g @ QA B fafreee 4@ afew
qe fafrer sy w13 1 e
fafreex fagrsz 2 wifaar ( faara-
Mt ) aATaT Sy WX A% gg FH
faar ra fir fgrgene #Y foadft 22w §
IR FT T @A & & IR
= L

To Qo Wo W (TfemT) :
FTE! wgrear a7 far oy |

qfen sreT W W d T
fe gt wwRT Wt EgE W A o
At F car orm 1 & @ g W
T &1 F wrgan § e Yy g e
F iz ® T a9 K gwr v
& o s F T HTk @ AT T A
Qefufredae (waraT) ® aod &
Y ameft Y | TR WX WR I oW
IR A R g g fag @
I qAt § wiwe § 1 ¥ qefaw
R@Aarg 1 d stz & @
STASTE | ARITE fowflt ww
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[dfeq a18T T wria]
TR A9 F qTY AT A ATRAT
-9 7 57F Y fF GO H/IX g & A
T AT E | F wd F g § fR
st & grwfoat &, gore @ gt €,
Bzg N qeedw (Ham) fat &
w8 E | dome & wae fglr effE
(fft aY) o= A f@ey adifer
(wfgr-amdy) 1 ey W= Wraw &,
T A FYT W AGYT HT {77
91 wrar €, W) peafas @ §
WA AR WRE | wRIW @
T ¥ ww foar ama &Y g T Qg
T WS F) AT K ATAE | qATT §H
% fF & ag 0w FY I g
W FCT AT 1 W W HTH R
frg #r s A I A g 1w
TR AT T § % T @ g & s
FL ORI @ FFRAT AT JIT W
7R ag a7 a1z & o R & & gt wmaTy
® HaTfea® Fgr a1 | 7gr 9T gy farfr-
X aifgam # qEdw @ gy W
U | FE 1@ WA qifweaTT ¥
T IS ® wR 9w W
BT ZATX ATHA OF T G2 g v
it g ¥ g wfadw F o @
Gar &Y W & W O gfeer gdw
o @t g e g e (eavia
¥ §) & qfeed § | qfFT mme
Tt T HE A fear ety ar gt
fafre oifgam & & o anfears
Bl %X G A1 T S # Sawm
U FHAT & | TE AW ¥ § Fr oy
wga & arwa AR § AR § agd o
o ¢ v &Y & ¥ o afagt dar
@ aht § et feR ST
et gom |

WY R ATE K | A A9 qwqgw
¥ T TF qTH 90 /™0 | A * qg an

(Delegation of Powers) Bill

A f5d w@awar qEfaw
gENamagr N W s It
gfea § ag v foelt Wi ) wafewr
(TETaf) 16 w g qafes

"wT Y oY gAY iR R @ A § 5T

fie forg & 1 fawr wft R dw
fafareee aTga & woaTaT T AT A A |
T GATA HT ATHAT JgT 9 990 97 39
TR A T AX TF qIATAT 9 i of
o & s e dgTer S o
wfac ¥ qifearie &7 0 w9 & fR
wgl a% dg & faw  wEF T e
AT & AT TH T WY WA K| WA
T AET § g W T Haaw & ey
Mg IR Frw W
¥ gLFW A G W 7 a% o
Fg fear o 9@ 9T g Ao qE
T m ¥ | dfae F oF e ey
wasa N A g W 3w frmrd
# fewmrd (TU) T @ T
FRA I E | T AT F IF I
R W KT IARATE N EA X G
sATR AT AT Q| WRITIEE
fiF ST T AgT wT AfrERET g
g AT A A IAET KW T
#freae L WIw ggr Y S
AT ¥ AR 1R § ORI =
¥ o § W A F T W A
T Y I &1 A FEE (T
qfewg) & A ¥ dvaw wAE
o foad S a%a &g AT a1 R
aro gew G ® a7 fefefasw
(wrer=mT) ®X @ a7 A% Ad @
wiife aga & 0¥ Fvae et agr &
qt e AT A& ALeRd | T8
fFrimar g Meagd
ra< qifga & fod & qg A #T gwar
g fr & agT anE waw (9mTew)
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g @ 7 e o e &
fag dfwede w¢ (fawm @@ r) %
g a e g @eHF |
§og & q A A F F% | SfFT
s (a%) #v s wr o e
a7t WY F wET ¥ o FAT TGN §
fr arferariie wOF W F1 QT a1 T
¥ T g% q% W FIT W qIfAar-
Fz ¥ I Arr wY, N AT greaw 7
I TR A WA §, I AT F G HA
N W § qug & O omw o fE
feg & fadt Tma wd | & qATE W}
AHH AT qW T AT FATE |
# e § fe I wdt & Qv fvar 9
afea & Al T ART AG TAAT AL
AT g En 1 wAgfe
& Ffr¥z qga & @t oEfafreeE &
gferarara & fordt & Y aga & O AT
& Ty & oY wke (Wi @eara) &
* X T T AT Y AT {few
2 TFaT § Wi 39 ¥ FAg ST ATA-
fertaward | te fod O Qe
('sraTeTOT ) graTa § F 4 WArS & T
argen § i wg Sfwde agw i IT X
afea fed g ger 9T & a6 §
Bfew Areaelt (ETATORT:) ST Hd-
feira (fuifa) & faar st Sa
¥ gEE T FIA W N A,
qEET 7 FT N WA A § S
# wrew (faw) w1 zw (o)
A E 1 X FR A fE Fe fawrd
(Afrge) ¥ aeE @Y 9§
gt sfa¥e (Tregafa) qge 1 08
fadardy A& o wfgd fs & W
feardy oz, fas  wfwfaaees
(vt #Y fadrardy o, O wTT B
afrrecd)| AT g fEsa ow
T o W g e & e e gy
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FET § @ I qafiw FAT fwaan
Aferaiomard 1 R EaFTALAT )
9@ g€ ¥ qorT T AqTAAT 3 gAT A
ZAH! Fg7 T4r fF AT B R gfevar-
TARE | WA IW AT Feq qaAfawn

T SR T F 1 A SR E
FERAHTES Qeqa (Ws7 #7r7) I foay
forw & ¥@ gea A o g% @r WX
yedve age #1 W g% @ | e
I A F A 2w fiE A W4T OF W
Wfi¥z agy & a1 ¥ 9 @ ™| G
I % Arfrerf (wRE ) T frgmas
qfews § w1 R aeE
Ft wrA1 & mrafekas A frar dfe
g fafrees g ®1 Fgardt & fear )
wgi I Wy FgTarr g gk gt W
oF (WOR) § T | wWifE 77 0w
W 9T & a7 & A IuF wafEvas
w1 a<eT uw 4% (feg w7 w1 w))
I7 AV G EY AT § A IqF Af@ATS.
WA A | I FTYT 9N F Aw
T & g & %7 Qar & fr oo gy
A W TqH HrE et w0 qwen
t 1 I I e & afew ST
T o IaF Ak § qw ax § e gk
g fafree amge 7 adr dgTarh & ag
T 7t f o ag w1 AT arE
I¥ 9T qg T wgr AW fE gw 9%
wefide A qge & a1 7g fv g amaw
g fafreee & dar gor anfae w2 faar
¢ @t saw dfRdY (afarar) & o
qg I ¥ Agaarr 6 | FfeA * A
7z wegw fear fis greg & ot ®1T 0%
T 9T @Y T § T, T g e
=i wirdwe (Stwa) &, wdw
s A fAr ¢ 0 W AR #
g ) fequa & waa & 9F SO
g § 5 3w @ ¥ fr o W
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[dfea ar 32w aria)
aifer & @ afearde A A9
L0 T WaT FAT Afgh OF w9 ¥ wW
I |fgar ¥ OF W {, A TG F
TmR A Tedw § T
HTEH TATE FT | WX Iq& A% IF FTA
x aifrw w2 # o g R ooy
arifen (aremwrdt) ot dfew
A A gEwr T @ | freelt qwr
ot s e g fafrees amga & dom
¥ wufeas o Afew S A
MEFFE@ITRA N AR
TAE W | ¥ IW gy § A8 o
wrEen 6 Sw awy v gt e & wxa
¥ 7 w0 www g fv ag e
fafede (W o) 7@ ¥ WK
g TR W qEE W ¥ fE
g A A ¥ ¥ A9 W e
il

Ta T qE AR T W] aw g
wufaw fear 1/ wrgan § e wa 0y
% oo g (Faferey smame) T,
Fg@E T A §), W T AW ¥ AT
wWHfr e ST o Y Ty F
TR | Tg | TF TATE I3 FIAT IEAE |

¥ e qrgar av qifqqrae &
% * fod @ wtT ¥ o e gee
A FT GFAT AT | WA & J o7 QW
- Gai gaTa <o § 5 fow ) arm A
e ® fedly g A awew A
¥t 5 & v § e forer oot < e
|9 (FATT) & oY T Y o7 §% g
gt & 1 i e T e g
W fafre s 30 W@ @@ <
M wTER | AT F g W
g fag g w1 i e a1 Wk 9Ee
off quma & A 3 o fren & woee
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fed 4| 39 a9 T TT GATH W
T AT g, wWifF 99 TWT TN
i@ N are afearr 27 AEgE 9
A e & s & qeT fF gw A
S a9 § qqF F faar ama
®Yer faar wrg |« ww q87 W A Y
fe T & qanfeas wga ¥ frdz & faedr-
ARAE | H 7T FAT 059 § e ag
TH 34E W 3xe r frgaa RS
qEAT & 1 S g 9T g & WK
wa=T &, 97 § gy fear T4y
Sz argw €1 77 9g wieTwR T 8
TAWHFH U AN g fs 3 &
B g A 3w F Friard TE QA
AT §, FTAT TZ NS T ATTAY TAAT
A & W W W A O® ¥ g
AT AT (FT-HORT 92Eq) Y W
g & fe G geE A S AR HTA S
TR, AAYE T & fr 7z fawr qra B
w1 g g ¥ feateqay
(¥%ew) ®1, QEeAEe WA (e
NET ) FT, & G FH G99 F AFAAT
gfew § W @ | Ig TxaeETS
() FRERI G| TEF AR A
Ig O W (wIAT) N AFMEF
(&ror F37) W A AGEE 1 T
T & 6 ag FEAFME AL F F FfF
R 78 7 5g aF F TATEC T WqrA-
WFAT (S ¥) W AW I
TaRe # AT | wifeR T S A I
wr & foaefer § , & awra oy JeaT
dog ¥ o &, @ g F AL F fRdd-
fex § WX a0 g® @Y § FA A
w1, AgT & Arey Y W agr ¥ o A
W fad ® wd w3ar § fF gt av 1@
Tl 1 qaT § 0 IR § i g
W fiffet amr W T Ak
B 1
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# oF a0 FE R W
Ffraaeromg ) a3 agefe ux
T F A ST @ W § AT
fefrem (grdemr) 7 g%, fog (37
faseer) &1 g%, fveqe & s 1
FEAEE R RATE | ST g T WA
vifes (o) @t wfgd 1 #
Y wrga i ag aT AT ST I |
7% Yhfea gF @9 fga | dfea &
wr oomar g | T faw & w1y
wew (STey) § fr v 9T grew
o A oF  duA (F) | gfew
Ay A g gaiani g
fofraw s1feararawar g wika fog
FFT ST AT | W AR T @
A A Tdg Aoea g8 | HWH
a<fa=s ag wgm g fF rade s gw
feeardy 3 & 0¥ w9 a=H A
wifr Fh¥e & 7 § Tade ww &
T (FTelT qTHIT), @ I9 w7
v § fs 37 w17 ) fog v W
o g% I AT § A ERRT A T
fear sma Wi ag = ¢ fF oW o
e ¥ 39 & qarfeas Fraiegqaa a@
& o I du ¥ wRT Ay 7T F WY
FER I Y AT AT A1 IF I A
w5 FTAR I AT w7 (TEgAT DY)
&7 77 fequslt F@ (WEgHa §F) w71
g 7 1 wifed fF dem A @ A7
o< fRe wraaT Serar aTT 9 % < 5
§f% ¥ o § O grody g e g%
w fod srhifeda ff Y &w1 1 ag
ww afredw o W (var) g
wre A g dmr gty g g
$) e Ew e § e ag g fear
MmN A A s F3wAay
¥ g s w{zdz (dorew) dor g o

R Iwiie § fis madde o og o
aff et e sy frcomwr ot
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AréfRdeT ST gh g W gEL PO ¥
JERNIY | gy TavAz € Ffrga
& awdt | 3fFT ag ot wRfea @
FHAT § I FA | gL QW fAfeT
HTRT ¢F AT FT $F F F f ot
qg oA U 5 QA grady Iay
&= & fae &F, wofr vg g s s
W} A v Ew | A agm g fE
R ATmER & | feT agw fee W
AT qifeamded gt Al I,
wifs wadt g% & awwan § 5 oferan-
Az T | ag TiwgTHE #7T W Y F
AY I WY T FEAT Y 478 6 gt
& AT Afhe F 1 feT W e
i U9 § WX A U9 § qg iy
@) f ot Arerfas wwe &, a1 o
#fivw dwe (watow & worelt w=ddy) s
# wwaT § 9 9% & 5 @ A a W
w7 @ERARe (wnfrse) fear
oz fore & arfearde R at g @ &
7 ¥ w7 qifage (wifas) a0s ¥ a
QET FT a8 WX AT ¥19T 79 1 foft @
% forefeqm (sfafafaat) #t qg<
T e G 7 7 6 ar 73 9ad
For 7T & arey £ wa Aw A A
% 3, fearaelt @i & & 7, 9@
feariaft ) faegw or 72 708 ¥ TAT-
WG fear mar |

ot famfear (ag=g) : IoTemm
wEEg, & w19 &1 wrArd § e ow @
% wer faar | dg OF sl T
tuR A whwwroitawd &1 (wsh)
gfad aa , wr g Afwd ol A
MY ) FAATIT, T yqeat dad

QW ATAXTT TR © W W7 AR |

oft ferrfear: gt & oy ey oy
AT qF Arafy, afew agt 9T waitew
wmgh
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[5fr faarfaar]

N, i, do o wofr e &, sl
e 9 § 79 § STl T w1
21 18 & vy tfeaw doww w9 &
i &, ot fe S RxaTT dme
(wfowdem ) & #2 9R 2 facger &%
TR E | W Y OE W FA W
TS # I T 8, & T WA SR
Wi graTa # s g & o wofey
FAHEPTFT g1 W R e
g gw fag agm 7 o Ok
w WY 38 T w1 W feT wrta 7
TG a1 W & | 4 1 9 e o e
TR FTEY & qF FT A Ay A
fedt &, dfwewr ¥ wwwa g e dog & o
# quel § ag qE IR @rfaw go
g s T fod agen St e IR
@ 39 A $G T far 1 uw gg
FATMI@A@RE | NEATAGE
WET FTHEE AU | AfeT 7 4y
gawar g 5 ol fr ag Teem gaer
sRIF AN agsw ) e
wroft off TR 2 W wear g fag |
vy dw g e i A §
F=A we, wWifte “ Mfwar A, s
FATHY, TR =R IR A g E,
wifs Tomsl & oW d53 & W @
frt 3% &% g &% fraré #r g
wag fragimemad & =
o ¥ W g 6 ot <orarerandy W
ey (Iafraer) @r & o miy i
frerer &1 feromg & 1 Y
fore® faa WTow =T AT T Frev ¥ |
e, ard X feadt o o faelt & 0
I & R AT At faex § e
w78 fawr 7 1 Sfew Tgi
it w1, @o qWo o fak § fruD
feai & 1 W W wTEY ¥, aER P
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fag arga & s W agt WA w1Aq §
v (frafeT) &2 & 4 & gras
g ®raw FT w7 oot foRr &

' Tg_ eue (varfY)raddz (qre) on

FT TR &, WY TF AT K 3 qifd |
o 7g> gra oy qar Wfad fr 2
farft & zz_7 ond, fawa ar sy agt
T ard, afew Y ey, qafas (7ar)
& Tl TG, g wrd | F qgy T
g1 W ag ag wgar e gdsma F aré
[ IA FfET | g wET TgAw
g e grene o aar fad ok fv adl
TATR A AT qE |

wa ¥ g7 seT av Ag), Sfer
IHY & A F NI Qg A weqr-
JeX # tfagy aaw Afwd @ ar &
qi€r @ T aar v g & agh @
o & W At wreqA Qv fr ga & fad
ey (wedy) A asa i g 7
HIIT HTEH 1 aavs: o waoefr ;i & 1
mit araT ag qgi faet #1386 g 7
&3 & a1 vgeaen ¥ d33 ¢ ¥ o wmgw
T8 3T W v e qgr @ grar &
afie gl O o T8 §, WS orgt
g AE o wwehY, frdt &Y W AE
fis dar & wT 39T W@, ar fegra a4 S
FL AT § AT A, IT g7 T ZAT QY
ar oy guRa & R osft s 8 8,
it A w3 A T N F
graTa agi 927 &1 T g 4% § W9 &Y
qamar g |

q 18¥y ® fafewr geifaafoew
(arervgaTx) @ o W IEd qv
fe Sa% | (W) S
ToraTE afgat of & o eww & WK ag
s e & g-gay §6@R @
wt g& e Ty s I A e g
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&, for sy ¥ v forer T (-
HET) ¥ AT WA H THH T B
faar 1 3few oF =i fy o &, T3
€ ag 1T 37 § wAraTtas v, A
T, ¥ AN (wfEEs) & s
A AHE & A9 I 747 97 € W
AW T F@ 0 A AE 7T AT
W& & FET OEATTAEY Y @H FH
gre & ¥R g ol £ v s
T | A T W gH eEd §
fr ga araR § I a1y, 3feT 37 A
T ET wfEd fe IR F amad
g (o) for e § oo
(safer) ad fiear & & 1 WTE g
fraar & awr Wi | T @, IEw
AT TR F A T | W

frgea # gArdT (Sqw) WA TG Y

& ol #Y I & o § e
& & WX ag T S oA 7
AT AR F AEE &1 W W F Ay
- AR & WX ATA WY AT
wwwa § @t I fafeamay & Ao
ifora, Sfe e § agi e @
WAFY @ A W § OnrEeE &
fram % fod ol #f oy A
2

7% w9 & ¥ w4 AR e & o
7Z B BT FA QA TG FT THA
mi TRy agi gt 9w
¥ g gewarfasar & ff agi 9T w5
famr | dume & qrewsfawar wew gy

¢, }ife sdetdr ) wei § wEn-

qTEY ATHY oY, 7w Y, i ag Wk
6t | T o9 § TrETdwdr aw
T8 &Y wAY FifE ag v @ o 6k
12 W7 frad @ ST T ot o
% T & AW AT AT E WX ITR
arg Fud wfwnt € fae @ & Twas
AT ATCHT 7T EOTT, a9 A% qEY -
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T WY 7 AT § A€ v g% W]
qX T &Y g dur AG g owHA |
g: 7A AF, g qre oY 7 avd aw o
wr§ qrarg &, e 7 I & s
AT A wew fear oMy 1 O
T 2 (Wewrd o) )
gt X gow ofsrs W afadw A
@ T & WK A I & A wrEAr
®Y QT T Y qaT A fF g g
T ¥o HIHEY I § A FY WrAEAY &
wrar @ 1 9w €2 & fad &% aw
e w@ E fe agh sl R
ST F AT AR | WY I qA-
& o AT TET I & FCOIQ
AAAAJATE | W ATAR A FEA Y,
f& Tonrer & gaTa aTaEr & v
q@™ 2w 7 fgr gom, 3fee amar
TFATH A W7 F@T | IAET WY
% a7 fif & qrfafer (o) F wr€
feer 7 & | 3fe ag e s o
wwan & f aonre arfefes # feear

¥ & W< agi Ty A arevATawAr
¥ TEAT FTH TR FY oW w1 W
w1 gE &1 g o T
W areErfasar QW wY @ew s
g T Nfra, s« Afad ar qoat
wifog, 3fer s Iec g1 R
HIXHT €7 ® T § 3 g A §,
& wrft Ty w3 F 39 R fer
A

Q¥ WA WO ITHRT FTEY
¥ H A5 d A Y |

Y fararfiea : d< F & Y owan fv
M TRAF qrav g, raaw
fir ¥ Ay dfex wmitr & vy fear
taw i dwfmm § ) &
8 TF O JEd A vy 3 Afed |
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[ =it faanfar ]
TOATROTEY W FTX FTX g T WY
oW famwal w frems o gfvaw
TR E Q| g feqrEr a9
WY ® 0% ¥¥ fagmas w1 aeE g
4, WX & Y@ gfaa ¥ s AT Iy
4| @ T ¥ wfd, fedt aw @,
¥ Wt 7T T W wrs Foreat w frer
I 0% 7 gfae aar & k| qorme
ST T G /T NI T AT 97 Jqh
ST W ¥ W faer famn omar @y
WSgT FIEAT U I AT | ww A
N A o efen (wmdr) g
T TEHY GIT GOTH FATAT AT &
fgd & 7g a1 fir Gomw Wi afearan
IfgT B o § faemar o, w@ife
TP agr ENET § | Al T e
T et ¥ wrer fafesge i o
it TF W w1 fw W, o wed
am i fre 3y wren fafesa
tﬁtmmﬁmiﬁmum
war &, hﬁ#f-ﬁmﬁa’m
wfea & wew ¥ v ST @ T
wﬁﬁimmn’nmﬁw
mmmﬁwta

Dr. N. B. Khare: On a point of order.
Can all this be said in the House?

Shri Nambiar (Mayuram): Oh, yes.

Shri Punnoose (Alleppey) This is
the place to speak all this

Mr. Delmt!-spuker: The hon. Mem-
ber is referring to the need for \he
President’s rule. He is also sayiug that
the President should have powers with
respect to the items in the present Bill
and also generally. We nurht not to
use language which Is unparliamectary
or undignified or irrelevant.

Shri Nambiar: It is not undignified.

Mr. Deputy-Speaker: If objection is
taken, then the hon. Member need not

(Delegation of Powers) Bill

use that language. He can advance
other arguments.

Shri Chinaria: I referred only to
land tenure and how the lands were
acquired, We will have to have Bills
for this purpose and for this same
purpose we are giving powers to the
President. Therefore, excuse me,
Sir, if I say that I am not irrelevant.

L L] ] ]

Mr. Deputy-Speaker: I am not
going to allow this, There must be a
sense of decency and decorum. I was
ccnsidering whether the question of
the conduct of the Rajpramukh can
be discussed here at all. We are not
entering into personal discussions,
nor ig the Rajpramukh a person who
can be discussed so far as this matter
is concerned. That resolution was
over already., when exception was
taken as to whether the Rajpramukh
ought to be entrusted with the man-
agemen* or some other person should
be appointed. We are gt present dis-
cussing the President's rule; whether
the President should enact the laws ’
or we, as Parliament, must pass laws
ourselves from time to time.

whole thing is irrelevant, This mus*
be expunged.
. . . .

Dr. N. B. Khare: You must thank
me for bringing this to your notlce.

Mr. Deputy-Speaker: Any portion
of the speech which seeks to cast
aspersions on the head of the State
and says that he was induced by
immoral means like this ought to be
deleled.

Dr. S. P. Mookerjee: But it is not
the head of the State alone. The hon.
Member was also saying that people
in that area were acting in that dis-
graceful mranner. It does not affect
the Rajpramukh alone but it affects
the moral stundard of our veople
there alsc,

Mr. Deputy-Speaker: If it involves
and casts aspersions upon the com-
munity as a whole. I will not allow
that portion.

Dr. Katju: I should like to enter
my - strong protest against any
observations made against any Raj-
pramukh or for that matter, against
any man who is not here to defend
nimself. It is grossly improper, no
matter from which side it comes.

We are not here to listen to person-
al allegalions. personal observations,
personal reflections of any kind what-
soever. Mostly they are unfounded—
abrolutely.

#*Expunged as ordered by the Chair.
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Shri Punnoose: I have to make a
submission. I am not very much
acquainted with Parliamentary prac-
tice and rules. But it must be aadmit-
ted that we cannot discuss the ques-
tion of Patiala or PEPSU without re-

ference to Rajpramukh, because he is .

ali powerful there.

Dr. Katju: On a point of order, Mr.
Deputy Speaker. We have got the
PEPSU Budget which is coming short-
ly. We are now discussing a short
Bill as to whether the President
should or should not have the power.
The Rajpramukh does not come into
the picture at all in this Bill

Mr. Deputy-Speaker: I rule out all
the portions relating to the Rajpra-
mukh, for this reason that this Bill
mainly concerns itself with the fact
whether Parliament should enact law,
or power should be given to the Presi-
dent to enact law The Rajpramukh
does not come into the picture at all.
When we come to other measures,
like the Land Tenure Bill, etc. we
shall see how far they are relevant,
but 1 think even there it will not be
relevant. It is a hypothetical issue
over which I am not in a position to
give a ruling now. So far as this
motter is concerned, any reference to
the Rajpramukh is absolutely un-
warranted and irrelevant.

Shri K, K. Basu: Of course, if any
indecent or unparliamentary remarks
are made, you are certainly within
your powers to expungé it But the
honr.. the Home Minister said that we
csnnot mention the names of indivi-
duals who are not in the House
defend themselves. It has to be con-
ceded that even the President nas to
work through his machinery and in
referring to the machinery, we
certainly have to point out individu-
also. If any such reference is deroga-
fory o1 indecent. they may be expung-
ed. But *hat we cannot even refer lo
individuals who are not here is 2a
proposition which I suppose is not
correct.

Mr. Deputy-Speaker: There is no
general ban against reference to any
person here. If the matter is relevant
and relates to an individual, it may
be referred.

Another point that was mentloned
by the hon. Home Minister was that
aspersions ought not to be cast in the
House against* » person who is not
here to defend himself.

So far as the first point is ‘oncern-
ed any reference to the Rajpramukh
in this Bill is absolutely unnecessary.
irrelevant and uncalled for. So far
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as the casting of aspersions is con-
cerned, I will not allow it, Under
these circumstances, I expunge those
portions.

I am not giving any general ruling.

Bhri Chinaria: I am being mis-
understood. I have said nothing
against the Rajpramukh. I have nar-
rated historical facts—old facts—no-
thing against the Rajpramukh,

Mr. Deputy-Speaker: Historical or
otherwise I have ruled they are irrele-

‘vant and cast aspersions on the Raj-

pramukh, On these grounds, those
portions will be expunged. They wilk
not be reported by the Press as well.

Wt fewfar: gz g 4 fw
frgld ow woftr dr femix (qfiw
waeqT) Faw 1 ey Wi ¢ Ay
UFT I F ¥ w0 o fagr adT
e gAY v aifw ww owy I
9 3 e w ™ for w fr g
awr fed) 7 fedly agm & & wfw
(wifare) odiwe (Fzww) v @
ek wa A s RAE | W gEw A
Y e SR i T
® TR W A9 #Y g S v
wrg A A 7R & fod fawr s 3|
o grTa a7 ¥ § fr wrE e Agf
TWAT | ¥4 I§ ATHTA B« F7
% fag ot § v 97 =g %) foels
(wgraar) €t 9w WX I ¥ I
 amw | mw 7Y, fead @ fAl A,
] {€oo F IZF ¥ T AAR I WA
g el g oeft € f @w, <, 928
92 A & ®€ FmT av werd fedr
mifos ) 7 & m W feeR @
2w 0 § forrey famr felt mg &
d% arfw g g ey WA § o
q 977 93 & wodr Al ¥ free v
T ¥ oy @Y § wuy gy aar
freaar ¢ fe ok, g o 4z
AR R I A g T aw iy
®) &ew v wifgd | dfww dv AR
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[sr fwrarfaar]
awz ¥ 7 fdY o o § & Y awwar
e ady grema dar g R fog ¥ f
FE AR § eaww (frafaw) @ as
Y FE gEw fag qua @ fe war wr
Sfomar  (frum) a7@ sdd
# 99 %1 qar3, fr fagd arar & qog
# fearfes madqz sraxn §, feardfew
gedtegee (dwafa dear) Sforedfer
qvaelt (frqm-war) #1aw 8, Sfwa
aH 7T & w27 faw 3¢ fam 7g oF-
A die FT (Twaq g)Y) a%1 | 78 ar
w19 § 9 f gw feamifes §efegem
 feqr 80

ware gww fag: 3¢ fem oAt
foar, w109 F a1 oF o fa 76 firar

10 A.M.

=it feenfeay : 7@t wite-3 wiaw
FATA AT & | A AT FT U qAOA
fearafer t=egme #1 & fow & @
¥ faw 3¢ fa w0 fvar | o fx
I9 7 frad w7 a8 f6d ? Fres o
FEAITH A 0F a1 ) A ayfews
[T q9F A9 9/ 5 | gufad fs
W A AT A FTAYIEY T q7 &
A ZFQ I Fr AWM A 1w wAE
qET 9T wE A IWET ATy gnm,
gafeq dx gfeareiom i wren
Taferaa & F7 aY 993 g9¥ 3w A
9w f&g | ® BE T IR 9
agt fear | @ & o9 fegg gowre @
At F T F Ifd qw
dafs fopd ®32r aa g forg &
AT oAt dwTIT 4 1 fHT ey
TR & #r uF wAS aArE form &
[T qw fag @ ) AR A
e wmar e g &

‘guisition and
+ Immoveable Property Bill, Reclama-

(Delegation of Powers) Bill

qER X A FA W@ W™ 9
I AT T THAEAE | PEPSU

Utilisation of Lands Bill, PEPSU Re-
Acquisition of
tion of Land Bill, Lana
Acquisition Bill, Tenancy of Agricul-
tural Lands Bill, Agricultural Lands
Limitations on Ownership Bill, Ala

Milkiat Bill, Superior Rights Bill,
Tenancy Temporary Provisions Amend-

ment Bill. gaF Wsﬁw regy
&1 % & ¥ a7 femrafew seltaga
IE ITH FIA ®f a9 TEY fwre 7wy
o w3 7g IFHR &7 Jieft § 5 ouw
Wy A AN A F fgrag &
wgar g fo ow aw ZA=w w1 fefts

TEAT HT JEQ § WX F1E ATIeATLE
(agdY) uHfr H wg afearde w
a1 URafd 1 FEAR I AR X
wex IY A fEAT STET AW A% @
greTa wEY 21 g g% & N fF Fware
qre® =WTed § W1 o fw qurw 3w &
wqA & fad, awrw 3w &Y gwfa & fag
o T /W F wEE WX dgEd
# fod w&d & 1 W9 @ few & we
FEx g90 A7 (dw adfa FiomET)
W W WE, O & I§ 9T AW
w3 R § B ot qadt arErr W
€A ¥ W@ & IHET & qq FE
TR T4 @) gFar & Mg w9 feaar &
AT A1 Hfed | gAfAd I &
fib 9g> IT FrATA & IF 7 F A7
ag F1 T9 fear ard W% S9 § @z
forert Y w1 I &Y F v e ond
arfEs g TX WO FTIW g A% | T8
gt fegesdt y ) ww A
gAHT WY FIITT AIEE WEYR TG T
®it 91 IAH (gE) qE AT
A AT ATACL § 1 WA CAAT AT H
AR W TR AEE AW A wES
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§ T8 @ A W § ag AN F vt
apafes Qe a1 dfead qg
Fa g s T w99 war g Ol
Sarey fa fomer A @ awar § WK
TR AT AT @t O ot g A
TH AT | WX WA TR
oy SR grwfasar & A e
LB & 7Y frar @1 AT graT w4
AT gET A g oHAT |

TH TIT & AT AT W @A ¥

FT A WIT ¥ AT NG E )

Dr, 8. P. Mookerjee: The object of
this Bill is not to reopen the discussion
on the need for introducing Presi-
dent’s rule in PEPSU. That matter is
<losed. Many of us opposed that
Resolution, but the House has taken a
decision, Now the object of this Bill
ig only to delegate the Power of
Parliament to the President for the
purpose of legislation. It would be
better if we confine our discussion

only to that point,

This matter came up before this
House when a similar Bill was moved
by Mr. Rajagopalachari who was. then
the Minister in charge, while dealing
with Punjab. His original proposal
was not only to delegate the power of
the Parliament to the President but
also to authorise the President to
delegate his power of legislation to
the Governor. As my friend Pandit
Thakur Das Bhargava has reminded
the House, at that time a discussion
tcok place in which Members belong-
ing to all sides participated and ex-
pressed their grave concern at the
drastic nature of that provision, &0
much so that Government had to
modify the stand first taken by them.
On the next day Shri Rajagopalachari
came before the House and withdrew
that particular sub-clause of the then
Bill, which provided for sub-delega-
tion of power by the President to the
Governor.

Even with regard to the exercise
of legislative power by the President
he was. prepared to accent a formula,
namelv, that after the Bill had been
passed by the President it would be
placed - before Parliament at
the next session and by
means of a resolution Parllament
could mndify any of the provisions in
;g.': Bill. A similar provision has

und its place in the present Bill also.

But we oppose this Bill on the
ground that we are not satisfied that

142 PSD .

(Delegation of Powers) Bill .

there is any ground for delegation of
the power of Parliament to the Presi-
dent at all. There is an obvious
difference between Section 93 under
the old Government of India Act
which contemplated suspension of the
Constitution in particular Yrovinces
and the provisions 1n our preseat Con-
stitution. As was put by Mr.
Rajagopalachari on the previous
occasion, our present Constitutiom
does not contemplate suspension of
democracy. This is how he put it,
that this is not the same as the
picture under section 93 of the
vld Gevernment of India Act by which
provincial autonomy was substituted
arbitrarily by Governor's rule. Here
there 1s no desire to take away the
responsibility of Government under
democracy. In other words, the
picture that we contemplate is some-
what like this, The Government of
India steps into the shoes of the State
Government and the Government of
India is responsible to this Parlia-
ment. In executive matters., there-
fore. it is the Central Government
which remains in temporary charge.
With regard to finance, control of
Parliament continues. With regard te
the High Court, even the Government
of India or Parliament cannot super=
sede the High Court. The judiciary
continues, Control over filnance conti-
nues through Parliament. With regard
to legislative matters, normally Parlia-
ment should function as the legisla-
tive authority, but the Constitution
gave Parllament the power to delegate
its legislative power to the President.
That, in brief, is the structure that the
Constitution has provided for under
such exceptional circumstances. But
when we raised this question last
time that it was not desirable that we
should take away this power of
Parliament and we wanted to know
fromr the then Home Minister what
were the special reasons why he want-
ed to do so and whether the intention
was to pass legislative measures on a
large scale, he came out with his
reply. It is worth being repeated to
the House now. The question put to
him was “What is the policy.of the
Government? Are they going to take
up all and sundry legislation and push
it through under the authority pro-
posed to be got from this Bill, or are
they golng to work as care-takers
only for the time being?”'. “That Is a
question which I should answer and
T am glad to answer, It fs nnt the
intentlon of Government to take up
all legislation simply because they
have authority for a summary nrocess
and 2o on with every kind of thing
simply for the sake of making laws.
What they have to take 1s only that
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which {8 most urgent and most neces-
sery either from the point of view of
the present emergency or fromr the
point of view of any emergency that
may arise in the Province. Their
intention is only to take up absolutely
essential legislation.” And then he
stated: “But if they"—the measures—
“are controversial and are likely, so
to say, to forestall the legitimate acti-
vities of a popular Ministry, I promise
that such things will not be tackled
and it is not a pleasure for Govern-
ment to tackle such things. We shall
only deal with necessary things. It is
impossible {o leave a gap.”

Now, a certain fundamental princi-
ple was accepted by the Government
on that occasion, that only very
necessary and essential pieces of
iesislation will be undertaken under
this emergency power. Therefore
earlier today put a question to the
hon. Minister enquiring what his plans
were. He has come with a 1lst of
several Bills. And he quite rightly
E:)inted out that it was not possible to

dicate what is going to happen in
the future. Some of these measures
which he just now cited are important.
I am not doubting their importance.
I am not doubting even their urgency.
But some of them may be of a contro-
versial nature, and rightly so. I am
not saying that these Bills should not
be passed into law. I had occasion to
visit PEPSU for a very short while
sometime ago and I think that perbhaps
if some of these measures were enact-
ed it may create a better situation,
not for law and order alone but for
creating a more stabilised condition in
that part of India. So I am not oppos-
ing for a moment the justification for
bringing forth such legislation. There
may be difference of opinion with
regard to the provisions of the Bills—
which we have not seen. But m
point is this that the responsibility for
passing such laws should not be
undertaken by the executive authority.
Why cannot this Parliament be trusted
to consider these matters during the
current session? I make this offer on
behalf of the Members sitting on the
Opposition that we will be quite pre-
pared to sit for extra days, or three
hours extra sittings in the evening for
two or three days. Let us agree to
take two or three days for the purpose
of considering these measures. The
Business Advisory Committee under
your chairmanship, Sir, can lay down
an .agreed programme, But this is a
fundamental point. Parliament should
not delegate its powers to the Presi-
dent unless the circumstances are very
exceptional in nature. It is not a
question of the Opposition's right: it
1s a question of the right of the House,
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and I would very strongly urge Mem-
bers sitting on the other side not to
look at it from a party point of view.
This is the prerogative of Parliament.
Under the Constitution the passing of
laws in a democratic State must be

e prerogative of Parliament Maybe

e President has the Ordinance-mak-
ng power when Parliament is not in
session. But normally speaking, wnen
Parliament is in session, this body and

this body alone must undertake
legislation. There |is nothinﬁl that
they need be afraid of. They have a

more comfortable majority than 18
necessary for passing the Bills. Any
Rill will be passed into law. The
Opposition cannot obstruct. Then
why should Government proceed with
such a measure as this? It is thjs
mentality which we disapprove of. I
am not raising the circumstances
under which President’s rule has been
promulgated. It has been closed for
the time being. In connection with
the Budget some of the points may be
raised. But that is totally irrelevant
so far as this narrow issue is concern-
ed, narrow in extent but of high con-
stitutional value.

I would therefore appeal to my
friend to drop this Bill. It is not a
corollary to the promulgation of Presi-
dent's rule at all. The resolution
which was ' amended, when Dr.
Katju moved  his proposai. at
the instance of Pandit Bhargava,
makes it clear that the powers of the
Legislature of PEPSU shall be oxercis-
able by or under the authority of
Parliament, making certain incidental
and consequential provisions detailed
in the Proclamation. So the House,
on the recommendation of the Minis=
ter himself, only on the 12th March
last adopted the resolution that the
legislative powers of PEPSU are being
transferred to this House, Why alier
it now? You have the power. I am
not saying the House cannot do =0,
It has the power under the Constitu-
tion to do so. But I consider it totally
unnecessary and in order to establish
healthy democratic precedents the
Minister should withdraw this Bill,
sit down with representatives of the
Opposition Groups, filx up a pro-
gramme, tell us how many Bills he
wants to get passed so that Parliament
can discharge the duties normally
entrusted to this body. ‘That is tne
point which I would like to place
before the House.

oft e o wrreolt (et sroreTTE—
ot x fyar afear-—afeas) @ Soremer
wga, A A forx AT ST Aot
] W W TIAT ¥ A OF uEE Wy
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T & 1t F §ag Adf f' oSy arw
S &1 39 %1 gfte F W Fwa g
ar arfaardz &1 &Y 37 Jumw fage
& A F1 AIAFTC A9 g9 F & FAT
arfed | 3fFw dar fr o fadas &
‘Baiz s waRg T Qo
(ve=mt @gr wTomt &7 fager) &
aga gt & qrg faar v & fF
qifeamiz AR T FdAE & § 99
AEAYW FEAL &) F T wHAY. ... 4
Dr. S. P. Mookerjee: Why?

ot wo v wredt ;. gafad AdY
¥ gy fF wror fea ¥ arfeamiz &t
T qT A9 @ W AgA ¥ wgeaqet
W agi dug & are #, v & g4y
§ fafqat o=y &, 0% ¢ f& fow
Zrer g o7 gwar | & foert (fa
guT) & e & oI ek we €, S
¥¥x qiferamie @d W &3 omg A
g oF fAga glg | S QU AL
L gFAt | ww W w7 #7 faws
FET A agT wfew @Y, FAEA
TGIET AT FHAT § W T IT qgeage
qEAT Y 57 A9 § Je&Y IdT | g9 09
I §%3 8, 39 & g49 ¥ fdqw a7
FFY & | T I§ FTH $T ZTAT AT FHaT
£ ¥R 7 39 s ® 7 7 77 fwar
AT FHAT & | 78 E wfoaArt § forw &
Freowr 7z fadas g wmaT 1 WR
. aifwarde & fad ag wdwfw grar
fr w93 wfyere ®Y, sl aEw A,
o gfeq &1 fesy #Y g9 w3 aw
& FaT 9g WU 98 gFar 97 | A
siediegem dve (dfar) 1 s
IS & I F T TF THT T AT
¥9g (Igameum i) w7 w1 wfew
regafa w fear mar &, fide oe
gfear wY fear a1 &, 7@ AT W
¥ &r (1) ¥ v (%), (%)
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Tar (7) # Ff xw awg Fv Ao
(Swavw) wafad <ar mav a1 fv @
A BT ATAWHAT F qFAT 47 | W
qEgT NESATT WTAT | ST F ALK
qifarde | ®w9R TEUA IO IEET
ewre fear | ww wTAmEEaTel ¥
& faaw @, f5 o7 wTamsamt
%1 gfte & TawTgm 7 3xe (1) W
99 & ggaT (¥), () Tar (W)
Tz qATd §, T ¥ AU ISTHL ZH
g e e 2 R § fr =g
FTT AT $Y FTAATEY T 07T HfwwrC
W WX I AFR & FAER wTAww
®HA TATE | §1 § Fwwar § FF v ag
xe gorr fn qifeamie e @ Q@
i 62 Ay dzw Wk wfew
HY X FT TH FTH FI 6, AV T Tok¥
¥T ®TH AT | W OF [EAT 8
fa- “oredY &1 ®T7 darT w1 | 98 #
vAqfmarded (wegdi) wgnr ad
&, afew gF arivor g . fe oy
T FTH Gar &7 grar & | a o=l §
FIT TG FG AT FHY | IT I G
afeqes ®TA T ATIEEAT ET &
o &df 3 7 OFfY a1 7 Wy 97F o fiF
wTs &Y g1 | ) 4T 7 2) fF ag ay
FATC WX qTT | ATHL IT ¥ fawrear
9% | @19 WS EEfAT AT AATAT
qEar &

gfaeed svwry, gfasmd a9padq |
géd wasfr @ mfa fafearg o

A el I & o frw 9w wT Ay
3w & qiferartz grr 7 wfvwr owe-
AT (s g g, afew arfarte
N 7g OF ag ¥ w7 A, wife

iR T mqa’_&jr (wamarerg)

------



S443 Patiala and East Punjab 30 APRIL 1053 States Union Legislature 5444

Wt ®o ®o a|: wifrariz W

qraT % g 7

ot FwT T et e
T qrET 30 | &Y 74 & fr weR wiy-
¥ F1 91T w1 ggF FT 9% | T
& q87 W Aifaw Sfewre & 9 ge
T qEE dq¥E # fear @ ey
f& &% ara faae 97, ga-AEdsda
(2% famra) & oY fowrd agr &< &
37 & fad srawaw ®F ag T A%
W AIATAT H a‘#ﬁémﬁﬁa’f
Tg fawe s

T ARY § WA A & ™
YHATT FT THGA TEY FT qoqr 6 qrfer a1-
#z T390 Y 9T ¥ F T FTA F
T 2 | ¥fFa 7 9g FE g g o
g s wfaeasw a=q wrfed | d€
frand #) gw O 7Y @wa, WifE T
& A (yuTE:) TR FT @W
g | foaet 9 gw dar ®C gva €
I 1 o= ffw § ) 7 offw & Saw F
AT &1 wfgFTe A &), afe sa% Jaq
T T AT IW 92 AEw T 49,
&1 ITYTEA BFAT § WX I § arHT gAY
¢ | zafwd IO 499 & T 71 g9 a0
WA 0% 7 @9 | "Ha fware
& 99 IT FHA B @ & fod gug
T W ITET @ wirEE @
Y gw AT w1 TE w IR | wied
dar e @ fadas & wradiwRw oF
Ay & aar # foeam gor § 39 & =q-
TR W v () & qafaw o fiw
wieEgue #§ wemgr  (Ivafea)
€, 99 & W{EX g WY1 4 WiEwR,
fafe freg @R w1, ¥z § g
*T A § 1 T wT Y i &
fad oer & €, wifs @ o

(Delegation of Powers) Bill

wiqifw oW TE % @ R,

I FT FTH TE FT Y § | ST
¥ §ay § dug wyewa @ £
S9 & qT 77 @4 A9 ¥ | wgeaAn
3YE F AR AR WIT 3K ¥ IU-
T (F), (&) qur (7) =iz & wqa<
T Y1 #1 Aforeorfey afase sdide
F1 T, ag A AYAQer €14 § | @w
w1 TE ¥y gFar fF qriemame
7 A veRariae 1 Qo ww A
forarar 1 deg # feafa Qu o fr oY agi
TAHAE 9 39 ®1 gETHT USEAfA *,
FHEZ Y, T AR BTG F FAT 9
T § aifeardz 4 gew Sfaa Am@r
/X wq IqF FIT F JT FTAT q49
£ I9 ® WL W TG qAT0 qT A Aok~
FTAT FT HTH FIIT HIT ASZATAT T FTH
A% ai ar | zafed 99T Y, U
qfi &1, ag 17 93¢ FT 397 IUfER

7 TAT & Jqrq { IATATHATE o
& I gAT 71 409 F@r § AR W
F1a #T 70w Far § 5 ag grew
tx fados #1 19 & wfass &9 7
T 7 A 19 F OF &0 FT Ao
famea 7 F¢ |
Mr. Deputy-Speaker; Lala Achint
Ram.

Some Hon. Members rose—

Mr. Deputy-Speaker: I will give
preference to people who come from
PEPSU or near about PEPSU, Then
I will come to otners.

Shri Raghavachari (Penukonaa):
This is a matter which affects the
powers of the House,

Mr. Deputy-Speaker: I am only try-
ing to give preference to those Members
who come from PEPSU ur near about.
I am not excluding others.

Shri Algu Ral Shastri: Those who
talk sense and reason.

et sfe oW (fgETe) @ AR
wesrg off, gAR WA I TF IEQ
fea g1 A@® Anpe faw 7t wgam
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T FT da9 OF ST A gAr 1@
AT & FTY & | & AV I /T AT
fra s ¥ R TR M, TWFT
fF ag ow a0 & o fewrha &, -
T 8, 9% ¥ faeg a7 wr @, g T
ameT THET & A < @ & 1 wwiEd
W ot ' wefaga & | Sfew &
FawaT g {6 @ ard & grend & w1
w0 gt &1 qog A A gre o,
o dfeefer A= (faara-gm)
TG FTH FT Y, I9 TR IFT A7 ¢
et (fafw aqr =yaeqr) # gew
aga & ot | ag AE faedt gf v 7
¢, ¥ %Y aurw gfmar o & fe £
gl TH 9T 4, F¥ WA F v
AR 7 4 | g aE w7 R AT 4
T TR AT & FTIO AT T W}TE
oY agT 9T FTEH TE 9T | T THIH Ay
w1 ' # # gwAar g fe ddde
(Trsgafar) w1 sreeEaw (SgET)
wr B A AR gy ag oW
qifearie & & 9w g€ | 9w T
Tag w7 & g 7 Y W &,
IJAF QY JaEE O | qger ag  fw
agT T AT 4T AT A 9T | §F qTA wY
e oY fr agi 9T A7 o wrE T eqrfe
fegT 9 1| oF SR FEG T A &
w€, ag ag % agi & dfaedw< W
1AW g4 CF A g T | W OF qUe
® W & W A A A TN @
f 37 M gEa B AT FA & Az,
39 & FraR § fod o e Fowmd o1 faer
(ffr g w1 fagas) @1 =7 o
& & |/wT | A IT A FHRERTS ¥
Gifgy s (Ffy  duer fafaat)
fAqaAf g En 1 dgurar
AR F & a0 A ¢ & Gy
I AT TIA & IW w7 e
AT | ag W ara @ fir et e agt

(Delegation of Powers) Bill

9T 919 A& fear maT, g W s
a1, |7 F9g oY, e foa® fog o axi
¥ g df 9§ W ger famr 9w
¥fer 7t | ¥ qEw 7, TEEE
ot $fear § wgge fear frag =Y
T @, g 9T & fgw & fod aga
TET | WX AT KT TIHEE 7 R
FIT ®.q79 7g) fear @Y IR W
T A wF ¥ S (Fww) S
g

& 1w ¥ nifeanie & | amar
T AR F o AR et g grew
7 wggw fear fe wror &Y TR W,
gt mEAE @ WY g, W A 9y
AW &0 qwwT man fw agt dog
q g AT FT qrET AT LA 8,
at qg T T qTT TE E, W AR
qifearde 7 Towr s fear | o
ZATR IHA OF fae WaT &, ¥ @ AT
¥ g5 7 § fr didz agw & e
& o, sedfidz arga w A} f2R
T FTH T4 T FFAT | HA qUiAAT-
qe &1 T (@A) @H R o @
¢ 9 o x® 17wl € i F 2
T TTH F IEQ@ Q, A T AR
I&O g vmar § fE sd¥T aEw
s fRq arad &Y 9, ®fww 8 =
g fFgn wad® § 7 9« f fored
Y & avae gw fofigew (gramey)
ATew g1 | wrfErT WY A A agt B -
#z % gede (frafea) fear, W
Sz &% ar ag few e foag
TATRE oF AT & v sy faem ®
WL TEY ST TH TG T T,
AN FF G WYY AT AT F@T §
fe o WY qETEd {6 W 812
frr & w7 fraT @Y ST W4T e & ¢
wgi ¥ TAAEE A 3w § OF T ¥ WY



4947 Patiala and East Punjab 30 APRIL 1853 S{,ates Union Legislature 5448

[ereT afwea W ]

¥% T8 fFar, T smr aawTed ww
F are faq & w7 v fear, w9

FE--"gH @ I I AT FH FA
& rudfam fewrd 7 € faar quome

agt *Y TAART F gerT AT 9T 0

HTT IFT FFAT AT qgT € qARQ
q, 3fFT o aref W IR aEd
FARA T AT IARY AT T ATA | IE Aw
2 & w1 Y qure g qgr oy
3fw s oo Iw oF a9 A AT awd
g A F /A FF UF 77, ¥ AT T 9T
ATX | ITITEAN W TG AT qAfAw 9
wegT WX ATHA TIRTA (FA1T) TMA
Frx 41 A 7H)T A g faegw O
@, vr At HforeRdew 7@ 1d WK
qrfagriz am Y W § 7@ °w w7y
g fx g8 =7 wrat &t gz (eafia)
FET TEA, QRO FLAT T2AT, N
qg WITHT FgAT TAfA®m 9T W=
TITT AN TR AT I A EF AN
g # Z o Seftez avga &1 ara< (wfe)
& sy wrfgd, ¥few s, ard
WX wia A A qdA 7 gw I
o oft 7 oo s ad s gy @
7 & 3G TE F G | § FHAAT
fs ag ontm (feafy) Ihgss
(grearenz) & X # 3§ weEr
o ATfa TE FERAT

ot wen T qew ;. frgdy
Al § arfeardz 9\ aga sraww
w19 FT T 97

W qiwAR TR AR 9T
2 A A AL AFAT N s ¥ A
9T | AT ug wgAT & 5 WA ug
N 9y ¥ wrafrw} & w77 f5 ook
agl wif@n foemda aga waws €,
o ux g v ¥ wgr F gfe o

Delegation of Powers) Bill

FE WTAWF FTH F 4, TR g0
3T FTH-F ORI (wafa) w7 Q@
&, Iy IT T 9< g8 TAA qEar
& fF 3797 *T9 T WA g v
faad wramas #0 agt wifearde
T RT I ROy g aa
qg S a9W ¥ |7 gFar & fF ure frad
¥R gEIR FWAl ¥ W g,
¥ TG wEEE  wTH R AT G
¥ S0 T KL qF &, Ifww
W ¥ w9 I FW foaw R
Wi gar fwar s faw wafar
fremta #t faar o 593 oW
w1 qed T, Ia6T a1 o< are frar
AT | A R Gre faw @d feg
g A7 fa7 wad o R F AR
% Wfwd | ag e T P (=)
g ffod fr st g qafz o
o, T AR § e 7 5y ot o
forg @rar 7€ foram | & aagar § s v
g fex gafes & o 8, vdww
(fratam) sear @, zafed 28 o=@
& o & fr g difaw fowrde Wy
e AT A F1, Wi gA Tafere oY
TRATAT ®7 FAT AATT T w@T W
A fadt (mer) @ fe faadg o
E A K ¥ 0F Y AT geiw A7
&Y, ATAYT T [ATART §, N WTTAH
qfw gare it aw 78 73| Jgi aw 3w
e (Toa) & wiefgga (dfo)
FT TET A I AGAF ¢, § Ay
Tt a<g wgwa § | fre &2z 7 o dre
ATE AT BT TAGHE FTX T A7 Y Y
JEERT FET AT 3% §, Wy 77 Felr
®T raddT /&Y T WK oF Jg gwR
FRT TAiq W A I @ TH
& @ f, 21 femr | qw ddw F @R
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TATEEEE A &% § W g A
# faegar arw &, 3w froa &
FEE FT ggT A gD IE I
fear s anfgg AW owER &
fag @t gwd aifegrdz Y qrad
o a@H & g gw @
arad Iy arfre ¥ F7 gdrdT awEw
# & a1 W | 7 s arfemrae
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Mr. Depuly-Speaker: The House
will kindly remember that when the
original programme was settled, one
day was allotted for PEPSU (Delecga-
tion of Powers) Bill. Yesterday we
spent about 19 minutes. Of course,
we will have to close this—we will
assume by 1 O' Cloek,—I mean, all
the stages of the Bill, Some of the
hon. Members here are interested in
retaining the powers of Parliament,
I understand it, though they may not
come from Pepsu proper. They

would like to say whether Parliament
should delegate or not delegate.

Shri Namdharl  (Fazilka-Sirsa):
You may give five minutes each.

Mr. Deputy-Speaker: That can be
done. Now, at what time shall we
close this .consideration and begin
clause by clause consideration?
There are about six amendmentz to
Clause 3. Shall we take it up at 11.30
or 12 O" Clock? '

Delegation of Powers) Bill

Some Hon, Members: 12 O’ Clock.

Mr. Deputy-Speaker: And then the
third reading must be flnished by &t
O'Clock. We will finish all the amend-
ments. The consideration stage will

_be over by 1Z O Clock.

Then, may I submit to the House
that already a number of speakers
have spoken on a number of points,
but the short point is whether we
should delegate the powers or not,
and whether Parliament should find
some time or not; whether, when
Parliament is in session, the power
should be delegated. These are some
of the salient points that have heen
raised. Therefore. hon. Members,
with a view to bring pointed attention
to these points, may give any reasons
which have not already been set
forth. Therefore, may I allow ten
minutes to each hon, Member?

Now, Shri Musafir.

Shri Punnoose: Sir, if you call from
this side also people with more inti-
mate knowledge will be able to en-
lighten us when they speak.
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Bills would come before us again, no
objection remains and our purpose is
served.

As regards the guestion of abolish-
ing the institution of Rajpramukhs,
1 may say that when this gquestion
.comes up before Parliament, we
would perhaps go a step further than

-our Communist friends in demanding
that this institution be abolished. But
at this juncture there Is no need to
-discuss it at length.

I would, therefore urge ,that Pandit
" Thakur Das Bhargava's amendment
should be accepted and it would be
proper if the President passes a Bill
with the consultation of the members
from PEPSU and Punjab.

Shri Punnoose: I rise to oppose this
‘Bill. It is mainly on three grounds
that we oppose it. Firstly, this Gov-
ernment is going away from its pro-
fessions of democratic objectives in
Pepsu by bringing this Bill. Second-
ly, the record of the President’s rule
during this short while in PEPSU is
not one that is likely to create confi-
dence either among the people in
PEPSU or in this House., And third-
ly, as a result of this Bill you will
be handing over 35 lakhs of people to
the tender mercies of a corrupt
bureaucracy headed by a befitting
Rajpramukh. These are the grounds
on which we oppose the Bill,

May I remind the House of the
speech made by the hon. Home Minis-
ter when he came for the sanction of
the Houge for suspending the Con-
stitution ir PEPSU. On the 12th
March, he made that great speech in
which he wanted us to believe that
this Parllament will be responsible
for every little thing in PEPSU.
When some hon. Members said that
it was setting up autocracy in
PEPSU, when we raised doubts
with regard to the wisdom of sus-

- pending the Constitution in PEPSU,
the Home Minister was almost upset.
He appeared to be scandalised. He
rose up, and witl a ring of sincerity
which he is always capable of bring-
ing up whenever he moves against
the people, told us that as a result of
that measure the people of PEPSU
were going to have a better deal; that
instead of the small Legislature of 80
or 85 Members, they would have the
benefit of the protection of this great
" Housesof nearly 500 Members; tnat in
the place of the small Legislature of
PEPSU with limited powers they
would have the advantage of being

* represented, and luving their pro-
'blgms discussed, by this somglm
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Parliament. And, Sir, permit me to
quote a few  sentences from his
speech. He told us:

“Do you mean to say that any
ope in these Benches is anxious
to . add to his responsibilities?
There is plenty to do. Please re-
member it is not as if the presi-
dent is becoming an autocrat.
What happens to this. Up till now.
no question could have been put
on law and order or any State
matters. 1 could have easily said
it has nothing to do with me, go
to the PEPSU legislature. Now,
every Minister of the Govern-
ment here becomes responsible to
this House, to every one of you, to
answer questions. It is not as if
there is no responsibility and
there is no body to look after the
PEPSU people, and the Govern-
ment of India or the President
can do whatever he likes.”

Well, €ir, now I am aware
that there will still be
occasions to put some starred
questions., I am aware that there is-
still room for giving notice of a half
an hour discussion, But the running
of the Government of a State through
Starred Questions and half an hcur
debates is a novel practice in democ-
racy. While looking into the relation
of this Home Ministry vis-a-vis the
PEPSU Government, I am reminded
of the story of the Camel and the
Arab., The camel went to the Arab’s
tent, put the smallest part of its body
in...

Shri E. K. Basu
bour): Nose.

(Diamond Hoar-

Shri Punnoose: ... and when the
Arab asked “why should you do it”
it said: “It is so cold. Just for some
warmth”. It slowly pushed its way in
saying ‘It is very cold outside’. Then
happened what Is happening now in
PEPSU. This camel of the Home

" Ministry poked its nose in PEPSU

saying ‘I am coming to you, to give
you the warmth of democracy’ while
the camel of the story said openly
that it wanted to warm itself. Today
the place is made too hot {or the
people of PEPSU.

I will cite certain arguments which
the hon. Home Minister Flaced before
the House. We on this side were say-
ing that Constitution should not be
suspended there, because it would
mean the denial of democracy. and
we also said ‘You are going to hand
over the people of P U to corrupt
officlals,. and you are going to sup-
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ress the people's movement, and
aunch an offensive on the movement
of the kisans and other toiling people
there.” The hon. Home Minister
declared three intentions—the first
he said ‘Decency of public life’, or in
other words, the creation of condi-
:@Ons conducive ta free and fair elec-
1ons....

Mr. Deputy-Speaker: Are we gaing
into the general reasons for taking
over the PEPSU administration?

Shri Punnoose; Befcre you give
Yyour ruling, let me make my submis-
sion. I shall just explain my diffi-
culty. The hon. Home Minister wants
this Bill to be passed, and then comes
{o the Parliament now and then for
ratification of the President's Acts.
My contention is that by doing so,
this Parliament will be handing over
the people of PEPSU to a corrupt
bureaucracy, and to a Rajpramukh
about whom we have great suspi-
cions, and for whom we have great
dislike.

Mr. Deputy-Speaker: We are not
concerned with the administratlion of
REPSU now. The question is whe-
ther the powers of legislation ought
to be handed over to the President,
or must be exercised directly by the
representatives of PEPSU, and other
representatives of the people here,
from all over India. That is #he sim-
ple point here. Hon. Members may
reserve their reference to administra-
tion, until we take up the PEPSU
Budget. The simple point here is one
of legislation, and let us dispose of it
as early as possible. -

Shri Punnoose: The point is this. If
the legislative power is given to the
President, normally the House has to
ratify his Acts. What I want to say
is that unless the popular will is
associated in the exercise of the legis-
lative function of the President, the
danger is that the President will bave
to act on the advice of the States
Ministry, a machinery which as one
hon. Member described, cannot serve
the pecple. That is the way we are

trying to argue.

Mr. Deputy-Speaker: 1 am afraid
the hon. Member does not follow the
full implications qf this. In the case
of any legislation, whether it is direct-
ly passed by this House, or pagsed
by the President and sent to this
House for ratification, all the local
officers and others will be consulted,
and as a safeguard, this Parliament
can always sit on it, and look into it.
Now the point is whether the Presi-
dent shouyld pass the legislation, and
then send it to Parliament for ratifica-

Delegation of Powers) Bill

tion or modification, or whether
in the first instance itself,
the Parliament itself should pass
it. In either case, when a Bill
is introduced, does the hon. Member
think that even if it is introduced in
Parliament, the local officers and
others will not be consulted about it?
The simple point is whether the Presi-
dent should be given the legislative
powers or not. All other matters
relating to administration will not be
reIe\_rant for the purpose of this dis-
cussion. The question whether the
President should first pass the Bill,
and then send it to this House for
ratification or modification, or whe-
ther the Parliament should do it,
irrespective of considerations of
leisure, and other things, is all that
can be touched upon now. Hon.
Members will kindly confine them-
selves to this short point.

Shri Punnoose: I could have readily
supported this Bill, provided the Min-
istry had during these few weeks
taken certain steps to give us an
assurance that they are proceeding on
the right lines.

Mr. Deputy-Speaker;: The question
of administration is one thing, that of
legislation another. Let us assume,
for argument’s sake, that the admini-
stration is not being carried on pro-
perly; we cannot go into the details
of it. The Eoint now under consi-
deration is whether legislation should
in the first instance be done by Parlia-
ment or by the President.

Shri Punnoose: I do not want to go
into the details, but I hope I have got
the right to tell the Parliament not
to hand over these powers to the Pre-
sident. That is my simple point. Then,
the hon. Minister told us mmethins
with regard to the officlals. I am tol
that in PEPSU now, there is only one
I.C.S. officer from outside. The whole
lot of officers that was there before is
still in the Government, and the hon.
Home Minister himsel{ enlightened us
w{_ttl;- regard to these officers. He
said...

Mr, Deputy-Speaker: I " am afraid
the hon. Member does not appreciate
my difficulty. We are not entering into
the administration now, as to whather
the I.C.S. officers have been kept
there, or whether the original set-up
is continuing.

The simple point is whether legis-
lation should be done by the Pregident
or not. So far as the administration
is concerned, even assuming that the
legislation is absolutely perfect, and
we pass it here, occasions will be
there when the corrupt officials have
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to administer it. That is an inescap-
able thing. That is a different matter
altogether. It is not relevant for the
purpose of discussing whether the
Parliament should have the power to
legislate or whether it should delegate
it to the President. The manner in
which the administrative officials
implement the legislation, is not rele-
vant for the present discussion. The
goodness or badness of the adminis-
tration is not relevant. I personally
feel that the hon. Member cannot go
on deadlng with this point.

Shri Punnoose: May I seek a clari-
fication, Sir? The President is going
to enact certain legislations. It is my
difficulty—and I want to place it
before the House—that he is going ‘to
be advised by...

Mr. Deputy-Speaker: He will always
be advised in the matter of legislation.

Shri Punnoose: In the matter of
legislation?

Mr. Deputy-Speaker: In the case of
any legislation that is brought for-
ward by any hon. Minister here, he
will always be advised by the local
officers. If it relates to a port, then
the concerned Port Trust or Port
Authoritles will be consulted about
it. In the case of import and export
legislation, those persons who are Im
charge of the import and export con-
trol will have to be consulted.
Similarly in the case of any legisla-
tion, the officers in charge of that
particular department will be consult-
ed. The others involved will also be
consulted, and ultimately the opinion
of the House is also taken. So, the
question of consultation with local
officers, and the carrying out of the
legisiation through the executive
agency of the local officers is inescap-
able, whether the President passes the
legislation, or whether the Parliament
passes the legislation. That is an
fndependent matter altogether, which
may be reserved for the PEPSU

Budget. Let us, therefore, confine
ourselves to the short point under
discussion.

1 think the hon., Member has no-
thing more to say on this int. I
propose to call the hon. Minister at
11-30 aM. as he has to reply to the
various points that have been raised.

Shri K. K. Basu: One day was fixed
for it, I think.

Mr. Deputy-Speaker: Where was the
hon. Member when I explained the
rsition? One day has been fixed for

The debate started, and we spent
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about 19 minutes on it. . The entire
Bill will have to be disposed of by
1 pM. The consideration stage will
be over at 12 noon, and the clause by
clause discussion will start at 12 noon
Before that, the hon. Minister must
have some twenty or thirty minutes.
to reply to the points raised. And I
.intend calling him at 11-30 aA.M.

Shri Punnoose: The hon, Minister
read out a list of the Bills which the
Govemmeqt are intending to legislate
very soon in PEPSU. That has made
the situation more dangerous in our
eyes. For instance, there is the Bill
seeking to abolish the superior owner-
ship rights, In order to appreciate-
the text of this Bill, you can just
refer to the report of the Government
committee on agrarian reforms in
PtEf'?iU on page 20 of which it is.
statedq: i

“The total area under the
Ruler’s superior rights amounted
to 490,392 acres in Faridkot, and
to 174,563 acres in Nalagarn...
Inferior land owners are liable to
pay a cess of 14 to 10 per cent. of
the land revenue, in addition to
the land revenue. Over an area
of 4,008 acres their dues take the
form of fixed payments in cash.
Of the total area of 36,023 acres,
no is at present paid in res-
pect of 5,454 acres, and rent
exceeds one anna per rupee of
land revenue only in respect of
2,208 acres.”

I want to  stress that the
legislation that 1s  contemplated
is an mmportant plece or
legislation. anda 1s likely to affect

lakhs and lakhs of people, I remem-
ber the hon, Home Minister repeated-
ly saying that their Govt. in PEPSU
is only a care-taker Government.
He repeatedly used that phrase. It
is rather amazing that * a ‘caretaker
Government' intends going Into such
sweeping legislation.

And may I bring to your notice an-
other question connected with this,
Sir? This Abolition of Superior
Ownership Rights Bill was passed in
December 1952 without division in
the PEPSU Assembly. The compen-
sation was originally placed at 8
times the land revenue. The Cong-
ress party in the PEPSU legislature
became progressive and moved for
one pice per rupee of land revenue;
then the United Front became more
progressive and reduced it to 1 pie per
rupee of land revenue. It was sent
up to the President for approval. He
refused assent. And when this point
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wag stressed in the Council of States,
the hdn, the Finance Minister stood
up and said that the President did not
deny approval. The fact was that the
Bill was refused approval and it
was sent back. And than the pre-
sent Bill of which the Home Minister
‘was pleased to say is going to give
5 timeg the land revenue to the
Biswedars. Well as against one pie,
this Government which is going with
a mission of democracy In PEPSU,
which is going to give freedom and
food to the people ot PEPSU, is going
to pay 5 times the land revenue! The
PEPSU legislature had adopted a Bill
by which one ple per rupee was to
‘be given as compensation, Thig is
the type of Government that they
are going to have and it is for that
that they want this Parliament to
';:bber-seal' whatever they bring
re.

A'It‘hen there is the PEPSU Tenancy
At

Mr. Deputy-Speaker; We are not
Boing into details.

Shri Punnoose: [These things have
‘been mentioned by the Ministers here
and it is for these that they want......

Mr. Depuiy-Speaker;: In  answer
‘to a question, he said these were ull
the pieces of legislation which the
Government were going to under-
take. There will be time cnough for
hon. Members to discuss these mat-
ters when these pieces of legislation
will be placed before the House, I
allowed reference to one by way of
illustration to show that they are
important things. That is enough.
Going into details c¢f every other
legislation is not quite relevant.

Shri Punnoose: These are not de-
tails.

Mr. Deputy-Speaker: We have
:{eard enough of one piece of legisla-
ion.

Shri Punnoose;: For example, the
Minister said that he wad golng to
bring about............

Mr. Deputy-Speaker: Anyhow, the
fhon, Member's time is up.

Shri Punnoose: Let me have one
minute more, Sir. He said that he
was going to bring into effect a law—
the Dramatic Performance Act. This
was a piece of legislation which was
on the Statute Book for some time. In
the teeth of the opposition of the

eople, the Ministry of PEPSU almost

t it dead and issued a nctification

by which it was made ineffective,
ow the hon. Home Minister and his
Government are going there with the

States Union Legislature 5462
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declaration of democracy and trying
to stifle even the ordinary perform-
ance of dramas.

So, we oppose this Bill. Its motives
are pernicious and its effects on the
people of PEPSU will be mnuch more
pernicious, It is g reign of tcrror
which he has set up in PEPSU (Inter=
ruptions). Yes. I say this because
hundreds of villages are surrounded
by barbed wires with one exit and no-
body is allowed (Interruption.) 'This
is the condition and this rurliament
will think twice before......

Mr. Deputy-Speaker: I um afraid
the hon. Member must conclude, Dy

Satyawadi.

Shri Namdhari: I come from a
border constituency and 1 should be
given time to speak.

" Pandit K. C. Sharma (Meerut Distt.
—South) rose—

Mr. Deputy-Speaker:
from that area.

Shri Bansal (Jhajjar-Rewari): I
come from the area which is on the
border.

o TRAMY (FHATA—FETT—9-
gfam onfaat) @ gursmer wgwa, qR
W faw & fem=ed §, wofoe fF &
ZFT oy & arg wrar ¢ W gEe g e
¥ gz Iog & T F @ § | qA
qeas &r g 5 gw SdE w1 §A
amd w wfemre d ar A% | fec d e
| e dgar fear arwr
frr sarftr & qafeers e,
fafreex (arra o) & et fos
fear g gnaram dfed e &
g 3T & sy (frefem) &1 S
W & qfac § | fawdw w920 (¥
warerT gfafr) & A ST AT &THA
car 8, wifex & s amr & o far @
e & §, ARG R g A RN
TWET §, AF GU AT G4 qGT FT § WK
wEd d | Ararar g AT A (@A)
qr qg | g9 9% AggE v & fr ¥
R A v Wifgd 1 Y F wwwAr
e Newamagt tgagtfe

He comes
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L LW AT A wgfras WX a7 I ]
frgn oo ¥ ol ww wT Y
AT TR N I WAAEAL |
AT @ | WTET AN ® a7 W
¢fF midwhe R g s
AT &Y ST ey i et & v W
Rwgrd fi

gt w2yl 3l 5l Sley U
1048 0pe vy Jle

(T w9 TOF uERi O,
RUSE U G )

wifre ged & fF g7 o s &
Y w1 W B agE W@ W 9%
TEE FE AT T A€ AL T AT
qW & oF a S wgr & fr o fadh
WHFTF I I EIEITT R
7 wieaqre d¥e agaw N &, afew
W ¥ Wt gg N fr 3 Farhiw o=
agi W] € At 99 o o A §, afew
YT oft sarer Aefy ¥ s fwar ama
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gfears #Y oF a@ 73T qug & fw
AT RG AT F IAIITH
T ¥ gorara & wf oY | WAz ag g
QT T &Y, AT F4Y ara Ay S N A
T ot &Y 1 FfET qA A Ay A0 wT
¢ frag afmd mwagysw
ST R fF FTT T o R wraT Ay
R F fraar a97 9770 & WY IT 9C
fFreag v far | I AT aq
¥R T T & oF womR anly
ST gWT 9T WX 9 H g Fgr T 9@
fe fame afearar & fag w2 9w
¥ I § q€ Aq B A fgwrad @
o & T WM AG A AZ ALA Y
A forg ag ¥ & Idr grora § 3¢ g
faar s | A wTe @ R 99 SR
Y 9 W IF W WA AG G,
wifs & fifgeaw & foo & @ g,
qgT AR T AE A ALA A FAAT FT
ifFash oy giE i ag
R T A I g ¥ R uw
o frrgrer s & araa & g fr g
® @ar g ag IHA ® CF Ger &
oy, R A g AF T ITgIE,
S | T qICAAT HIE AT WA 77T
¢ | §ag tiss ¥ 39 ZFE F qAfeqs
% farae qeE § gE, Wi 399 a9
N agrEE qE gl

[Surt PATASKAR in the Chair]

og §aq o Aranr g, Ay easve
are A% g AT ¥ | AT 7727 7§ qF
g ALHTHIT LAY A § AZAY @ WK
v faafas F #1§ wrdardy 7 @7 &
| o I faafed & amqw g,
/2 39 ¥ faer=edy o Wi s wwadl
¥ frer @Y ggelreE @gE @ AW
FrEe @ qaarar e @ & oF, €
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Tifgat @t wEw ¢, &mrrg LIRS
1 9E W AT G I, @ I F AR
I AAAT @H G AT | TR HA X
¥: §19 9g® #Y a9 § | ¥ & T4E T@w
% %3 ¥ W@ WR ag wew gwn e
T W IR H OE qEENT ;Y
s, St axfeedt o ag agda-
T I fav agt & aadwr @ ™ Ok
HEH F1 FTEATE JHAHAA & IR 9%,
o g: @ fim 9w 9T o 39 )
wrfady daen seea * Jg foram o
wyskg T A fr A R
HYT T FRT geiag ¥ 5w fawfad
¥ ot ft wrre e Wk IR @
wEa FTE | fR & ST gt o
o & famr, IR fF AT T
AFTATAT AT AT WEAFT FY TAATHL
¥ier ToeT fF qg Ew s Y W & | WK
# oy &7 gfoen & fod w9 v fe oo
TR IR fee e wrfsagadr o
T 97 &) AT, W WY I F qwfaw
¥ fe garq UF Mg ¥ g WK a9 ag
T & FY T

frg® frmmr N a@ g fF a @
Tavg (o fed m@, Sfww ag qwaAr
T A€ guT WK I I & FqEH gur
21 3 O T qEER B T gAY
T RUF R AFEA ST TR fF
arare fomma & ardsw T
defrr gTer & wrewT == wrar ) WA
R, AR Aw A A g v ATETE
oF T WR WgEEe # e afar
& (G a9a dwer) & faafee &
o qarawe & 7 | 37 & qreang W
feaciw wens (wETE WR) Y 7
T oY | qg I AL O 4 W A
o fr g ¥ wRfag FTTETT 9
s e F dwy g, o W WK,
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qi I & IT R FqA QAT AT @I
¥+ mwfT & sy wgar § fr fas
HITA Y A& I F AT A & FT T8
T | T @ a1 Y e R g
Tg A€ iF T FT7T T AT AT v g
I T, FHT @ " ¥ @S ot qgr
T @ & W fd ol wd afen
FAA A W oAt oy A @ E
fre &t wefrme M a0 qam asy &
fF 9@ Jw & 3@ Y firedY fma fr )
feT @ @y '¥g AR ¥R ¥ s
E 9T & 4R WK 4R T WA A
& T ¢ o @ ag g R ag A
T ardr wefdy S qgt #r gl y, v
anT W ¥ A AR wA-qH Ao oA
S ag & agu e @ g w Aok
9T A9 @A i | oA ¥ W
gfeorws § s e e ofer sge
TE ATy W o oft & s, G
dawms § fow a@ & 9 + fwar ar,,
Tt off ag ara T wraTAr & AT A
aadt & fF qorma 9T dog F F AT oY
¥ g ¥ Tfew vk |
¢ 97 § 9% > & W waAwA
s1an £33 & fawfe® & qafew & 3
aifed | & ¥ qx ¥ wfaw
& o & Az W3 I qg7 IF TEEq F
TR A AT wrE, 39 F g 9oy &
IE AT § gt A AT E, (AU, G ¥
Rredmre ol & a7 off Wi &7 dET
rega femr g fe T & R
W FTges A e i W E
e I X T¥ A G 9T, AY
firer g7 &l ) 7€ & WX oar Wy
WY gY N OENI R | I g@ gy
¥y ¢ W WA & AW §
oS # Ay gw A
R e § grema # w16 aeer
gt &, Qur ofeew wege wTh & @
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gy ¥ FTH AT § W ¥ A
g war & faq age AT
‘are A g S fw g iR
B e FA | 99 & g |
T P FAF IR AAIHR AE
fevream | agEgE] # AR wiww T
Fgw< fad ag Fga g i ot g
SRYIT & AU E T ¥ AwA
HTE TG FT AR TAE I AT
FTEN FAAF g TR MHy fiw
AT FX | T WO & AT 6 W
AT qTET FATE |

- oY NN AW (ITHIT—a Ty
‘Hew) : HWE, Twmfa oY, T
FUTRINERE  {EAT 4 HIX AT F ANy
gaTy fET § § A% M F a7 aifs
FRAT§ W IEA T graeq 7 qrieariz
& T Y St feeard aqar g,
I F fag & g7 o sz ACE
BAR A5F | AL 9T § g oF faary
2fF ARSI AME F87 I
w3, §9 TF A HT WA 15 freard
A0 ® | QAT T qEdy (AT AOG)
& @Y ik fy Sifeaa § qw y,
fa g, 97 ¥ gra & gy o forew-
A, WA gw AT & W) T9T FAT
Zare fae arawy ara el | W A
HY HATAFT FT@T | T qE 0 @
FAT ST AG | TH ATH A1 WY TR
2 fF 97 e QO @ ;@
-FEEITENT &, AG H FF TFA @ FT
"SEET AT FEA ¥ & A | WY
qifege #t N faRard § I9 w0
- Y AT ATEY § W W W @wg wW
FEXE | T T AT FY @ AR
WY e sy war g | e ofr @
e v g Ta s dow AP
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fag F ¥, qg IRArR w1 R

g, ag iy 1 oWl W fafrex
TR A AN TR A I F wiE -

' W gelE fem @ gw A IE@ W

faQw frar Wik qErsT #, of6T
T fadw @8 gu W s 7 9
far denfdr (wrdy agwa) & SE N
qre &7 foar | a@ ¥ & 7A@ AWK
| w1 & we g & forg g Afwredem
T wrar, W€ wT TG @ FW@
T | WE A AT A A AT G,
T g AT W § fr qrferarde & o)
o e W gmre & &, 99 faeR-
T WX wfws £ gw sefrd w1 |
# T ¥ qrfeamie & aA-{eA-3
(wx 7 &Y 5 et ) & 99 %7 w7 a9 |
? wga § 5 wegamy a7 &, A A
F g § oAl Y, SeEa
g Y W1 TH woEr qrfedmie @
s AR IR R W A WETH
& N I FA 4, § e
TR FATd AT §F) 4, SfFT qAr A
firar o FT W q wigw arfeanie
Fhr e e F @A @ @
§ | AFgarg i agaTHTC 1 Iegary
¢ WX At § Wk qrfwarae &
oY g @Y A & 9 & A ue
W W §, ST AW IS A
S AT qRA, A FA e Wer¥E
£ woar I ¥ AT g, T A
T TN |

ag & feari & e @
W R e A g § | A ferarave
¥ W ¥, g & S & g ar fedly
R F &, ¥ qgwi v §fe
iy @ a sl w gy 3
s ag a fawr gw fafreeT aga O
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EIMNAEFE | Y ow 7 ZIR AR
| AR N e (fafes-
wor) ¥ At & FT A § I A Ry
W W& FT R |

# €T € T FT AT B AL
dJMEL

Shri Ranjit Singh (Sangrur): This
. Bill when passed will empower the
President to make laws for PEPSU.
This power is being sought for arrest-
ing certain tendencies in that State.
Bills of thig kind are not so important,
and yet at the same time they are
important in a certain way. They are
not important, bécause the lands
are already in the possession of the
tenapts, who do not pay any rent to
the Government or any share to the
landowpers. So. it is only a matter
of convenience, These Bills can be
passed after waiting for some
months. They can be kept in abey-
ance. If Government feel that cer-
tain Bills are very necessary for
running the Government there, then
they should be passed in consulation
with a Committee consisting of
Members_of both the Houses repre-
senting PEPSU.. If Parliament can
find the time and pass such Bills, it
will be very good; but if that is not
possible, then only important and ur-
gent Billy should be taken up. It is
expected that in the next few months
alections will be held in PEPSU and
the PEPSU Assembly would be func-
tioning. These Bills should be feft
to be passed after the elections, be-
cause during the eledtions certain
promises would have been made and
if these Bills are passed by Parlia-
ment now, there would be no oppor-
tunity for the State Assembly to see
whether ‘the promises have been
stuck to and fulfilled. With these
tew words, I resume my seat.

Wt ¥ wm wrewt : oanft @
W am W@ g€k dfer amx
IT AGT Aot G A wly §
M 0w frx 7 g9 & A e
g o & aff awmm & o Sfa-
eifer qme (Prargat afia) § sw
BF M §1 QY s 3y
(1) & smar grawz (gwifqa)
W gl § | SfFT fmAw Y ek
142 PSD

qraard wady (voror afufy) &
wt 2fcfeas wadY (smafime afwid)
9% & sgedaq  (Towd) @
A AR #1 qfwwre T W9
qifedz 6w g7 & FTER
§ ag 7 Af wAa ) § @ W
%Y TFT AGAT § AT MAFT AT
¢ fir wfwarie g8 % & &

ar 78

Wt da®: ¥ T I9 AW
gorgm o« wAedew  (defte)
avd |

Mr. Chairman: We are now at
the consideration stage. When the
amendment comes up, I shall decide
whether it should be allowed or not.

Shri Namdhari: I congratulate
the Home Minister for introducing
this Bill. It is an out-and-out help
to the poor masses of PEPSU. The
opposition speeches were most ir-
relevant and .evasive. The Bill is i *
full consistency with the Constitu-
tion. The Constitution provides for
this action in extraordinary circums=
stances. Now that such circum-
stances are there we must do it. In
not passing this Bill. we would be
doing a very great disservice to the
PEPSU people in delaying r:atlers.
Our Rashtirapati occupies a post than
which there is none else higher, He
is above party. He Ig above every-
thing. He hag got separate flag. e
ig the custodian of every individual
Indian and the people of all States.
I was wondering what was the neces-
sity for introducing this Bill at the
fag-end of this session. The only
reason was that the suspension of the
Constitution in PEPSU came during
the present session, and not before.
So, when our parliamentary pro-
gramme was drawn up, this could
not be provided for. It came in the
middle. That is why no further time
could be spared, The enlightened
gentlemen opposite suggested sitting
in the evening. I accept their noble
wishes, but there are certain parties
who are professional] propagandists.
They exploit even a quarrel between
?h_husba'nd and a wife, not to talk of

1s.

Shri K. K. Basu: There is no chance
now.

Shri Namdhari: When the allow-
ances Bill was being, discussed, they
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[Shri Namdhari]
said: “We will take only Rs. 10; why

are you taking Rs. 40?” Up till now,

not one of them has accepted Rs, 10
So, the hon. gentleman who made
some remarks must have heard them
from the whispers of 'somebody be-
hind him. The real point is that
they want to see us, Congressmen,
run about here and there, We are
responsible for running the Govern-
ment and the hon. gentlemen oppo-
site only want us to extend the ses-
sion up to June, so that we may suf-
fer the summer heat. They want to
geate a situation to lit the fire and

e dogs run way. That is their
policy.

1 do not want anybody except tne
President to run the PEPSU Gov-
ernment. We have changed the ad-
ministration, One of the flnest mea
has been sent there. Several good
things have been dune. Certain
things have no doubt come to my
notice which were not right, but I
do not blame the administration, It
is the fault of people who belong to
the locality and who have local differ-
ences amongst themselves. They mis-
lead the administrators and make
them commit mistakes. :

So, 1 suggest that the Bill should
be accepted unadulterated and un-
conditionally. It is according to the
Constitution, If one has ten cars,
and they comprise Rolls Royce, Chev-
rolet, Ford etc. and if all other cars
are busy, can anybody :ay, ‘Do not
touch the Rolls Royee.” It is abso-
lutely wrong., When any resolution
fs presented by the Chalr, in
the public meeting even, it is never
opposed.

Shri K. K, Basu/ But the Presi-
dent has not moved any here,

Shri Namdhari: Our Rashtrapati
is the President of the Indian natlon.
He is the highest dignatory. If his
power {§s challenged in this way,
there is no democracy left. Our
Constitution provides for  these
powers, and it will be a national iIn-
sult if we do not kezp the dignity
of Rashtrapati.

Shri Raghavacharl (Penukonda):
I am opposed to thig BIill for the rea-
son that it seeks to make over the
powers of Parliament tc the President
in  the matter of legislation. We
know that as a matter of practice.
when the President has to rule, it
means the Government of the day
rules. When it refers to a State the
adminjstration of which is vested In
the President because of the suspen-
slon of the democratic machinery
there, it ultimately resolves itself into

(Delegation of Powers) Bill

[ ]
legislation which is recommended by
local officers there as essential.
Thus delegation of power of this
Parliament to the President amd the
President functioning on the advice
of the Government which Government
acts on the advice of the particular

officers in the locality, ultimately
resolves itself into a rule of the
bureaucratic machinery., This is a

point which has fo be very carefully
thought of. '

When the suspension of the Consti-
tution was brought up, a statement
was made by the hon. the Home
Minister—which was quoted by one
of my friends here—that the entire
responsibility is shifted on to the
Parliament consisting of people f{rom
all parts of the couniry and so on.
Now on the ground that this Parlia-
ment does not flnd time or has not
sufficient time, you are asked to dele-
gate the powers to the President. Do
we really save the time of the House?
(An hon. member: Never, never).
Every piece of legislation must again
be brought for the examination of
this House. The time of the MHouse
is certainly bound tp be taken un
again. The question is whether
its time should be taken up
before the legislation is mpassed or
after it is passed. I also find a very
queer turning of the tables in this
matter. I do nct know whether con-
stitutionally it is correct or mnot.
But still to my sense of decency it
looks revolting. 1t is this. The
Pregident as the highest personage in
the country has vested in him by the
Constitution the power of assenting
or not assenting to a particular legis-
lation and his is the last word. So
every plece of legislation has tr ob-
tain his assent. Now the proposal is
that the President will pass a plece
of legislation and the matter of as-
senting or dissenting. or criticlsing is
given to the Parliament, In the pro-
cess of this criticlsm very many un-
pleasant things may have to be said.
So. it looks that the President
will be dragged from his august pcsl-
tion and his actions will be discussed
adversely almost every day.

. So, we are not likely to save the
time of the House. It is only a ques-
tion of today or tomorrow. And we
are not likely really .o administer ac-
cording to the principles of demo-
cracy. It would be converting demo-
cracy into  a kind of farce through
bureaucratic rule. I for one feel that
this Parliament cannot be expected
to part with its powers uf legislating
to the President—which in fact ultl-
mately is exercised by the burean-
cracy only.
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Then again, some instances were
given of subjects whith require im-
mediate  legislation, It moslly re
solves itself into a question of land
olicy, 'The Government, even the

lanning Coummission, has not been
abie to come 10 any decision about
the land policy. It makeg a state-
ment of ali ideals and leaves it there
to be decided by local legislatures
or by the States. Now a kind of land
policy in this particular State is to
be rushed through the agency of the
President's delegated powers. To
my mind such legislation in any
.Ademocracy hag to be initiated only by
the popular chosen  representatives.
Therefore, even vn that account the
business is not of such a formal
nature as to be rushed through.

The Bill contemplated thal evea
when the Parliament is in session
the President will exercise his dele-
gated power. There is no justifica-
.tion for such powers to be given.
Even ag it is when the House ig not
in session, the President can take re-
course to rule by ordinances. But
the matter is bound to come before
the House when it is in session, and
can then be discussed by this House,
Thus administration can go on with-
out any inconvenience. Therefore,
there is really no need to seek for
this delegation of powers excepl it
be for the purbose of having . abso-
lute powers for the administration of
the State by the bureaucracy.

Dr. Katju: I confess that I did not
anticipate any lengthy. discussion on
this, what. I thought was, a non-con-
tentious measure, This questivn had
been discussed two years ago under
similar circumstances and after a
full discussion a Bill had been evolved
which on’ the one ‘hand gave full
scope to the intention of the Constl-
tution-makers and, on the other hand,
also gave full opportunity to Parlia-
ment to look into every legislation
gieatt might be enacted by the Presi-

nt,

All sorts uf things have been gaid
during the course of the disrussion
of democracy and that pooularly
elected legislature in .the State itselt
should have an opportunity to discuss
this matter. I think the answer was
really given by my hon. friend, Shri
Algu Rai Shastri, to the argument
advanced by the hon. Member from
Calcutta, Dr. Mookerjee. The Cons-
titution-makers were _ fully alive to
this fact when the President inter-
venes, or feelg compelled tn inter,
vene. under Article 356, to dissolve

- the legislature. then the gquestion will
immediatelv arise as to which shculd
be the legislating authurity. There

.der this—if It

(Delegation of Powers) Bill

was Parliament on the one hand and
there was the President on the cther.
As was pointed out, 1 think that it
will be safe to assume that the Cons-
titution framerg thought quite c(lear-
ly - what s really obvious thai this
arliament burdened as it Is wita eu-
ormuus problems reiating ‘o the
whole of India as such would not find
it possible to deal with detailed legis-
lation required for States and, there-
fore, they went out of their wcy. as
Mr. Algu Rai Shastri rointed cut,
to devote almost half a page to this
situation—that the President mayv Jo
this, may do that, and please renmiem-
ber, that Parliament may not merel
Invest the President with the wuthorl-
ty of legislating, but it may go fur-
ther and invest the President with
authority to declegate his leyislating
power to somebody eise. Thal was
what was attempted to be done, as I
understood, in the original Bill that
was brought in 1951 in regard to
Punjab. There was great.  discussion
abo‘ul. it and that particular clause
relating to the delegation of power
by the President was dropped and
further a formula was evulved b
which a Bill enacted by the Preef:
dent was fo be laid before the House
so that the House may—please consi-
thought fit, within
seven days, discuss the policy under-
lying the Bill, may discuss any parti-
cular provision and express its opi-
nlon on it. They cre two vitally dit-
ferent matlers, Undertaking legls-
lation in the normal way, gring
through the first reading, the serond
reading and the third reading, going
into all the clauses, that is one thing.
The other thing is that you place ar
enacled legislation before the House
and ask the House “Do you approve
of it? Tt von An not annrove af it,
say so. If you dislike the whule cof
it. scrap it. If you dislike any parti-
cular provision of it, say so, we will
deal with it” and there is an end of
the matter. That will be disposed of
in a day, perhaps In two hours or
one hvuyr_. That is what Parlfament
fn its wisdpom evolved in 1951, And
I respectfully submit that the House
should not depart from the prece-
dent then established. It is not a
dangerous precedent hecause. as I
said, it carries out the intemtion: of
the Constitution-makers. It is rot as
it this particular Governmeyt- is do-
fng deliherately crmathing In order
to further anything. Please remem-
ber that as long as the President s
functioning there even in his  ad-
ministrative capacity he is under the
control of Parllament from dav to
day. In the matter of administration
questions can be put and Parliament
may express its own apinion, appro-
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[Dr. Katju]

bation or disapprobation on anything
which the President does. When the
President passes a certain piece of
legislation, what is called the Presi-
dent's Act, what dves he do? There
is an Adviser or there is an Adminis-
trator appointed, an independent indi-
vidual. e asks the Adviser to let
him have a report on the entire facts
of the situation. Local opinion _is
consulted. The President applies
his mind to it and after consulting
local opinion the thing is daome,

I entirely agree that the President's
assumption of superintendence under
article 356 is for a temporary period
and, as my distinguished predecessor
said in 1851, there would never . be
any desire on the part of the Presi-
dent to intervene and to take upun
himselt the burden of enacting very
contentious legislations and to cover
the entire fleld of legislation. What
is the chief motive for undertaking
superintendence? The House would
remember the chief reason is this.
The opening words of article 358 are:
g § ST a situation has arisen in which
the Government of the State cannot
be carried on in —gccordance with the
provisions of this Constitution™.
When that arises the President inter-
venes. Now, fhat sfate of affairs
may last for four months, may last
for a year or for a longer period, I
believe the maximum.period s three
years. Now, it all depends, and if
that particular state is going to last
for a very short period, two or three
months. then no President, no Gov-
ernment would think of embarking
upon a series of important legislation
or tackling very contentious problems.
But where the period is a long one,
then you cannot remain in a vacuum.
You have got to undertake the neces-
sary legislation.

Now, I am thankful to Dr. Mnoker-

e for pointing this out and t+ the

puty-Speaker for pointing out that
we are not concerned nuw with the
conditions which compelled the Presi-
dent to intervene. We had a very
full discussion on it. The law and
order situation was defimitely bad.
As a matfer of fact it was sald over
and over again thatethe Centrul Gov-
ernment had been a bit tuo slow
and that they ought to have interven-
ed much earlier. Anyway. PEPSU was
in the news, always, fromn day to day.

Shri Punnoose: Sir, on a point
of order. There was a ruling *hat the
reagons for or against the 1aking over
of the power by the President be not
discussed under this Bill. And now

(Delegation of Powers) Bill

the hon. Minister is stating the rea-
sons why the Constitution was sus-
pended and the President took over
the power.

Mr. Chairman: There i8 no pont
oft order in this.

Dr. Katju: PEPSU was In the
news. The law and order condition
was bad and we have got to restore
it, 1 do mot want to go further into
the matter because we have got the
PEPSU Budget (Mfscusston almos; fol-
lowing upon this and 1 imagine in
the genera] discussion many views
will be expressed. But one thing s
quite clear. Even my hon. friend
Sardar Hukam Singn will nnt care
to deny it. That is, during the last
two months, from.. the 6th March
right up to 30th April, somehow ¢r
other PEPSU has difappeared from
the banner lines of the newspapers.
There is no dacoity there and if there
are dacoits they are being shot down.

Sardar Hukam Singh: I will deny
:that tomorrow.

Dr, Katju: You better consul:t be-
fore you do that.

The legislation which will be under-
taken is legislation of the utmost
Importance, particularly with a view
to promote stability. Somebody said-
well, leave it to the coming Goverm-
ment to decide. I think my hom
friend Sardar Lal Singh was very
frank about it. He said it mighs
create a good impression. The argu-
ment was: why create a good impres-
sion for the President or this Govern--
ment, leave it to the coming State
Government to have the laurels of
all this beneficial legislation, you do
not rcap the reward yourself But
the difficulty is this that the two
things are inter-mixed. The rent
and revenue laws and the agrarian
situation have been full of “rouble.
I do not want to go intp the whole
ground again, It was something al-
most incredible, and some legislation
has to be undertaken. In reply to a
question as to what was the most
emergent legislation 1 gave some in-
furmation. Take for instance the
first one, the PEPSU Abolition vf Ala
Milkiat Rights Bill. As was nointed
out by an hon. friend there it was
ﬂassed as far l:vrglckf as December 1052,

was reserved for the assent o
the President because it attracted thg
prqvmon% of article 31 of the Cursti-
tution, he compensation whizk was

ropnsed to be given—would thiy
ouse belleve it—was exactly five
rupees, And ths legal advice \vas
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that this was an eye-wash and the
Bil] would not stand. We took legal
advice and the proposal now is to
pay compensation five times the Gov-

ernment revenue. And the totul sum |

which would be invelved is roughly
somewhere about Rs. 40 to 50 thou-
sand. That is -about all.

Then there were two other Bills
which are of great consequence.
These are the EPSU Ocecupancy
Tenants Vesting of Property Rights
Bill and the PEPSU  Agricullural
Lands Bill. These were forwarded
by the late Government of the Srate
for out approval in 1852, in the
month of November. They were dis-
cussed here and sent back. The
House knows there were topsy-turvy
conditions in that State Legislatura

d they were not proceeded with,

ey had no time. The result was
they remained pending, In February
there was again a discussion about it
in the Planning Commission and the
Bills are ready—the necessary dralits.

Then' somebody referrea 1ip the
Dramatic Performances Bill, There
serious objection was taken as they
failed to understand. It may be it
was directed against any particular
party. 1 do not know vur it may be
that it was intended to prohibit dra-
matic performamce of a very objec-
tionable nature. Anyway, an Ordi-
nance was issued. That Ordinance
has expired and the Adviser is of
opinion that it is desirable that it
should be enacted.

The last i&8 about the Police Incite-
ment to Disaffection Act of 1922,
Now that is inlended to be amended
and il is a ]piece of very nccessary
legislation. or obvious purposes it
is needless to go into this, Any at-
tempt to infiltrate into the police
ranks and to prevent them from dis-
charging their duties Impartially and
efficiently Is to be condemned not
only in PEPSU but throughout India
and that #s the object uf the BllL

Now, I come back to the vonstitu-
tional point. So far as the Constitu-
tion stands, the Constitution-makers
were deflnitely of the opinion as is
obvioug from article 357 that the
normal courge for Parliament would
be to delegate powers to the President
and not go further tv empower the
President to delegate those very
powers to somebody else but, as [
said. in this Bill the nosition of fol-
lowing the precedent of 1951 has been
altered. The House s famillar with
the procedure that the Bill should be
laid before eithei- House of Parlia-
ment go that Parllament may have an

-
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opportunity of khowing as to what
has been done and expressing its
views upon it, I respectfully submit
that that particular provision or that
particular procedure safeguards en-
tirely the supremacy of Parliament
and gives complete opportunity to
the Parliament to know as to whaf
i1s going on anxd to express ils owne
views upon it.

Then there was another point of
view with which I have sympathy,
viz., the elected members in the local:
legislature are ‘gone’ when the local
legislature s withdrawn., This 1is-
not applicable to PEPSU. It may be:
of some general force. We have got-
hon, Members here, elected Members’
sitting Tn the House of the People.
Members also are elected to the
other House und they may be expect-
ed to know the local ronditions and a
prier consultation with them, when-
ever practicable, may be of . advan-
tage. That is how I understand this
thing. When the Bill is laid before
Parliament, then all the 490 Members
of the House here stand on .an equal
footing. Everyone is cntitled to ex
press his own views, no matter where
the Bill comes from and which parti-
cular State it deals with but it was
said that before the President tnkes
action while the Bill is in the makinf.
he is bound to consult everybody. It
is desirable that he should c:nsult
local opinion and the opinion expres-
sed by Members of Parliament should
be of particular value. With this I
am entirely in sympathy. When that
amendment I moved, 1 propose to
accept ¥t with slight modifications.
The slight modification is this. It is
only an advisory thing that they
should be consylted before. but a
situation may arise where such con-
sultation may not. be practicable.
Therefore, 1 want o make it clear.
Dr. Mookerjec said that such ronsul-
tation tovk place even in 19851, My

distinguished predecessor had con=
sulted hon. Members and there
should be no harm if we put that

down in the Bill itself.

Then it was suggested that we
shauld go further. My suggestion is
that that may not be a very convenient
procedure to adopt. We bring In
this previous consultatlon wherever
practicable with the Members of that
State—because on larger grounds,
PEPSU. Bengal, Bihar, anywhere,
does not matter—on the ground that
they arc elected from that State.and
they may be expected tn give loral
advice, to express the wishes of the
local people. 1 would appeal to my
hon, friend. Mr. Achint Ram not fto

complicate the Issue,
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La!a Achint Ram: Not complicat-
ing. Last tioe n the malter of un=
in puople from PEPSU  were also

vited.

Sardar iukam Singh:
Punjab then.

Dr. Kat2u: That was un informal
matter. When we are proceeding in
a more formal manner, 1 think it
would be desirable to confine this
prior consultation wherever practi-
cable with the elected Members of
this House and the other House.

I wuas {rom

Then there is  another matter
which has been referred to aud that
is really a matter of procedure. The
Bill is to be laid on the Tuble as
soon as jt is enacted. Now sonmebody
said that when the House is in ses-
sion, you might delay fcr 20 days.
Speaking on bchalf of the Govern-
ment, 1 shiuld like to  assure #he
House that there should be no delay
whatsoever. If the Bl is enacted
today, I would like to place it om the
Table of the House with/n 3 days, as
soon ag I get pririted copies. There
is not the slightest desire ip any way
of trying to avoid the judgment of
Ahis House vh any Bill.

Then comes the other question
namely that if {his House or th¢ other
House c¢xpresses its disapproval or
wants to moudify any particular pro-
vision, then it can do so within
7 days., The discussion must be
within 7 days and the two ITouses
must be unanimous. Now [ submit
the procedure about that is to be de-
cided not by an Act of Parliament
but_by the Speaker and the- Chair-
man of the respective Houses. 1
should like to leave it to the Speaker

and the Chairman to revise or add

to the standing orders, standing Rules
of Business as to what is tn be done
when under this particular Act some-
thing happens or any particular modi-
flcation is approved of by one House.
as to how it is to be sent to the other
House and what i{s to be done. etc.

That brings me to another question
which was put to me In a very
rhelorical manner repeatedly by my
friend Sardar Hukam Singh, It is
not really germane (¢ the topic hut
inasmuch as he repeated it about
half a dozen times saying that his
bosom was full of suspiclon—I do
not know which other Members re-
ferred tv it—about the genera! elec-
tion which is going to take¢ nlace and
he read some
speeches, Not that I am trying to
get out of that. but please remember
one thing. Electlons are under the
control of Parliament exercised
through ‘he Election Commission.

portions of my.
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We cannot dictate to the Election
Comumission. I may inform hon,
Members that when the previous
Government, the State Juvernment,
was functioning, there was a certain
time-table laid down aboul the re-

on of the electoral rolls and the
19vlous Government had itself pro-
pbstd or agreed to have this publica-
tion in the month of Januar 1854,
I am personally anxious that this
President’s rule should not last one
day longer than neécessary., Then we
had this matter revised and I am
now informed that the Election Com-
mission has said that this publication
may feke place in November. As to
what is to happen after November,
that is entirely within the dlscretlion
of the Election Commission itself. I
cam assure the House that there is
not the least desire on my part, on
the part of any member of the Cov-
ernment i{g continue to be In charge
of PEPSU aflairs for one day longer
than necessary. So far as this ad-
ministration is concerned, we do not
worry as to which particular party
romes into power, I am a Congress
man. When I go there as a Cungress
man, I can say that as far as
administrative matters are concerned,
we want safe administration proper
adminisiration, we want to advan.e
the security of the State, tranquillity
in the State and we want .to put down
impurity in the State. That is our
chief ambition. We want to see also
absolutely free and unfettered elec-
tions. You may take it from me,—
perhaps, I am repeating 1t for the
10th time—we want to assure every
elector in the PEPSU that he should
o and record his vote free of any
nflience, either Cungress or Demo-
cratic Front, or United Front, or
Left Front or the Communist Party
or any party. We will see to it that
he goes and actg in an unfettered
manner, free from all bias. Which-
ever Government comes into puower,
they will act accordingly.

I submit this is all that is necessary.
I do not want to add anything fur-
ther. I shculd like tc make a fur-
ther suggestion, that I welcome all
assistance from the Members of
Parliament coming from the A
They may take this as a sf.mdmg
invitation from me to come to me et

‘any time and tender me any advic IP

and bring to my notice any rart
cular thing that is happening thefe.

I might inform the House that we
have selected one of the best officers
that was available to .us and I think
it is proper on this occasion that I
should pay a tribute to him that he
has worked during the last seven
weeks with diligence, with industry,

L
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with effleiency, and
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so far 1s my

information goes, he has won general

approval for the way

In which he

has administered the affairs of the

State, and parvicularly
tored law and order in
much disturbed State.

he has res-

this very

Sardar Hukam Singh: One second,
Sir, if T may be permitted to ask a

question,

*Shri Aigu Rai Shastri: The Ques-

tion-hour is over,

Mr. Chairman;
some information.

Perhaps, he wants

Sardar Hukam Singh: I was ac-
cused that I repeated fur the sixth

time my suspicion.

The hon, Minis-

ter said that he has repeated his us-
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date as January 1954 for the rubli-
cation of the rolls, So far as I under-
stand the revision of rolls takes place
every year. For 1953 that has been
done and election coudd be proceed-
ed with without waiting any further.
That date, January 1954, was for the
next year. That question does not
arise. Perhaps, there is some wis-
understanding or I am not rightly in-
formed.

[Mr. DEPUTY-SPEAKER in the Chair]

i Mr. Deputy-Speaker: 'The question
8:

“That the Bill to confer on the
President the power vf the  .egis-
lature of the State of Patiala and
East Punjab States Union to
make laws, be taken into consi-
deration.” .

suranc&z‘ 7 time?. '(I%ome fhcrﬂ. Mem-
bers: Ten times). e reference was L
to the general elections. We are told The Hquse divided: Ayes, 186; Noes,
that the last Government fixed tne 49.

AYES .
Division No. 7 ] 12 Noon
Abdus Sattar, Shri Datar, Shri Joshi, Shri Jethalal

Deb, Shri S. C, Joahi, ShriN, L.

Achal Singh, Seth
Achint Ram, Lala
Achuthan, Shri
Akarpuri, Sardar
Alva, Shri Joachim
Asthana, Shri

Balakrishnan, Shxd
Balasubramanijan, Shri
Bansal, Shri

Barman, Shri .
Barupal, Shri P. L.
Basappa, Shri

Bhagat, Shri B. R,
Bhargava, Pandit M, B,
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhatt, Shri C.

Bheckha Bhai, Shri
Bidari, Shri

Borooah, Shri

Bose, Shri P. C.
Brajeshwar Prasad, Shri
Buragohain, Shri

Chandrashekhar, Shrimati
Chaturvedi, Shri
Chaudhary, Shri G. L,
Chettiar, Shri Nagappa
Chinaria, Shri

Chow dhuri, Shri M, ShafTee
Damar, Shri

Das, Dr. M. M.

Das, Shri B, K,

Das, Shri K. K.

Das, Shri Ram Dhani
Das,Shri Ramananda

Deshmukh, Shri C, D,
Deshpande, Shri G, H,
Dholakis, Shri
Digambar Singh, Shrl
Dube, Shri Mulchand
Dubse, Shri U. .
Dubey, Shri R. G.
Dwivedi, Shri D, P,
Dwivedi, Shri M. L.

Bbenaxer, Dr,
Elaysperumal, Shri
Gadgil, Shri
Gandhi, Shri Feroze
Gandhi, Shel M, M.
Ganga Devl, Shrimat] .
Ganpati Ram, Shri
Garg, SbhriR. P,
Ghulam Qader, Shri
Gounder, Shri K, S.
Gubha, Shri A. C.
Gupte, Shri Badshah

Hari Mohan, Dr,
Hazarika, Shri J. N,
Tbrahim, Shri
Iyyani, Shri B,
Iyyunni, Shri C. R.
Jagjivan Ram, Shri
Jojware, Shri

* Jatav-vir, Dr.

Jena, Shri K, C.

Jethan, Shri

Jha, Shri Bhagwat
Jhunjhunwalas, Shri

Joshi, Shrimati Subhadra’
Jwala Prashad, Shri

Kajrolkar, Shri
Kakkan, Shi.
Kalc, Shrimati A,
Kamble, Shri
Kasliwal, Shri
Katham, Shri
Katju, Dr,
Keakar, Dr,
Krishna Chandra, Shei  *
Krishnamschari, Shri T, T,
Kureel, Shri B. N,
Kureel, Shri P, L.
Lal, ShriR. 5.
Lallanji, Shri
Laskar, Prof,
Lingam, Shri N, M.
Lotan Ram, Shri
Mahodaya, Shri
Mahtab, Shri
Muitrs, Pandit L. K.
Majhi, Shri R. C,
Majithia, Sarder
Malsviys, Shri K. D,
Malliah, Shri U, 8.
Malviya, Shri Motilal
Mandsl, Dr. P, -
Masuodi, Maulana
Mathew, Prof,
Mehta, Shri Balwant Sinha
Mishra, Prof. S, N.
Mishra, Shrl Lokenath
Mishra, Shri M., P.
Mohd. Akbar, Sofl
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Mohiuddin, Shri
Muchaki Kosa, Shri
Mukne, Shri Y, M,
Musafir, Giani G. 8.
Muthukrishnan, Shri
Namdhari, Shri
Narasimhan, Shei C. R.
Matawadkar, Shri
Neswi, Shri
Nijalingappa, Shri
Pannalal, Shri

Pant, Shri D. D.
Parekh, Dr. J. N.
Parmar, Shri R, B,
Pataskar, Shri

Patel, Shri B. K.

Patel, Shri Rajeshwar
Patel, Shrimati Maniben
Patil, Shri Shankargauda
Pawar, Shri V. P,
Pillai, Shri Thanua
Prabhakar, Shri M.

Raj Bahadur, Shri
Raghubir Sahai, Shri
Raghubir Singh, Ch.
Raghunath Singh, Shri

Ajit Singh, Shri

Bahadur Singh, Shri
Basu, Shri K. K.

Biren Dutt, Shri
Boovaraghasamy, Shri
Buchhikotaish, Shri
Chatterjea, Shri Tushar
Chattopadhyaya, Shri
Choudhuri, Shri T, K.,
Chowdary, Shri C. R,

Das, Shri Sarangadhar
Doraswamy, Shri

Gidwani, Shri
Giridhari Bhoi, Shri
Gurupadaswamy, Shri M. S.

Hukam Singh, Sardar

Mr,

-Speaker;
no amendments to clause 2.
Clause 2 was added to the Bill.

Clause 3.—(Conferment of the power
of the State Legislature).

 dfw sTgTaw wriw ;o feet
e ey, T @ R ¥ A | I

Rom Saran, Prof,
Ram Subhag, Singh Dr.
Ramaswamy, Shri P.
Rane, Shri
Reddy, Shri Janardhan
Reddy, Shri Viswanatha
]
Sahu, Shri Bhagbat .
Sahu, Shri Rameshwar
Saksena, Shri Mohanlal
Samunta, Shri S. C.
Sanganna, Shri
Sankarapandian, Shri
Sarmah, Shri
Satish Choandra, Shri
Sen, Shri P. G,
Sen, Shrimati Sushama
Shehnawaz Khan, Shri -
Sharma, Pandit Balkrishna
Sharma, Prof. D. C.
Sharma, Shri R. C,
Shastri, Shri Algu Rai
Shukla, Pandit B.
Siddananjappa, Shri
Singh, Shri D, N,
Singh, Shri Babunath
Singh, Shri H. P.
NOES
Kelappan, Shri
Krishna, Shri M. R.
Krishnaswami, Dr.

Lal Singh, Sardar

Mahata, Shri B,

Majhi, Shri Chaitan
Mascarene, Kumari Annie
Mcnon, Shri Damodara
Missir, Shri V.

More, Shri 5. 8,
Mukerjee, Shri H. N.
Muniswamy, Shri
Murthy, Shri B. S.
Nambiar, Shri
Nanadas, Shri

Marasimham, Shri §. V., L.

Punnoose, Shri

The motion was adopted.

are TREF IR N W IR IR
AT FTF W) wwwEw g
wrar & fF s fas 3o & Yraem
¥ wfw fear g an gt A A
. it F PewAe
(ere) W e A T 2 grew

e Y T, o wd dgcard s

et Whafferaga 39 &
IgE 1 AT oAt v & i Seiteee
ATEE N qYT FEA ATy Y ag W

€ fear o
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Singh, Shri L, J,
Singh, Shri T. N,
Singhul, Shri 8. C.
Sinhe, Dr. S. N,
Sinha, Shri G. P,
Sinba, Shri K. P,
Sinha, Shri N. P,
Sinhasan Singh, Skr
Sodhia, Shri K, C.
Somana, Shri N,
Suresh Chandra, Dr,
Swaminadhen, Shrimati Ammu
Syed Ahmed, Shri

Telkikar, Shri
Thimmaish, Shri
Thomas, Shri A. M,
Tudu, Shri B, L,

Uikey, Shri
Upadhyay, Shri S, D.

Vaishnav, Shri H. G,
Varma, Shri B, B,
Varma, Shri B. R.
Vidyalankar, Shri A, N.
Vyas, Shri Radhelal

Wilson, Shri J, N,
Wodeyar, Shri

Rajabhoj, Shri P, N,
Raghavachari, Shri
Ramaswami, Shri M, D,
Randaman Singh, Shri
Ranjit Singh, Shri

Reddi, Shri Ramachandrs
Rishang Keishing, Shri

Shakuntala, Shrimati

Shastri, Shri B, D,
Siogh, Shri R. N.
Soren, Shri

Swami, Shri Sivamurthi
Swamy, Shri N. R, M.

Vallatharas, Shri
Vecraswamy, Shri

Waghmare, Shri
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fr s &= domr areY W fae w1
faar sro @ fgwrae Ry A=l A,
VAT AT F W gE 0T O
i #Y F41 F mfasr forar s ag
Ty 7 FR § T W e o g
FHFIEFERETAR W
e (afam) fear ama
Shri Bansal; On a point of order,
Sir? Is it not necessary that the Mem-
ber who has given an amendment to
the original amendment should be al-
lowed to move that amendment, and ex-
plain his point of view. before the Wiem-
ber who is moving the origina! amend-

ment can explain the significance cf his
amendment?

Mr. Deputy-Speaker: First of all, the
person who has tabled the original
amendment is asked to move il and
thercafter, any further amendments ran
be moved to that amendment

Shri Punnoose: Rule 17 of the Rules
of Procedure reads:

If an amendment has

been proposed to an &medmen;,
the original amendmen% shall not
be withdrawn until the anendmen:
p;'?'posed to it has been disposed
of” .

Mr. Deputy-Speaker. It is not a ques-
tion of withdrawal now. (Interrup-
tions.) The other amendment hangs on

to this.

dfen TET T WEw . F w
e W AT FT qgT AU §
foiR 2 awraa MY § 1 AfwT F ag
WS FET A @ 5 qowe g A
P (FA) qrow & qv
& ot e QRveR q (remie)
FTE S wEAR ¢ s gy Iw
X WA T W7 EAFTT L |

™Y F ook w w o fe
ifs 4t wow e 3 W A
T gt Wi 1y ag anee 9%
i W (I R O oA
T T A AR FQ N R F
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o oW W E AT FgrarfE
4 TH WS F TRRTT N e
I FEYT qiegrae FY T ¢ 6%
qIfeaTie %7 qCF & TF aa Sfaeee
AR I AFarda &
W & g ft wiaarde a® &
& g fF 7z fag @ § Iewm
B FY WA FL | W IT FT qHA I
g fr aifmmie & fedt 7908 & @1g
wfea £ forar s | 3w To & A
qg TgT fF qrieamie ¥ IW T &
o €& 9T F Reaq ¥ & wiEa
< faar o o8 ge@ W af
e

TR ) 9w g wwfaw frer fe &
oA WrOfTAE A A WA ¥
Wrex € fir fore ¥ weae ardy TifeaTdz
w1, s fggew &1 g wfaw @,
MA@ H qu fear sk @
wrHor firar |t F e warfad o s
F3MFT WITH! TATHT & WOAY qCHI
B W AEHEE F AW FTT g g
AN IgA AT Y A @ wEw g, dfew
W e ¥ e T & auiw
TN AT E | IO qOH F7 w| e
79T 98 ¢ & arfEgmae & QY
TEEw (Tal) & ey wrafaal €Y oF
A, I N Hedz qgE AT
I W F wufa & aw e
af ferramr 1 o gl A axfe
dar wwfea Amqwfer @ ar wife-
b ), 39 g & ¥ ag 1 wgew e
ify¥z aw a8 s R T HFCEH |
A W WEEN ¥ A X wAw Ay
Ea ¥ WY wAEAR A AT
AETE | JWERTAZ 6 o &
T WE
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[ dfeT argz T wwiT )
1 beg to move:
In page 1, line 14, after ‘rccessury’
add:

MIn consultation with the Com-
mittée consisting of 15 Members
from both the Houses of Parlia-
to be ncminated by the President,
-except in cases where such prior
consultation is not practizale”.

M gEd wdede & AW FOO ATEAT
iﬁ“i' I beg to move:
In page 1, lines 21 and 22, omit—

“during the session in which ihe
Act has been so laid befora it"”

Also I beg to move:
In page 1, line 22,
after “modifications” inter—

“after their being placed within
geven days of such direction befor:
the other IHouse for consideration”.

Mr. Deputy-Speaker: Is the President
to nominate for both the Houses, or
the Speaker for this House, and the
Chairman for the other House?

Pandit Thakur Das Bhargava: The
President may nominate for both the

ouses. According 1o Article 857 we
are conferring the power to make laws
on the President. We do rot want tc
detract from that power now, and
therefore we want to give that power
to the President himself.

Mr. Deputy-Speaker: I: is thvee days
in the order paper.

Pandit Thakur Das Bhargava: In
order to meke it practical, I want to
make it seven days., with your permis-
sion. .

An Hon. Member: FHow can it be al-
lowed?

afen sTec TTw Wi F oof w
wg § 5 o sEe wwew g
e F AR o faw-
fo® & grow ®7 AW W & T WK
wrE arhfrdTa A oF gew A M,
A I AT T
W fafreT o 7 @ wor & 13
v o & fF siidr T wTEE A
I T I F T@ET ATEW WK A
Qur 7 g7 & fr 3w dwH gER e
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& gw a1 wrww () T8
¥ gefis w1 E W@ W arER #Y
Ty SR A farwam o At ad
) FAm IR E A AT
ot 8, wfet e dar o g gy
fF & it 1 et & g7 & we
FaXd oA gF A THwTE (W)
THETH | T wAeae 1 e (wae)
w9l g ann fF S &% F faar d
IEHT FH AT F AR |

Shri Raghunath 8Singh (Banaras
Distt.—Central): Sir, what about my
amendments Nos. 2 and 3?

Mr. Deputy-Speaker: 1 shall put
this formally before the House,
Amendmeni moved: ;

In page 1, line 14 after ‘necessary’
add:

“In consultation with the Com-
mittea consisting of 15 Members
from both the Houses of Parlia-
ment to be nominated by the
President except in cases where
such prior consultation s not
practicable”, :

Shri S. 8. More (Sholapur): There
s that word ‘practicable’,

Mr. Deputy-Speaker: Yes. He
may enag¢t a law as he considers
necessary in consultation etec. etc.

Shri l'amil:ar (Jaigaon): May I
make an observation on this?

Mr. Deputy-Speaker; First of all,
those hon. Members who have-
tabled amendments.

Shri Pataskar; I am not golng to
speak on the merits of the amend-
ment.

Mr, Deputy-Speaker: Let me place
the amendments. First of al] amend-

ment to the amendment. Later there
will be a general Jdiscussiem. Now
Pandit Thakur Das Bhargava's

amendment No. 5 is:
In page 1, lines 21 1ad 22 mit—

“during the session in which
the Act has been so laid before
it".

Dr. Katju;

. You will take it up
separately, Sir, .
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The Minister of Commerce and In-
dustry (Skri T, T, Krishnamacharl):
Each amendment can be disposed of.

Mr. Deputy-Speaker: Yes. This
amendment is covered by the wvther
amendment.

Pandit Thakur Das Bhargava:
Sir, I have moved both 5 and 6 be-
cause they are parts
.amendment, though they are number-
ed separately.

Mr. Deputy-Speaker: Government
‘want these amendments to be taken
up separately beforp we go to the
-other point,

Shri K, K, Basu: We
.anrendment, Sir,

Mr, Deputy-Speaker: First cf all,
et me dispose of amendment to
.amendment.

Dr. Katju: May I move an amend-
ment to that Sir? Here we are deal-
ing with the Houses of Parliament
and the pusition of the Speaker and
the Chairman has to be respected. I
suggest that the better form will be:

“After consulting with a Tom-
mittee composed of ten mem-

have an

Mr. Deputy-Speaker: Why not “in
consultation with a Committee...... e

Dr, Katju: “After consulting a
Committee composed of 10 members
of the House of the People to be
nominated by the Speakér snd 5
members of the Council of States to
be nominated by the Chairman
wherever such consultation is practi-
cable”,

Shri 8, S. More: Will it be a
permanent Committee or whenever it
is thought necessary a Committes
would be composed for that purpose?

Shri T. T. Krishnamacharl: The
Committee will be permanent.

Dr. Katju: Yes, the Commitiee will
be permanent,

Shri B,  §. More: But the amend-
ment that hag been suggested by the
Home Minister does not make that
sense clear, whether the Committee
would be permanent,

Mr. Deputy-Speaker: ‘wherever such
consultation is prafticable'.

Dr. Katiju: Yes, ‘wherever such
consultation is practicable’, '

Sbri 8. S. More: That Is, when-
ever he ‘considers it necessary to ap-
point g Committee’,

of the same'
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Dr. Katju: No, no. The idea Is
that it Is going to be u permanent
Commitlee, ‘After consulting a Com-
mittee composed of 10 members of
the House of the People nominated
by the Speaker and 5 members of the
Council of States nominated by the
Chairman, whenever such consulta-
tion is practicable’,

Shri K, K. Basu: The oint s -
whether it would be left to the Presi-
dent to decide whether there should
be consultation or not. Normally,
consultation should be there; if an
emergency arose should we forgo
that right? I think the form of Fan-
dit Thakur Das Bhargava's amend-
ment should be adopted.

Shri Palaskar: May I offer a few
comments. The question is whether
the amendment now proposed is it-
self inconsistent with Article 3457.

_ Mr. Deputy-Speaker: What cxactly
is the amendment before we throw
it out? I am only asking the Minister
whether  this expression ‘wherever
practicable’.........

Shri B. S. Murthy (Eluru): Order,
aorder.

Mr, Deputy-Speaker: The hon.
Member need not arrogate to him-
self my powers.

‘Wherever such consultation - ls
practicable’ seems to be more restrie-
tive than ‘except in cases where such
prior consultation is not practicable’.
That is, vrdinarily consultation must
take place.

Dr. Katju: Then ‘excef®
gg:;fe' such consultation i{s ng;. :::2

Shri S, 8. More: Let ‘
final form, Sir. us have the

Mr. Deputy-Speaker: VYes.
Home Minister's ame-m:lrmnetll fo Tt?rlx:
amendment is this:

For amendmen? No. 1(2) mov
f‘atr;dit Thakur Das Bharg)ava s?ﬂ:s'tji!
ute:

In page 1, line 14, “ "
sddr:.l e after “necessary

“In consultation with Com-
mittee consisting of 10 u:emb:t?s
of the House of the People to be
nomihated by the Speaker and
5 members of the Counel] of
States to be nominated by the
;:ha;xrmaln. except {n t-::am.-a where
uch prlor consultatio
practicable”, ation s not

...



5491  Patiala and East Punjab 30 APRIL 1953 States Union Legislature 5492

Shri S. S, -More: That is all right.

Shri Algu Raj Shastrl: This
amendment is out of order.

Mr. Deputy-Speaker: 1 will ask

Mr. Pataskar,

Wt ey e mwedt : sfrar
' W qEEFT qrgw 49T 7 (fysrer)
4, 9% @7 UW ATEC ATH AT
(e set) worr av R Sw
T A FE 91 f® g7 g
FATHZ AAM AT IT AL T ST F
wag & goar foig ¥

Mr. Deputy-Speaker: Whyu raised
this point of order earlier?

Shri Algu Rai Shastri: I raised it,

Shri Pataskar: I will speak after-
werds.

 ft s T et ;- cATiR AT
¥ ag & PF oawr 3e (¢) &
ot sfweafes qrag  (fawrdy afaa)
T # AT FE FT AMAFR
qifeqrdz A foar, swsr ada I9-
oY (F) A§ ok WA a@ wq
mrg:

“It shall be competent—(a)
for Parlggment to confer on thg
Presiden? the power of the Legis-
lature of the State to make laws,
and to authorise the President
to delegate, subject to such condi-
tions as he may think fit to im-
pose, the power so conferred to
any other authority to be sepeci-
fied by him in that behalf.”

@ IR qfemd
foe qg wfewiz & fv a2 ww
TR a1 afgse dfedz ¥ g 7
s g w1 gg Wy wfegwrc @ }
fir 3 98 afest N faw oo
&y (srfemrd) ® g0 W@ @
{4, 7 FW ST §1E, g
™ ofewdz =1 W 5 a®
¥ 9T FHA Y a IT U Q-
el FE A § OF SR
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W% E‘T( Welzln Wﬁﬁi"
& M afeFre & § O sifegm
@ & £ g § AR SE)-
WA q ay & fawifea #r §
- ) A & weadda ag sl
XA G | <& 7Y Y Fwar
afeqide awr siCEaT & weat
¥ ATEX AT FT AT HAAA T &
A7 A4 JiAEEEl § 919 98 9AT I9
F1 &3 ) FATT qgF X A gfawR
Fiedtzgm  qifesardz # 39 ®
fog oo Fx @, 99F WEX W
& §, g€z & afmwd s Afag
FW & A TF THIT § 98 AT
97 dar wfeeew &md & fow #t
FoUAT FERmT A7 Al Y 4
wiey Fagaar g s 73 g
qq FATYA FIWAT AT W B
g & afgd

Shri Pataskar: Sir, I will try to
::;}:’Iam it a little, with your permis-

Shri Algu Rai Shastrl: He will put
it in English,

Mr. Deputy-Speaker: I
lowed the Hindi,

Shri Pataskar: [ may make it
clear that I am in entire sympathy
with the object. But the question is...

Mr. Deputy-Speaker: The hon.
Member is raising a polnt of order?

Shri Pataskar: Yes. The question
is, is it cunsistent with the provisions
in the Constitution to impose such a
conditign?

Now, Sir, before I turn to Article
357, I would refer to Article 358
which deals with provisions in case
of failure of the constitutional
machinery in a State—as_has happen-
ed in this case and a Proclamation
has been issued. Then Article 357

have {ol-

- lays down:

“Where by a Proclamation is-
sued under clause (1) of Article
356, it has-been declared that the
gowers of the Legislature of the

tate shall be exercisable by o
undtir the ,authority  of Parlias
men Sk :
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This has been done in this case.
“It sha]l be competent’. Now, what is
competent for the Parliament to do
as laid down in clause (a)? 1t is
competent for Parliament to confer
on the President the power of the
Legislature of the State to make laws.
Further, it is cumpetent for this
House to authorise the President to
delegata. They may also authorise
the President tp delegate his powers
of making laws.. That can be made
subject to such conditions as he may
think fit to impose.

When we come to the next questiion,
namely, -authorising the President to
delegate, such delegation may be
made subject to such conditiong as
‘he may think fit fo impose’.

Mr. Deputy-Speaker: We are not
gving to do that.

Shri Pataskar: We are not going
to do that. So far as clause (a) of
Article 357 is concerned, I think, the
Pregident, having assumed powers
under Article 356, it could not have
been the intention of the Constitution
makers to say that while conferring
this power on the President, it should
make it conditional. 1o my mind
sub-clause (a) dves not warrant that.

Mr. Deputy-Speaker: Cannot this
happen? The Parliament might say
that on revenue matlers alone the
President may make laws; it can res-
trict the powers of the President In
regard to legislation. Does it mean
either wholly or not at all?

Shri Pataskar: It is clear to my
mind. If Parliament confers the powers
of the Legislature of the State on the
President, 1t may confer it wholly or
not confer it

Mr. Deputy-Speaker: ' Can it not
confer wholly or in part?

Shri Pataskar: The question of
wholly or in part does not ari-e. We
have {o lnok not only to Article 357,
but we have to look to ii i the con-
text of Article 356.

Mr. Deputy-Speaker: Cannot the
Parllamént say, ‘this is an important
subject; so far as this is concerned, it
shall not be done by the President and
Parliament alone can do it'? Like-
wise, can it not say to the President,
You must associate with you, or con-
su)t, so-and-s0'? The power to confer
the whote includeg the power 10 confer
partially.

Shri Pataskar: Therefore. 1 said
that Article 357 rhould be considered
as coming after 356 and it is a special

el
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provision that when the constitutional
machinery has failed, the President
assumes all powers to himself. Then,
we say that Purliament can confer on
the President the power of the Legis-
lature of the State to make laws, I
do not think, that looking to the na-
ture of the provisions in Articles 358
and 357, the framers of the Consti-
tution ever intended that in all such
matters the power should be restrict-
ed. Reasoning by analogy. I think, is
not always correct, Of course, I am
In sympathy with the idea undeGrly-—

ov-
ernment or the hon Home Minister—
may consult anybody he likes, The
question is whether it would be proper
for the House to confer such powers
on the President with restriction.

Shri T. T. Krishnamachari: Sir, I
think my hon. friend has missed the
point slightly, because under Article
356(1) (b), what the President can
do is to declare that the powers of the
Legislature of the State shall be
exercisable by or uncer the authority
of Parliament. That is very clear.
The President’s proclamation "not only
gives him Executive powers of the
State but also confers, at the same
time, the legislative powers on Parlia-
ment. To that extent, the powers of
the State stand suspended.

Then comes the other question. 1
will tell the llouse how it arose. We
felt at that time that Parliament
would be over-loaded with such a lot
of work in doing legislative work for
the State, that there must be some
kind of delegativn ty the Fresiden:. so
that in matters which are not very
important, the Presldent may deal
with them. The whule idea of delega-
tion to the Preasident is to relieve
Parliament of the responsibility of
having to legislate in this House and
to save the time of Parliament which
would be necessary in cases when the
administration of a State is taken up.
With that background then. what you
Eointed out, Sir, is quite correct. The

arliament may say that in such and
such matters the President can legis-
late and in certain other matters the
power of legislation will be reserved
for Parliament. It is in the same way
as a prinzipal conferring powers upon
hiz agent. So far as the legislative
authority is concerned, the President
is only an agent of Parliament and
nothing else. Therefore. it {is wrong
to say that Parliament ~annot reserve
to itself some portion of the power
and bhand over some other powerg to
the President.

Then. the other question that arises
is this. Having conferred the power
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,[Shri T. T. Krishnamachari]

to the President, can it be fettered in
any manner? That is a matter, Sir.
on which, certainly, both sides of the
question can be argued The best
way to do it, Sir. is to get an under-
taking from my hon. colleague that,
as far -as possible, excepting ih an
emergency, the Committee that is now

sought to be set up Wit be consult-

ed. But, otherwise, care has tp be
taken that you do not make it an
obligation on the part of the Presi-
dent. to ~onsult the Committee The
obligation is accepted morally by my
colleague, but legally the thing should
not be put in in so many words. In
fact my hon. colleague means the
same thing, except wiln some wvaria-
tion of the lasl scntence in which you
have changed the nogative form into
positive form, Sp lung as we do not
say that only members nf -PEPSU shall
be in the Committee—I think it is not
right to say thal only a section of
Parliament shull be there—thiough in
effect the Speaker will perhaps  only
nominate those people who are in-
tresteq in PEPSU—and that is why
we have suggested nomination by the
Speaker and the Chairman of the
Counci] of States. Peovnle who are In-
terested may be Members from PEPSU
ind there mirht be other persons. sav
from ihe Punjab. 1If there is a direc-
tion to the President or the Speaker
or the Chairman of the Council of
States to nominate people only {rom
that area it will not look very pro-

per. I think the effect of what my
hon. {riend Pandit Thakur Das
Bhargava wants to achieve will be

achieved by the amendment moved by
my colleague and 1 do not think it
worth while labouring nn a point
which is made fairly clear that when
the Parliament concedes power to the
President. it can also concede a part
of the power and keep the rest of it
to itself.

Pandit Thakur Das Bhargava: 1
wish to mmake a submission. Sir, since
objectinn his been taken to my
amendment. So far as  Article 357
goes, the words in that are clear, So
far as the conferment of powers ie
concerred. it .is almost absolute. We
have never said that this Committee
will be anything but an Aavisory
body. So far ag law-making power is
concerned. it is absolutely givin. The
President would make laws but we
say ‘hat he would consult a Committee
of 15, Such a npnrovision does not
derogate from the conferment of
powers, It is only a direction which
we have asked the President to com-
ply with.

(Delegation of Powers) Bill

Now, Sir, I am surprised 1{d hear
that where a principal’ has got the

power to delegate, the delegation
must be entire. It can be partial: it
can be conditional also, though, in

this case, the question of conditional
delegation does not arise. Because
‘the delegation is absolute, only a
direction is given in respect of a sub-
ordinate matter. My humble submis-
sion is, that if it is taken that ‘the
House has got full powers to delegate,
then the House has got the power to
delegate partially also and also attach
to it certain conditions. To my mind.
the conferment of powers under
Article 337 is not so sacrosauct that
it must be given only wholly or not

at all  This is the meaning of the
words. After all the delegation of
powor s not  cbligatory. I  should
think it is oot even normal Under
Article 356, the Hou.e has got the

entlire power and it is within the dis-
cretion of the House to exercise its
powerg under Article 357 or not, My
submission is that the proposition
which my hon. friend has propounded
seems to me to be without founda-
tion.

Mr. Deputy-Speaker: I have heard
enough about this. The transfer of
the power of ihe Parliament to make
laws, by which the power is given
away to the Tresident nced not be
gbunlute. It may be aualified also.
The whole includes the part. Further,
in this case, the power of the Presi-
‘dent, when it is delegated to him, is
not songht to be. shared with others
under this amendment. It is oniv ‘In
consultation’. It is advisory. There-
fore, if the power is distributed bet-
ween the President and any particular
Committee of this House, then there
might be some difficulty. That matter
will have to be considered later. Iam
noit texpressmg any opmoon (m that
point.

It is only advisory  Therefore...

Shri Lokenath Mishra (Puri): May
I reaise a point of order, Sir:.

Mr. Deputy-Speaker: No further
points of order.  Therefore. I do not
find that there is something objection-
able in this. It is quite in order.

Shri Lokenath Mishra: My point
was this, Sir, that ss you just now
said, the whole ineludes the part, but
this amendment says that the part in-
cludes the whole. The legislative
responsibility belongs 1o the Parlia-
ment and Parliament is indivisible.
By this amendment, we authorise the
Speaker to nominate agother body to
be consulted and this body is a part
and not the whnle of the Parliament.
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The Constitution makes the -Parlia-
ment indivisible whereas this amend-
ment makes it divisible and supposes
that part includeg the whole,

Mr. Deputy-Speaker: Some objec-
tion of this kind could have been
plausibly raised if the original amend-
ment astabled by Pandit Thakur Das
Bhargava had been moved and Members
could have said that the members
chosen should be Members in this
House who represent PEPSU,, and a
kind of discrimination is being exercis-

ed. But I am not deciding that matter -

at all, and it does not arise atall., The
power of the Speaker and the Chair-
man is only to thig limited extent of

both of them joining together to form -

a commitier. Such g committce will
certainly represent the Patliament, and
once again, it is only for the purpose of
consultation. 1There are five Members
from PEPSU in this House and ten per-
sons can be nominated. Thus, the selee-
tion will not be confined only to Mem-
bers from PEP3U but it will be spread
cver all sectiong of the House, so that
the opinion of the wvarious parties in
the House may be reflected. It will
be a small representative committee of
the House. Likewise, ilve Members
from the other House will be represen-
tatives of that House, Both the Houses
represented in this way will ultimately
reprcsent the Parliament. They will
be in a position to give advice to the
President. After all. it is in an ad-
viscry capacity. I do not think that
there is any force in this point of order.
It does not make any discrimination or
enirust in the hands of the Speaker
the power to nominate persons of his
own choire. ‘I _shall read the amend-
ment now in its final shape. Of course.
it is subject to the acceptance of the
House. and I have put it negatively
Instead of positively, It reads thus:—
“Provided that before enacting
any such Act, the President shall,
except where it is not practicable
so to do, conc<ult a committee consti-
tuted for the purnose consisting of
ten Memberg of the House of the

People nominated by the Speaker

and flve Members of the Council

of States nominated by the Chair-
man.”

An Hon. Member: Should the restric-
tion about PEPSU Members not be
there?

Mr, Deputy-Speaker: It is only for
the purpose of consultation, and therc
are ten Mcembers, T do not think that
the restriction need be specifically in-
corporated. It Is unnecessary.

ot e Oy arent : fecdy et
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Shri K. K, Basu: As you have observ-
ed, our whole idea is that in this consul-
tative committee, every section of the
House should have an opportunity to-
express its views, That is why we feel
that the consent of the House should
be taken in regard to the names. After
all the House of the Feople is seizin
of the matter. Now that the power is.
being given to the Speaker and the
Chairman, it is not right for us to con-
test that position, but I hope Sir you
will appreciate our point of view that
in ‘'making the mnominations, all the.
oints of view in the Parllament should"

ave a chance.

Mr. Depuly-Speaker: Certainly.

Shri Bansal: What about the amend-
ment I had given to the original
amendment? -

Mr, Dcputy-Speaker: It was not to
this one; so, it will not be taken up.
The question is.

For amendment No. 1(2) moved by
Pandit Thakur Das Bhargava, substi-.
tute:

‘In page 1, after line, inceri—

“Provided thal before enacting
Any such Act, the President shall,
except where it is not practicable
80 to do, consult a committee
constituted for the purpose consist-
ing of ten Member: of the House
of the People pominated by the
Speaker and flve Members of the
Council of States nominated by
the Chairman.”’

The motion was adopted.
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Mr. Deputy-Speaker: Is the hon.
Minister accepting arn.endments 5 and

Dr. Katju: As I said, it is a matter of
procedure to be regulated by the
Speaker and the Chairman, I do not
personally see any reason for that
al_nendment.

Pandit Thakur Das Bhargava: My
fear is that according to the present
provision it may be that the matter
may be debated in one House and it
may never come up before the other.
If that sessipn is over the matter may
not come and the whole of this provi-
slon may become absolutely ineffec-
tual. What is the use of making a
provision unless it is ensured that both
the Houseg shall consider the matter
and decide in that very session. Other-
wise the whole effect of the provision

will be gone. I would rather like that .

some provision were made that the
matter is placed before both the Houses
in the very session.

The hon. Home Minister.was pleas-
-ed when he was replyinﬁ'to accept
the principle which I had submitted
and I hope he is accepting it now. The
difficulty will be that we will be de-
prived of our rights if the thing s not
done in that session. If he can ensure
me of this, I am prepared to with-
draw my amendment.

Mr, Deputy-Speaker: Did it not
work in pructice in  the case of the
Punjab State?

Pandit Thakur Das Bhargava: At
that time there was
and the question did not arise.

Dr. Katju: As I have already sald
it is a matter for the Chairman and
the Speaker to moedify the Rules of
Business after the passing of this Bill.
For instance, they may lay down that
both Houses may discuss a particular
Bill simultaneously and if either House

sses any modification, then it should

sent within two aqr three days to
the other House. Something may have
tv be altered. or changed, or brought
in or added to the Rules of Business.
I suggest we may leave it at that.

Pandit Thakur I>as Bhargava: How
can we regulate the rules of the other
House: we are not competent to do
that?

" Dr. Katju: We can leave it to the
Chairman and the Speaker to regulate
it by Rules of Business

Pandit Thakur Dss Bhargava: Un-
less it provided in the Bill itself, I
«o not see how our rights will be

only one House-

(Delegation of Powers) Bill

secured. I do not see any reason why
we should not pass these amendments,
because it will ensure ' us§. ...

Dr. Katju: I shall see to it that some-
thing is dome. :

' Ppandit Thakur Das Bhargava: If the

' hon. Minister gives me an undertaking,

I have no objection.

Mr. Deputy-Speaker: The solutlon
is easy. Government ought not to ask
the other House to prorogue until the
matter is disposed of there.

Dr. Katju: If a business has to be
done, it will be done.

Pandit Thakur Das Bhargava: In
view of the assurance, 1 am not press-
ing my amendinent.

Mr. Deputy-Speaker:
s

“Thut clause 3. as
stand part of the Bill”
The motion was adopted.

Clause 3, as amended. was added to
the Bill. .

Clause 1 was added to the Bill.

The Title and the Enacting Formula
were -added to the Bill

The cauestion

amended,

Dr. Eatju: I beg to move:

' “That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“Tha. the Bill, as amended, be
passed.”

Kumari Annie Mascarene (Trivan-
drum): I oppose this Bill whelly: 1
oppose every clause, I oppose this Bill
because it is a vivlation of the theory
of the Separalion of powers, the funda-
mental nrincinies of modern political
science, or which is raised the struc-
ture of our political institutions which-
can be traced bark to the days of
Aristotle.

I oppose this Bill as an
encroachment on the sovereign rights
of this House to legislate on hehalf of
the people of India and on behalf of
the people of tne Stateg as occasion
demands. 1 oppose this Bill as a con-
summate measure of the majority
party in power to ride rough-shod
over the rights und liberti=s of the
people of PEPSU and East Punjab,
rights vested in them by virtue of the
Constitution. I oppose this Bill as a
tyrannical act of the brute majority
over a munority of peooie in PEPSU
for the simple reason that they are
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holding fast tc their convictions. The
majority party forgets the fact that
the most may err as grossly as the few.
The majority party quotes articles
from the Constitution as sometimes
the devil quoteg the scripture. The
majority party in power thinks that wo
a small minority here, can be ridden
rough-shod over and this Bill could
be passed. Sir, this House had been
the grave ol many an imperial power.
The very ground under their feet had
cracked many a time to swallow many
a majority parly, and many a sceptre
and crown had tumbled down to be
swallowed Into its abysmal depths.
This Bill is sure to be carried, and
with it will be carried the contempt
of those of us who differ from the
majority party the contempt of
the ople of PEPSU against those
so-called custodians of democracy who
just made them believe that they are
standing for liberties, and resolved to
constitute a Republic of India on the
principles of justice, equality and
fraternity. They believed them and
today what is happening?

My important point on this sub-
ject ig that by this Bill we delegate
power to the President with power to
sub-delegate. '

Mr. Deputy-Speaker: No sub-dele-
gation power is given.
I with-

Kumari Annle’ Mascarene:
draw that. Legislative and executive
powers are thus vested in the same
hands. *“When the . legislative and
executive powers become vested in
the same person or body of persons”,
2ays Montesaue, “there can be no
liberty”™. ‘“Whenever the right of
making and enforcing a law becomes
vested in the same man or one and
the same body of men. there can be
no public liberty” sayvs Blackstone.
“The accumulation of all powers in
one and the same hand. whether
hereditarv. self-appointed &r elected.
mav justly be pronounced the very
definition of tvranny” say .James
Maddison. There are hundreds of
quotations I can give. but the time
will not allow me. But I wish to point
out that the American States beforz

they .adooted the Federal Constitu-.

ﬂop.fn 1787 accepted. as their first
principle, romplete separation of the
powers. Ton quote a British prece-
dent. the Crown has got the common
law prerogative of legislating for the
Colonfes.

Mr. Anson In his Law and Custom
of the Constitution sayg that “this
vower is lost when once reprecenta-
tive institutinns have been granted tc
the colonies.” Hlistory and precedents
are not wanting in exxmples all over

142 PSD
——

-----
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the world to prove that this Act is
a negation of federal character of

‘the country’s polity.

I do not wish to go into those de-
tails that brought about this emer-
gency legislation because we have
already dealt with it. I wish to point
out to the mover of this Bill....

Shri B, 8. Murthy: Home Minister.

Kumari Annie Mascarene:...that the
Statement of Objects and Reasons
given in thig Bill does not justify this
Bill at all. The Parliament is still in
session. An emergent situation re-
quires extraordinary sittings of Parlia-
ment. Is it the first time that an
emergent situation has arisen in the
history of the world? The sittings of
Parliament have been extended, the
time of Parliament had been extend-
ed to suit emergent situations. Like
the long Parllament, the short
Parliament, the Septennial Act and the
war time Parliaments of America and
Europe which sat for long to consi-
der emergent situations and Dr.
Katju says that in India there is no
such necessity when the so-called
emergent situstion arises. He says
that the legislative measures can be
taken up by Parliament by postpon-
ing its other business and even then
it is likely that Parliament may not
have time to deal with all legislative
measures, Have you ever heard any
where in Democracy that when there
is no time for Parllament to sit, they
delegate their powers to the execu-
tive authorities? 1Is this democracy?

Shri Namblar: That is why it is notl
demaocracy.

Kumari Annie Mascarene: This is
to deny the Members of their own
party their right to sit here and
legislate. I oppose this measure, On
this slde we cannot agree with these
fantastic notions of Dr. Katju and
his colleagues and we sympathise
with tha people of PEPSU. If you
look back Into their history. you will
see that the people of PEPSU played
a unique part in the struggle and to
spenk the least, their maharaja for
his nationalistic views,. had to die be-
hind the prison bars at Kodaikanal.
I am a witness to that. This emergent
situation had arisen in PEPSU. It
has arisen in my own State and [
remember just a vear before the elec-
tion. I wrote to Dr Rajendra Prasad
saying that "here Iy an emergent
situation. if Yyou want to win the next
elections. kindly take thig emergent
:;“tnatlon." I was In the Congress

en.

Several Hox. M:!mbers: Oh, Oh!
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Eumari Annie Mascareme: He did
not listen to this. (Interruptions)

- Corruption was there in the State.

An Hon, Member: The cat is out of
ihe bag.

Kumari Annle Mascarene: 1 am
not disowning it. I did it with the
best of intentions. (Interruptions)

They are taking it on themselves on
the ground that it is a popular Gov-
ernment. They are going to legislate
land reform. We her¢ have been
crying for iand reforms for the last
so0 many months. They have yet to
do it. Today they are very anxious
+to have land reforms in PEPSU. For
what reason? It is all a show. I
would like to recommend a preamble
for this act “Whereas it is expedient...

Mr. Deputy-Speaker: The amend-
ment has not yet been moved.

Kumari Annie Mascarene: I am just
putting it before the House, Let this
Act be passed with a preamble
“Whereas it is expedient for the suc-
cess of the Congress administration
and to retain power in Congress
hands, be it enacted ag fqllows:”

Shri K. K. Basu: It is gratifying to
note that even our unresponsive
Home Minister wag prevailed upon
to accept a minor smendment which
would give a faint popular touch to
this arbitrary legislation that we are
going to pass in a few minutes time.

I would like to emphasise this
point that when this particular pro-
vision wag made in the Constitution,
the paramount power of the Parlia-
ment was never thought to be taken
away and delegated to anybody in our
country. We know that under our
Constitution, the President is a sort
of a titular head and he has to act
on the advice of his Ministers. True,
there is a provision that even after
the Proclamation when the legislative
powers are taken over by the Parlia-
ment as a whole. Parliament on its
part, if it so chooses can delegate
certain _powers. We know very well
that our President would have to
work on the advice of the States
Ministry. ‘The Minister of States.
when he sponsored the legislation, has
not made out a case wherein we can
say, he has justified such a delega-
tion. Thig argument that there iIs
dearth of time. and Parliament can-
not sit for more than certain hours.
Is not acceptable. Even this, T would
have accepted if the Minister of States
came forward to say that on very
minor things where it is not neces-
sary for the Parlirment to ge into
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details, the President may be au-
thorised to legislate. But, mn impor-
tant things like the Land Reforms
Bill, law and order, in which when
Parliament is in seizin 'of the whole
matter, it is incumbent on it to sit
in judgment and decide for itself,
which is necessary for the interests
of the people of PEPSU and the whole
cbuntry, and it is not bound to au-
thorise the Precident, If you read
the debates in the Constituent As-
sembly, you will find that when the
provisions were embodied in the
Constitution, we had in our mind
the provisions of section 83 of the
Government of India Act, 1935. There,
power was given to the Governor to
act in his.own discretion, Therefore,
the Constitution makers deliberately
did nol give legislative power to the
President to act in his own discretion.
They only wanted, for the sake of
carrying on the work, that certain
powers may be given, if the situation
so warrants, to the President who has
to work on the advice of the States
Ministry. Therefore, on the basis of
the case that has been put forward
we are of opinion that there ig no
case wherein Parliament should be
asked to delegate this power to the
President.

The precedent of the Punjab is not
correct. It was, I should say, under
a Parliument which wag elected for
a specific purpose, for a limited
period, under a very limited fran-
chise. Unfortunately, 'we have now
a Parliament elected on the adult
franchise which we call a great ex-
periment in democratic institutions.
Why immediately within a year should
we delegate our power? One of the
main grounds given is that Parlia-
ment cannot sit and decide because
it is busy with some other legislation.
If the hon, Home Minister had come
forward with his Bill on Land re-
forms, the Business Advisory Com-
mittee would discuss the matter and
we could deal with the Bill in two
sittings. We have discussed the Light
House Bil: and other minor Bills in
a short time. We would have dis-
cussed these points, and would have
taken this pending PEPSU legislation
for discussing and passing.

The hon. Home Minister gave us
an example in reply to a point on the
Land reforms Bill, about the Ala
Milkiyat Bill, about the superior
right of the landlord. Though it wsas
passed in December 1952, the States
Ministry did not advise the President
to give his assent to it. As a matter
of 'fact, after the Proclamation, they
advised the President to send it back
with the note that it offends article
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31, 31(1) and 31 (2) of the Constitu-
tion. The article, ag amended, pro-
videg that there can be legislation
which provides for extinction of right.
You cannot say that because the
compensation that was given was so
meagre, it will offend the compensa-
tion clause, The article provides a
distinction that there may be cases
where our legislators may think that
it is. not necessary that compensation
should be given. These grounds can-
not warrant in stich important legis-
lations, such important power in the
Parliament
Président.

Time does not permit me to go into
the detalls; I would have very much
liked to €0 into detail. The functions
of the House are to be exercised
through the set up whjch, according
to the Mover himself on the previous
occasion,—I will not refer to the de-
tails—was Tresponsible for the break
down of the constitutional machinery
in the PEPSU. The same organisa-
tion is to be there, except for one or
two changes, The Government have
not come forward with factg where
they could say, we have completely
overhauled the machinery which was
responsible for the breakdown of
the constitutional machinery, we
want further power and unless it is
given, it is very difficult for us to
improve upon the situation that was
there before the Proclamation was
made, Therefore we request the hon.
Members not to be carrled away by
narrow party feeling iand their
zeal for the maintenance of their
party in power.

The occasion has come when we
have got to decide whether we are
going to maintain the democratic
principle which the  Constitution-
makers have enunciated. We feel
that if even for the sake of the
smooth running of the administration
such delegation wag necessary, it
should have been restricted to very
minor things, but such an over-all
delegation is dangerous for the demo-
cratic institution about which our
hon. Members try to propound views
now and then. No case has been
made, and no facts have been given,
to justify this action. With these few
words, I oppose the Bill.

Shri Pataskar: 1 wil] take only two
minutes.

I do not feel very happy about the
ultimate form in which the Bill is be-
ing passed for the simple reason that
under Article 358 if it becomes iIm-
possible for the Constitution to fune-
tion. in a State the power should be
taken over by the President, and there

being delegated to the
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is a declaration which has already
been made in this case that those
powers of the Legislature of the State
will be exercised by our Parliament.
1 can understand that this Parlia-
ment should exercise all those powers,
and I can also understand if these
powers are given to the President if
it is for u short period, as is provided
under Article 357 but I cannot under-
stand how we are laying down a good
precedent by saying that those powers
are going to be shared by the Presi-
dent with a certain other body to be
constituted.

Pandit Thakur Das Bhargava: That
is not so.

Shri Pataskar: Though the Opposi-
tion Members might feel mow that it
is some concession, I would like to
take a different view, ‘because it
might lull us into the bellef that the
President is not doing it under Arti-
cle 356 of his own accord, but in
copsultation with some other body
chosen by us. It might lull people into
a false sense of security.

Shri Algu Rai Shastri: Quite so.

Shri Pataskar: I am going only into
the merits of this question from a
Constitutional point of view. I main-
tain that so far as the situation 1is
concerned, what was contemplated
and laid down wag that if the Constitu-
tion in a certain State is suspended
on account of various reasons and a
proclamation {s issued, then the
powers must ordinarily vest only in
this House, and it is only in excep-
tional cases if it is found to be for a
temporary period that it may be
necessary for the President to take
over for the purpose of promulgating
some law etc., and that was the basis
on which this Bill was introduced.
You may give the power fo the Presi-
dent to do so, but now a precedent is
being laid ultimately in this BIill that
he will exercise it, sharing his
power with somebody else. I agree
with the view that ag far as possible
Parliament itself should legislate, but
if that becomes difficult—there may
be so many difficulties; the House
may not be in session or there may
be other administrative reasons—
then for a temporary period the
powers may be given to the Presi-
dent, but to make him share those
powers in whatever form with others
—with a body of 15 people, 10 from
this House and 5 from the other—
though my friends in the Opposition
may take a different view. I am sure
it will Jull people into a false sense
of security. I am sure we are today
laving down a precedent which to
mind is not consistent with the princi-
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[Shri Pataskar]

.ples of the Constitution, and there-
ore, I at least do not approve of the
which ultimately the Bill has

st sy ww el : areel
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Dr. Katju: The discussion has been
more or lesy of a constitutional na-
ture, and it has been suggested that
when powers are delegated to the
President, then they should be of an
absolute nature. One side has argu-
ed thal there should be no delega-
tion at all. On the other side, it is
suggested that if once you delegate,
well, you delegate for all time and
for good, and there should be mno
attempt to go back upon that delega-
tion. Now I suggest that so far as
this argument is concerned, that there
should be no delegation at all, and
that Parliament should always keep
in its hands this power to make legis-
lation, that has been dealt with at
length, during the previous debate.
and also by what was said by my
hon. colleague Shri T. T. Krishnama-
chari, who had something to do with
this, having been a member of the
Committee which drafted the Consti-
tution. The Constitution makers
thought that it was quite impossible
for Par undertake
tion on eath and every point, when-
e{.'ersr’l;resident intervened under Avii-
cle .

On the other matter, namely that
if you delegate once, the delegation
:Lmuld 'Ehe wi&x:;:t res:{lvaflon. it see;ms

me that th particular provision
was really entered into by the device
that was adopted in 1851. The device
that I refer to is the obligation on the
President to lay the Act enacted by
him before either House of Parliament
—at that time, there was only one House
of Parliament. There was the further
obligation that if the House either dis-
approved of the Act. or disapproved of
any particular provision of the Act, and
suggested any modification, then it was
made obligatory on the President to
give effect to such modificationg by
enacting an amending Act. This rre-
sunnoses that while the Precident was
being given with one hand legislative
powers, and power was being delegat-
ed to him. Parliament was anxlous
that.after that power has been exercis-
ed, Parlfament should have an
ooportunity of seeing and judging for
itself on the merits, whether the power
had been exercised in an equitable and
proper manner., Whatever it was, it

(Delegation of Powers) Bill

was open to Parliament either tp re-
peal the Act within sevenh days or to
suggest modification and the President
was bound to give effect to that modi-
fication,

Shri Pataskar: That was after the
power was exercised by the President.

Dr. Katju: If you once delegate, it is
no good saying ‘We delegate now, but
we can nullify the Act within seven
days.! I can understand hon. Members
saying ‘Here are the representatives of
Parliament, Parliament hag got ab-
solute power, but it cannot legislate
for the Sthtes, and therefore Parlia-
ment says to the President ‘You enact
for the States’, but if in the same kyeat;
you say ‘Whatever you do, you place
it before us for our approval, and we
can signify our approval or disapproval
or ask you to carry out a particular
modification,’, then that is an encroach-
ment upon the so-called obligation.
What has been done today is of a minor
nature. The history is quite plain.

Shri Algu Rai Shastri: Howsoever
minor it may be, it changes the nature
of the delegation. The delegation is
partial and conditioned.

Dr. Katju: What has been done today
is that Parliament or this House has
in its wisdom said that before the
President enacts a particular Act, he
should consult somebody. In the Consti-
tution. there are various provisions
where prior consultation is indicated.
For instance. take the appointment of
a judge., That is entirely within the
powers of the President. But the
Constitution says that before he ap-
points A or B. he should consult so-
and-so. This is purely, what we ma)
call, an advisory capacity. Thig doe.
not interfere with the delegation. The
final power as I understand it. is of
the President to_begin with, subiject to
the approval or disapproval of Parlia-
ment indicated by subsequent meodi-
fications directed by Parliament.

The amendment that was carried out
iz that vou also indicate that there
should be prior consultation with a
Committee nominated by so-and-so.
We know the history, and my hon.
friend Pandit Thakur Das Bhargava,
sugeested that inasmuch as Members
of PEPSU were elected Members and
knew the needs of the peoole therz. it
might be advisable to consult them be-
forehand. This House has in its wis-
dom stated that that might involve
some diserimination between one Mem-
I}:{-:-r and another Memher of the

ouse.

Shri Pataskar: Are we not daing ¥
even now?
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Dr. Katju: On the Constitutional
point that has been raised, there has
been really mo encroachment upon the
provigions of” Article 357 of the Consti-
tution.
i Mr. Deputy-Speaker: The question
8:

“That the Bill, as amended, be
passed.”

The motion was adoptet.
. Pandit Thakur Das Bhargava: Be-

fore you adjourn the House, may I -

crave your indulgence to kindly allow
me to bring to your notice a matter of
great imPortance involving as it does,
the dignity of the Speaker of this
House. 1 understand from the papers
of today that certain statements and
remarks, including: some remarks by
the hon, Law Minister, were made in
the other House, which are in my
humble opinion, thoroughly unjustifiable
and inconsistent with the dignity of
the Speaker. I propose to bring a
motion in respect of the same before
this House tomorrow. I request that

I may be allowed to bring this matter
before this House just after the Ques-
tion Hour 1s over. I would further
respectfully beg of you to kindly direct
the hon. the Law Minister to be present
in this House then because this matter
rﬂates to what he said in hig speech
also.

Mr. Deputy-Speaker: After Pandit
Thakur Das Bhargava brought this to
my notice, I sent for the proceedings of
the other House. Prima facie they
cast reflections upon the Speaker, in
regard to his certificate about the na-
ture of a Bill. The surprise is that the
hon. the Law Minister himself should
have made that statement. Soon after
the Question Hour tomorrow, this
matter may be brought up. I request
Lhe hon. the Law Minister to be present

ere.

The House will now stand adjourned
till 8.15 a.M. tomorrow.

The House then adjourned till a
Quarter Past Eight of the Clock on
Friday, the 1st May, 1953.
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